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The Lok Sabha met at Eleven of the
Cloc

[MR, SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS
Anti-Indian Chinese Literature

+
{ Shri Yashpa] Singh:
Shri D, C. Sharma:
Shri Rameshwar Tantia:
Shri Heda:
Shri Raghunath Singh.
Shri S. M, Banerjee:
Shrimati Maimoong Sultan:
Shri Kajrolar: ..
*682 { Shri Y. S, Chandhary:
Shri Onkarlal Berwa:
Shri Bads;
Shri Jashvant Mehta:
Shri Hem Barua:
Shri Harl Vishnu Kamath:
Shri Kishen Pattnayak:
Shri Bagri:
_ Shri P. C. Borooah;

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that anti-
Indian and banned Chinese literature
is pouring in the country by foreign
post;

(b) if so, the volume of inflow of
this type of literature; and

(c) the action taken by Govern-
ment to check this?

T :e Minister o® State in the Ministry
of Home Affairs (Shri Hajarnavis):
(a) and (b), Some such liaerature has
come to notice. It is, however, not a

49 (Al) LSD—1.
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fact that literature of this type is
pouring into India,

(c) The Customs authorities, who
are concerned with preventing such
import, have been asked to be vigi-
lant and to exercise their powers to
seize and destroy such literature where

necessary.

PP ot owerw feg : T g Ew
fe wem T3 fipgeamr % qR Wy
warg?

oft gororde : o wfi, Q¥ whw
ot w1 g g

ot quaw g ¢ w7 7g o W@
¢ e g e g Qi gk gt
;mirmhiﬂiﬁrttft?

mgend el (st ww o
wrelt) : w9 Wor @ &, Tg wEAT
A qierw §, Afww §7 O F Hork o
e & € W< $7 N agt G
it &, afew I F o fo T §
WX wax wT fogr mar § 0

Shri D. C. Sharma: May I know
what types of literature have bezn for-
feited by the customs authorities 8o
far? It will be convenient, Sir, if the
detailg are given,

Shri Lal Bahadar Shastrl: Well, Sir,
they have dealt mainly with matters
concerning the border trouble and the
disputed border territories and areas.
For example, they wrote an articie,
That was an article published in one
of the Chinese newspapers more on
Nehru’s philosophy in the light of
Sino-Indian boundary question,

Shri Hem Barua: That was a pam-
phlet by itself.
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Shri Lal Bahadur Shastri; No, it was
then an article. An article certainly
could be converted into a pamphlet
later on, but it was an article first.
Similarly, there have been other books
also on Sino-Indian boundary question.
There was another pamphlet called
Cheen-Bharat Seema sawal per Nehru
ke darshan ka paunarvisalashan. These
are the kinds of pamphlets.

Shri Rameshwar Tantia: May I know
whether it hag come to the notice of
the Government that a minister of
West Bengal stated that some members
of a politica] party were behind the
distribution of anti-Indian leaflets; it
80, whether the Government has in-
vestigated in the matter?

Shri Lal Bahadur Shastri: If any-
one ig found distributing these pam-
phlets, naturally the Government will
take action against him or against
them. Some leaflets were circulated.
Who did it actually, it has not yet
been traced,

Shri Jashvant Mehta: May 1 know
whether the Government have been
able to trace the agency which is im-
porting these anti-Indian Chinese lite-
rature, and what steps Government
have taken in thig matter? May [
know whether anybody hags been
arrested in this connection?

Shri La] Bahadur Shastri: No one
has been arrested, as far as I am
aware; except that our effort is not to
allow such literature to come into
India, and wherever they are found or
thev have been found they have been
destroyed,

Shri Jashvant Mehta: Has the Gov-
ernment been able to trace the agency
which ig importing these literatures?

Shri Lal Bahadur Shastri; There is
no agency as such which is importing
thig literature. It may be addressed
to different places on different ad-
dresses,

tﬁ_mm s sy, vy ST
RO § FRTsg e e T wnim
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Shri Hem Barua: May I know if
Government are aware of the fact
that certain pro-China persons, indi-
viduals, in this country are engaged
in overtly praising pro-Chinese lead-
erg through literature, they have done
it in Calcutta also where they distri~
buted a pamphlet called . . .

Mr. Speaker: Order, order, He
must come to the question. This re-
lates to literature from outside.
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8hri Hem Barua: What steps have
Government taken to tighten up the
vigilance and intelligence besides leav-
ing it with the custamg authorities?

Shri La] Bahadur Shastri: We are
taking other measures to keep a check
on such activities.

sfte go fito Wiwd 3 77 TR
T AT TG A9 FT W wrHiAa fwar
mr ¢, fF drp ey o' T a9 Fe
A9T ¥ qurg AWeat ¥ av W% farelt
wfd ¥ ga fezr g AW A AT o §
o $g gA=w 99 F) SI9T FI &
& & g7 F v F G E, P
afonw =Y &, s e 9w fegam w1 o
TS Fa § gom, fag w g A%

g
TR WY : T FET qATH @

st go firo Wt : Afwa ww #1
LILEC L Gl

Shri N, R, Ghosh: The hon. Minister
hag just now stated that these papers
are sent to certain persons, Indians,
who actually distribute them—this
literature, If they thus offend the law,
have any such persons been ever ap-
prehended or even interrogated?

Shri La] Bahadur Shastri: No such
interrogation has taken place. Any
pamphlet or leaflet could be despatched
to any person. For example, if any
letter is sent to me, I hope the Home
Ministry will not put me in jail or
detain me.

Shri Indrajit Gupta: May I know
fren the Home  Minister whether
among the Chinese literature which is
coming from abroad and-which is
sought to be banned, Government in-
clude any literature which attacks the
Conrmunist Party of India?

Shri Lal Bahadur Shastri: The ques-
tion is on import of literature from
abroad,
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Shri Indrajit Gupta: Would that be
banned or allowed to come?

Shri Lal Bahadur Shastri: Well, if
the question is if it goes against or
criticises the Communist Party whe-
ther it should be banned, it is not
necessary.

Shri Daji: On border issue.

Shri Lal Bahadur Shastri; Yes, on
border issue. But it it affects the
security of the country, it will cer-
tainly be geized, whether it comes from
America, Russia, China, East Europexu
country or any other country.

National Book Trust

+
( Shri Rameshwar Tantia:
883 J Chet Wihnt] Mlqhm;
* 7 Shri Sidheshwar Prasad:
'LShrl Ramshekhar Prasad:
Will the Minister of Education he
pleased to state:

(a) whether the National Book Trust
has finalized any plan for produciug
cheap books on India;

(b) the likely coverage of such
books; and

(¢) whether the Plan will be framed
in accordance with the recommenda-
tions of the Tarachand Committee?

The Deputy Minister in the M'nistry
of Educatlon (Shrimati Sounderam
Ramachandran): (a) Yes, Sir.

(b) The proposed series of books
wil] cover ultimately all aspects of
India, the land and its people.

(¢) The Tarachand Committee’s
recommendations were of a general
nature, They have been kept in view
by the Trust in formulating their
programme.

Shri Rameshwar Tantia: May I
know whether the Book Trust will
publish books in Hindi, translated
from other languages? Have they
already publisheq such books and,
if so, may I know their number? If
not, do they intend publishing books
from other languages also?
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Shrimati Soundaram Ramachandran:
The broad indications have been laid
down. Firstly, books on subjects
which come under the categories of
“Science and Humanities”, may be
original books or translated from good
and standarq foreign or Indian books;
they may be translated not only in
Hindi but also in other languages.
Secondly there will be translation of
books of outstanding merit from all
the languages of the world, Then for
the other part of the question after
the New Trust has been formed and
Dr. Keskar has taken charge, some
titles have been dropped, some others
are left for publication through private
publishers and others have been ap-
proved for publication in certain
languages only. A new geries of books
“India—Land and People” is now
planned to be published to give in-
formation about all agpects of the
country—geographical, geological,
botanical, zoological, agricultural ete,
49 volumes have been approved. The
first few volumes will be out in June
or July, 1968,

Mr, Speaker: She need not go into
those details now,

Shri Rameshwar Tantia: May I
know whether Government will bring
out a magazine which will carry a
review of the new publications in the
country?

Shrimati Soundaram Ramachandran:
It wil] be considered, Sir.

ot fgfar ey @ ameR & feame
w3 a1 fgrgeTa ¥ g1 1F F st
qrgar § % & F 334 awf N §
frrasT A @ TF ?

Shrimati Soundaram Ramachandran:
There is no allotment like that, namely
so much for outside books and so
much for inside books. These series
are p'anned by our own people by
appointing committeeg and they will
take the material from various sources.

!

ot fadvax SR ¢ ATEA qF
& & il ¥ fag Y fead gt
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Shri Ranga: A little Jouder please.

o ¥lo WMo SATH : IT ATH
A AT T a1€ F ) @
AT F I 9T GF, TT I G AR
fear @ & 1 g a9 ¥ W ag
Ao 73 & AT g T AR
T o ¥ 4 geah wAAra S ¥ 4
oTH AT AT TIT FEA §
Shrimati Savitri Nigam: Wha( would
be the price of one volume and have

any books been published in Hindi
also?

Dr, K. L. Shrimali:
being worked out.

The price is

s ®To TWo A : 7w ¥ §&
FH T F1E, 7 7170w & a1 AN
g I e g ?

To ®lo ®lo sihrelt : T 747
g T § 1 o1 F A qea® Ag
A=y &
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Inter-University Board

+
Shri P. R. Chakraverti:
Shri Prakash Vir Shastri:
Shri Bishanchander Seth:
Shri Yashpal Singh:

Shri Sidheshwar Prasad
Singh:

Shri Ramshekhar Prasad

*684, { Singh:

Shri Bhakt Darshan:

Shri Bhagwat Jha Azad:

Shrimati Jamunadevi:

Shri Ram Harkh Yadav:

Shri Harish Chandra
Mathur:

(_ Shri Mohammad Elias:

Will the Minister of Education be
pleased to state:

(a) the decisions of the Inter-Uni-
versity Board that met in Bombay in
February, 1963 on the question of the
medium of instruction in colleges;

(b) whether the Board discussed a
proposal for transferring Education
from State list to the Concurrent list;
and

(c) whether Government have con-
sidered the Board’s recommendations
regarding the reservation of seats for
students from other Universities and
the uniform system of gradation for
the degree examinations?

The Minister of Education (Dr, K, L.
Shrimali): (a) to (c). A statement is
laid on the Table of the House.

STATEMENT

(a) The Inter-University Board of
India considered the question of
medium of instruction and examina-
tion and resolved that the decision
taken at the Vice-Chancellors’ Con-
terence held in Delhi in October, 1962
be endorsed.

(b) The proposal for the inclusion
of University Education in the Con-
current List was made by the Banaras
Hindu University. The Board decided
to refer to its Standing Committee
for further consideration.

(c) The recommendations of the
Board regarding the reservation of

—_——
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seats for students from other Uni-
versities and the uniform system of
gradation for the degree examina-
tions will be considered by the Gov-
ernment when a formal reference is
received from the Board. It may be
added that' full proceedings of the
meeting held at Bombay in February,
1963 have yet to be made available
by the Board. :

Shri P. R. Chakravertl: Will the
Government enlighten us regarding
the opinion formed by it from its long
experience as to how far the proposal
of the Banaras Hindu University has
been found acceptable to it?

Dr. K. L. Shrimalf: The Vice-
Chancellor of the Banaras Hindu Uni--
versity is one of the members of the
Inter-University Board. He made
certain suggestions as to whether
education should be a concurrent
subject or whether it should be in the
Central List. The Inter-University
Board has now appointed a committee
and will place this matter before the
Standing Committee. As far as the
Government’s views are concerned,
this question has been coming up
before the Government from time to
time and there has always been-an
examination. We . discussed this
matter in the Chief Ministers’ Con-
ference also and the general opinion
was that the present provisions in the
Constitution were quite satisfactory
for the Government to have its effec-
tive say as far as the universities
were concerned.

Shri P. R. Chakraverti: Keeping in
view the fact that the medium of
instruction will ultimately be a
regional language, what steps have
been taken by the Government to
see that the period of interregnum
be reduced to the minimum?

Dr. K. L. Shrimali: During the dis-
cussion on the Demands of my Minis-
try, I enumerated....

Shri Ranga: Sir, will you kindly
ask the hon Minister to speak a little
louder? We are not able to follow
what he says.
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Mr. Speaker: There is a complaint
that he is not audible.

Dr. K. L, Shrimali: I am very sorry,
Sir, 1 will speak a little louder.
During the discussion on the demands
of the Education Ministry, I enume-
rated a number of steps which the
Government have taken for the pro-
duction of necessary text-books. We
have appointed a Text-boock Bureau
in the Ministry of Education which is
itself taking up a book. Some cells
have been set up in Universities—
University of Banaras, University of
Delhi—which have undertaken a
publication programme. We have also
requested some other Universities to
take it up. I am hoping that during
the course of this year we will have
about 100 to 150 standard books pro-
dueed by various Universities and
various bodies. The other Universie
ties also, like the University of Gujarat
and the University of Calcutta have
undertaken the programme and have
requested the Ministry to give them
assistance. We have agreed to give
them assistance. So, the programme
is being wundertaken and necessary
steps are being taken to implement
these recommendations.

=Y AATEX W W ¢ O T
FIFTX A W qeir & @7 g
Ll K EERTER e RRi: KB Sc)
W% {EREUT & €T § T TG TEY
& & #E0F AT IT N fF 99
.y fad 7 graay [ 71 A IR oY
g?

Mo Wlo o shATE : Tt &1
foray w1 & A A TW H I A,
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FEAT §! 9B ¥ WA G-I wgrar
faRmy o

oft 7y o : T s (G-
faererg A1 & W weT@ q@ A g,
T FT AT T T G :

| ofe wrea & el # far oA
wreqd AT ATAT T FTHR
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Dr. K, L. Shrimali: The Inter-
University Board has endorsed the
resolution which was passed by the
Vice-Chancellors’ Conference in Delhi.
The Vice-Chancellors’ Conference
have generally endorsed the resolu-
tion of the National Integration Coun-
cil. The principle of switching over
to regional languages and Hindi has
been accepted by the National Inte-
gration Council and the Vice-
Chancellors’ Conference and the
Inter-University Board. The question
is of making necessary and adequate
preparation. The hon. Member will
agree that in a matter like this, we
cannot hustle through. We have to
tak> necessary steps and have ade-
quate preparation in the production
of books and the Ministry has taken
a very comprehensive programme for
the prndnntine  Af  tavihonks in
science and technology particularly.

st TeTRIT weR o S A
faaee TG ST T qWg @T
G §, S8 gER (amalaaal & g
a8 f1, 9AF 93 A fem ST
Ty wiiE &9 § QRATT A &
fay, ¥T TITFCH F L T9.7 A gw
FE ¥ 35 41 {7 17 73 F) 3dlm g
oI AT F A q, A0E g IV 39 TR
¥ ARE TFR A T AAHTE !

Mo WTo Wlo AT ¢ FTJF A
q7g &1 I Y S5 41 | 7 TF -
gfreedt aYé &1 avgw §, € 0%
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. ey ad AR Y Ao S Y
AfFr N giedf atw wwwA @
R N 7w AeAd § T AT AR

AW T F ™ Ix § Ffradia
3 qfiwdt arx & g |

st swrmlie wrelt ¢ or7 98 T
I5T ¢ A IF T AT R &7 40
afafs 7

Mo WTo Wro siwrelt ¢ gt aF
FEd T ATTYT §, T e § fr wdy
e J1 el T AR ST
i aF W oF | 9 7% 1faeiEr
E AR @® F & for ¥ @iy #§
Ffe e aff § g favaw
% afwd wfar =& 8w
I § WY FT 79 ¢ AV IF & FFT
ERAR S £t 26l SN K1
THIA  fgEad  @qr R
NiTgFTa@mIan g & &
FrAE s TEgd qua g T A g )
FEY TS AT wET T
#Y 3T 382 G G50 3T § 0% o7 &9
FT @ FAT G &% AR R A<@qd
® IREHT F @A S| I
T Aawa 08 74l ¢ (& e fi 1w
TrgT 1 wif 3IF Fred s avg g
0 E TR A W R OE
FHaEl ol gRawl & @& § gAm
9T Fg¢ W7 &% 7 § | AfEw W
ST fram v @Izt

8hri Harish Chandra Mathur: Refer-
ring to part (b) of the Question
regarding the transferring of ‘Educa-
tion’ from the State List to the Con-
current List, may I know whether
the State Governments had given the
green signal so as to consider it in
the Inter-University Board which has
no locus standi otherwise?
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Dr. K. L. Shrimall: As I said, this
matter was considered in the Chief
Ministers' Conference, and that was
postponed. No decision was taken on
this subject at that time. But the
Inter-University Board is quite free
to make any recommendation they
like.

oft e fog : @R wa F

AT O gt Hifegw ¥ <t omw wE

R ¥ e ¥y 7% foiw T & falt

ST 9 T W Y ?
Mo Wo Wlo s ¢ I T
e

oft fadeac wumax w1 AT A
w@ &5 ¥ faadfy o T &
geaes ¥t fra frar mar ot 7 afe
fearare fama v ar @Y 4T T ATE A
sqr fear w1 fF aga & -
ferarerat & 9] AT @Y §X W W
e A fem g ? afcer, v @
e ¥ qan furg fvar am 7

Mo ®To mom:lﬁ%ﬁﬁ'
AT KA ¥ el S3AT § | WA WY
X gimEfee; @Y€ & fond § w2
A qre w1 T g ) & 99 A ¢
W WX W g0 A N g 2T
g A A foar g, se F A
AT G<ET 3G §Fa & |

Formation of Service Cadre in Union
Territories

*685. Shri Rishang Keishing: Will
the Minister of Home Affairs be
pleased to state:

(a) the Union Territories which
have formed service cadre of their
own; and

(b) when Government propose to

form a similar cadre in other Union

Territories also?

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarnavis):
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(a) The following Joint Services
Cadres have been constituted for Delhi
and Himachal Pradesh:

1. Joint Indian Administrative
Service/Indian Police Service
cadres.

2. Joint Delhi-Himachal Pradesh
Civil/Police Service cadres.

(b) The question as to whether
appropriate posts of other Union terri-
tories might be included in one or
the other of the joint cadres of Delhi-
Himachal Pradesh, is under considera-
tion.

Shri Rishang Keishing: May I
enquire why the formation of these
gervice cadres has been found neces-
sary for Delhi and Himachal Pradesh,
and why the same has not been found
necessary for Manipur, Tripura and
other Union Territories?

Shri Hajarnavis: It is proposed to
be done.

Mr, Speaker: He wants to know
why the same has not been found
passible for Manipur, Tripura and
other Union Territories.

Shri Hajarnavis: These cadres have
been formed for Delhi and Himachal
Pradesh, but the proposal to include
the other territories also is under
active consideration, and we shall be
able to take a decision soon.

st W TR W T W@
AT FTEX FAET &7 T ¢ €6 F w47
a7 @t & @A {mafcdd
s.qiwgar & sl ?

st prew oty WY oww
et &2 ¢, v & salim €070

ww wERy ¢ WX S T
wew: § w ooRwy welaar &
s ?

Shri Hajarnavis: My answer to
that is there are rules regarding
racruitment to the all-India services,
which will apply. and so far as pro-
motion of the officers from the local
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service is concerned, there will be a
quota fixed for them.

Shri Rishang Keishing: May I
know whether there is a demand from
the State Government that the ser-
vice cadres for these Union Terri-
tories be included in one of these
cadres for Delhi and Himachal Pra-
desh, and if that is not so, may I
know why a separate cadre for these
territories could not be formed?

Mr. Speaker: Now, the hon Mem-
ber is arguing.

Shri Hajarnavis: Either there shall
be one common cadre or there shall
be a different cadre for Tripura and
Manipur, but as at present, advised,
we are examining the question whe-
ther there cannot be one common
cadre,

“Solvent Extraction” Plant

*686. Shri Surendra Pal Singh: Will
the Minister of Mines and Fuel be
pleased to state:

(a) whether Government are consi-
dering the setting up of a public sec-
tor “Solvent Extraction” plant to
increase the o1 production in the
country; and

(b) if so, when and where this plant
will be setup?

The Parliamentary Secretary to the
Minister of Mines and Fuel (Shri
Thimmaiah): (a) No, Sir.

(b) Does not arise.

Shri Surendra Pal Singh: May I
know whether the Government have
made any efforts to ascertain whether
this particular process of oil extrac-
tion is better and more efficient than
the existing machine-crushing pro-
cesses, and if so, what are the results
of that enquiry?

Shri Thimmaiah: These solvents
are generally used for extraction of
the vegetable oils, and also they are
generally used in the rubber indus-
try and also in the paint industry.
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Shri Surendra Pal Singh: May I
know whether the vegetable oil
extracted by this process is suitable
for human consumption or it is meant
entirely for industrial use?

Shri Bhagwat Jha Azad: We want
the answer to the first question. That
question has not been replied to at
all. We want to know whether
Government have considered whether
this process is economical or not?

The Minister of Mines and Oil (Shri
K. D. Malaviya): No. The answer to
part (a) of the main question is ‘No’.
This has not been considered by this
Ministry, This is a question for the
Commerce and Industry Ministry to
ensure which has to cons.der all
aspects of it.

But I may inform the House that
in the Gujarat refinery which is
being establ'shed at Koyali, there
will be a solvent manufacturing unit

attached to the crude distillation unit .

of our refinery, and that will produce
some solvents, some quantities of
solvents of the order of 5000, 10000 or
15000 tons of different grades. As
regards the utilisation that is a ques-
tion for the Commerce and Industry
Ministry to advise.

TN T & (wde wyvfearea)

*gzo. St we T ¢ ¥ dwfae
v e wiepfoe-erd w1 a3
I F T FGF

(F) Fr g sw ¢ 5 ‘w9 W
ffem’ (e vdww fanrwr) & s
TF ‘FTOW A &7 (waEw werfaawg)
warfoa &% w1 favi faar T §

(=) =fe o, @ w o 9Ew,
g wX faww oo )

fegm @t o fag<or 9T oo 9%
TWT S ;
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(7) s Fw & @A §
wT aF oA gl § 5 WK

(7) &9 # TR F W
R FUFA § wqrfaw H F v fawy
wreowr § 7

dwifre e iy wiepfae-
T HATerT § IIHe (FTo Wo Yo AWE) &
(7) s &

(@), (7) s (7). sawda
TEY &

st W T ¢ § a5 qIAAT STear
g 5 = @ farws & oo &
s # ré frar fpar s wr g ar wgi'?
gft egqriq € faat war &Y 74T e a
fomTe aY foar ar w@r g ?

Dr, M. M. Das: There is a proposal
before the Government of India for
the establishment of such an Institute,
but considering the present situation,
financial difficulties of our Govern-

ment, we have not uptill now given
much thought to it.

WO T : FF FH7 T Feramerg
wgrfae fogr smaam &1 S T T
1T T 7T @ s fw gfe T
ATH ¥ &9 FTTFERIY, TT Y
fad qfw wr Srwew & WX T g
w wr gy § vfey ae faaeg
TagT § gr ewfad fear omy ?
Mr. Speaker: It is a suggestion only.
Naharkatiya-Barauni Oil Pipeline

+
Shri P. C. Borooah:
*688. { Shri Maheswar Naik:
LShri R. S. Paniey:
Will the Minister of Mines aai Fuel
be pleased to state:

(a) whether the lay'ng of Nahar-
katiya-Barauni oil pipeline has been
completed;

(b) it so, when; and
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(c) when the Barauni refinery is
expected to be completed so as to put
the Nunmati-Barauni pipeline into
operation?

The Parliamentary Secretary to the
Minister of Mines and Fuel (Shri
Thimmaiah): (a) and (b). The crude
oil pipeline from Naharkatiya to
Barauni was completed in February,
1963.

(c) The first stage of the Barauni
TRefinery is scheduled to be commis-
sioned during October-December,
1963.

Shri P. C. Borooah: Is it a fact that
construction of the pipeline was done
by engineers from UK and West Ger-
many, while the Barauni refinery was
constructed with Russian collabora-
tion? If so, is there any lack of plan-
ning or co-ordination between the
two agencies which is responsible for
this time-lag? If not, what is the
‘reason for the time-lag?

The Minister of Mines and Fuel
(Shri K, D. Malaviya): So far as I
am aware, the entire pipeline was
constructed from the oilfield to Bara-
uni by one set of people—con-
tractors. There might have been here
-and there some advice by the Russians
in view of the fact that Barauni refin-
€ry was constructed by them. Some
advice might or might not have been
accepted. If the hon. Member wants
‘to know specifically, he might table
a separate question then I will
‘answer.

Shri P, C. Borocoah: May I know
-whether any refining unit of the
Barauni refinery has been completed?
If so, whether that can be put into
-operation to make at least partial use
of this pipeline?

Shri K. D. Malaviya: No. 7f that
were so, the pipeline would have been
utilised. Our first refinery unit will
‘be ready for operation in October|
November. We have been a little
late—by two or three months—which
is unavoidable. There might be
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another 15—30 days’ delay, We are
trying to do it as soon as possible.

Shri Maheswar Nailk: What is the
volume of crude oil which ig likely
to be transmitted to the refinery and
what will be the output of the refined
products?

Shri K. D, Malaviya: The Barauni
refinery at present has been designed
to take a quantity of 2 million tons
per year. There will be a first period
when it will start with one million
ton distillation, and after a few
months, it will take in the second
million. It is also proposed to expand
this refinery to 3 million tons by
1965-66. At that time, more crude
oil will be produced.

Shri Vishram Prasad: What are the
precautions Government is taking or
propose to take to save the refinery
and the pipeline at the time of war?

Shri K. D. Malaviya: That is a ques-
tion which might be answered by the
Defence Ministry.

Shri A. P. Jain: Also those precau-
tions should not be disclosed.

ot weam : & 7 SrAT SR §
fr @ o Wzw W feer @ WA
T &9 4 qF 0 g oaw ?

st ®o Ao wrEnlly : I W XA
feert aF A wd | gg ST ¥
qHT gy wrEw s (oA ¥ &Y
sreww w2t oX e g, o R
& AW 3T, AT FEY I, I W
T TUX | W T X § e
B | § e T wr &4 Q
e
Shri .Hem Barua: On a previous
occasion, the hon, Minister said that
the product pipeline between Barauni
and Calcutta might be slightly modi-

fled. May I know the nature of this
modification?

Shri K. D. Malaviya: Yes, I gaid
something like that. There might pe
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some modification in our plans
of bringing products from Barauni to
«Calcutta, because we are now con-
templating the possibility of taking

some crude oil from Calcutta to
Barauni, in case we are not
able to get the supplies under

«certain circumstances. From that point
of view we are now thinking of hav-
ing two pipelines, or perhaps integra-
tion in such a way that both the pur-
poses could be served, ie., taking
the products from Barauni to Calcutta
for distribution, and to bring some
crude from Calcutta to Barauni.

Shri K. C. Pant: May I know if any
test trials have been held on the
©il pipelines since completion, and if
so, are the results entirely satisfac-
tory?

Shri K. D. Malaviya: I do not know,
because the crude oil has no use at
this end just now but they must
have tested for pressures leakages
and all that. They must have done it,
but I am not aware of it.

Shri Bhagwat Jha Azad: May 1
‘know whether the pipeline so far
constructed is in a position to trans-
mit the volume of oil that will be
required for this refinery when its
capacity is increased to three million
tons?

Shri K. D, Malaviya: Yes, Sir, That
is a question which is under exami-
nation. The plan is to modify, to
‘have some other pumps and all that,
and I hope that our experts will try
40 transmit this quantity of oil with-
out increasing such expenditure.

st fnifr forwr 2 @ e &
WY fowree AW So, w41 IgE e ¥
FIFT T 15 TTA e qamn § 5 sax
fem & fear g@d fFar Smo W%
ga< omat w frym AT ?

=t ®0 Fo wraty : Wfua Y
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Interchange of LA.S, and LF.S.
Officers

*689., Shri Harish Chandra Mathar:
Will the Minister of Home Affairs
be pleased to state: I}

(a) whether the scheme for the
interchange of I.A.S, and LF.S. officers
has been finalised and implemented;
and

(b) the terms of interchange and
the number of officers already inter-
changed?

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarnavis):
(a) A scheme for the interchange of
I.AS. and LF.S. Officers .has been
approved for adoption on an experi-
mental basis.

(b) No exchange of officers has
taken place so far under this scheme.
The broad features of the scheme are
as follows:—

(i) LA.S, and 1LF.S. officers will
be exchanged in equal num-
bers, and the total number of
officers exchanged from each
Service would be 12 in the
first instance.

(ii) Ordinarily, officers with 8 to
15 years of service alone
would be eligible for consi-

deration under the gcheme.
IA.S. officers selected under
the scheme would be appoint-
ed as First Secretaries in
Indian Missions abroad and
would ordinarily be utilised
more on commercial and eco-
nomic and possibly, consular
work than on political work,
or in the Chancery. IF.S.
officers would be appointed
as Deputy or Under Secre-
taries in the Central Minis-
tries.
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(iii) The period of deputation
would be three years, which
may be extended in excep-
tional cases upto four years.

(iv) Officers selected would in all
cases continue to draw their
own scale of pay while on
deputation and would be
entitled to the usual foreign
allowances.

Shri Harish Chandra Mathur: May
I know what would be the procedure
for the selection of these officers for
deputation from one service to the
other, and whether the wishes and
inclinations of all the officers would
be considered?

The Minister of Home Affa‘rs (Shri
Lal Bahadar Shastri): Naturally, it will
have to be left to the department con-
cerned. The Externa] Affairs Minis-
try and the Home Ministry will pre-
pare a panel of names. The - State
Government will also be consulted.
In fact, we have already written t:
the State Governments to send
names from their States of IAS offi-
cers, Generally, this will be the
procedure. Ag the number is very
small, that is 12, we cannot have a
very long drawn procedure.

Shri Harish Chandra Mathar:
May I know whether in finalising
the scheme, they have come to the
conclusion that the IAS officer is
good enough for foreign service, and
that any foreign service officer is
good enough for the IAS, or whether
any grounding or training will be
given before they are transferred?

Shri Lal Bahadur Shastri: As my
colleague has said, it is just an ex-
perimental measure. It will not be
quite correct to say that each and
every officer can do the other job,
but the IAS officers who will be sent
abroad or to any Embassy will natu-
rally concentrate more on economic
and commercia work than on politi-
cal work,
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Shri Sinhasan Singh: May I know
how the scheme began? Was it initia-
ted by the IAS and IFS officers them-
selves, or did idea come from the
Government? Ig such a practice ob-
taining in any foreign Government?

Shri Lal Bahadur Shastri: I cannot
say anything specific about the other
countries. But this was considered by
the External Affairs Ministry which
made the suggestion to the Home
Ministry. It think it is a good scheme
and we should have a trial and see
how it works.

Shri Tyagi: 1 want to know wh)
the Home Ministry yielded tc the re-
quest of the External Affairs Minis-
try in this matter? If the standard of
their emoluments and educational
qualifications are the same why are
both the cadres not amalgamated 30
that they can inter change their ex-
periences:

Shri Lal Bahadur Shastri: I am
sorry. I explained it just now. I said
that those officers, I1.A.S. officers, who
are to be sent to the External Affairs
Ministry will have special experience
on subjects like economics and will
mainly deal with econcmical and com-
marcial matters. The IFS officers have
to look after the political side and
other sides as well.

Shri A. P. Jain: The Home Minis-
ter has given some reasons for depu-
ting IAS men to the foreign services.
What are the reasons that have
weighed with him for transferring
IFS officers to work as JAS officers?

Shri Lal Bahadur Shastri: I think
in a way the problem really arose
because of some adjustments, absorp-
tion, etc. For instance, it has so
happened that they have found it
difficult to place them, to transfer
them and to post them in different
places at one time. Sometimes there
18 surplus. There are other difficul-
ties. It is in that context that they



7391 Oral Answers

wrote to the Home Ministry. Be-
sides, I do not think the hon. Mem-
bers can have any objection because
there are the same competitive
examinations for the IAS and IFS.
If some of em have got some
experience on local problems, it will
be better,

Semi-Conducting Rock in Rajasthan

+ Rt
( Shri D. C. Sharma: -
| Shri Ram Harkh Yadav:
. Shri Maheswar Nalk:
169 Shri J. B. S. Bist:
| Shrimati Savitri Nigam:
 Shri P. R. Chakraverti:

Will the Minister of Scientific Re-
search and Cultural Affairs be pleas-
ed to state: '

(a) whether a semi-conducting rock
has been' discovered near Bhilwara in
Rajasthan which can be used as tran-
sistor; and

(b) if so, the details thereof?

The Minister' of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) and (b). Radio receivers
using transistors reported to have been
prepared by cutting thin sections of
a natural rock from Rajasthan were
demonstrated by a scientist at the Na-
tional Physical Laboratory, New
Delhi. Information regarding the
location of the rock in Rajasithan or
the details of fabrication of the sets
was not, however, disclosed,

Shri D. C. Sharma: May I know if
any foreign country had sent a note
to the Ministry that they were pre-
pared to make use of this rock for
transister purposes?

Shri Humayun Kabir: We have no
information to that effect.

Shri D. C. Sharma: Will this work
be entrusted only to the National Phy-
sical Laboratory or some oter labora-
tories also will be made use of for
conducting research?
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Shri Humayun Kabir; The gcientist
concerned was asked to leave the gets
so that they would be sent to Pilani
where we have the Central Electronic
Engineering Research Institute which
is well-equipped and which could be
utilised. We are considering his re-
ply.

Shri Maheswar Nalk: May I know
whether a former head of a depart-
ment of the Delhi University has re-
quested the Government to conduct
further researches in the research in-
stitutions under them and if so what
progress has been made in that direc-
tion?

Shri Humayun Kabir: As I said just
now, some demonstrations were car-
ried out in the NPL and this scientist
wag requested to leave the things with
us. We shall certainly pursue it

Shrimati Savitri Nigam: May I know
whether the rock was got by the
scientist who has made this experi-
ment or he was given thig rock by the
laboratory?

Shri Humayun Kabir: As I have
said, we do not know about the loca-
tion of the rock. He himself had
found it. I can explain by saying
that this is a special kind of forma-
tion which is sometimes found in
small quantities, and if they are
found in a large quantity, it would
certainly be a very attractive com-
mercial proposition. But we do not
know, til] there has been a proper
survey. The Geological Survey of
India is surveying the Rajasthan
minera] resources generally, but they
have not also reported so far that
there are any large findings of the
formation of this particular type.

Shri P. R. Chakraverti: May I know
whether it is a fact that the discoverer
of this rock hag applied for the Gov-
ernment to take up the patent rights
rather than keep the rights for him-
self,

Shri Humayun Kabir; We have ac-
tually assured h'm that if he wants to
have the patent rights with himself,
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he can have them. If he offers it to
us, we shall certainly consider it.

oft fesm sEw ;T A wEEY
TZ TAWA §¢ FI HO % d&T (6 §6
M Asgard Ao arfrrmam &
TR Yo WY ¥ Zifees A o,
@ W @ Y A ] SEy W
frrgfomi T maw@ & &
gifveed afer w1 faw o ?

WS WEWT ¢ IF A FEA qAT
2
Shri Kashi Ram Gupta: Has the

Geological Survey of India been asked
to locate this area in Rajasthan?

Shri Humayun Kabir: They are
generally surveying, As I said just
now this particular formation is found
here and there in small quantities.
It is not economical unless it is found
in large collections, in which case it
wil] become economical and we would
ask the Geological Survey to find out.

“Mining Leases in Orissa”

*692. Shri Surendranath Dwivedy:
Will the Minister of Mines and Fuel
be pleased to state:

(a) whether any mining leases in
Orissa were revised by the Central
Government;

(b) if so, the number of such cases
during the last seven years and whe-
ther the Government of Orissa also
approached for revision of some of the
leaseg given before; and

(c) in how many cases the Govern-
ment of India have allowed revision?

The Parliamentary Secretary to the
Minister of Mines & Fuel (Shri
Thimmaiah): (a) Yes Sir, on receipt
of revision applications from the par-
ties or on a reference from the State
Government as provided in the rules.

(b) & (c), During the last seven
years, '9 revision applications were
allowed out of a total of 391. Of 4
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l;eferenceg made by the State Govern-
ment themselves, 3 were allowed by
the Central Government.

Shri Surendranath Dwivedy: May I
know whether, among the revisions
made, one of the parties was Serajud-
din & Co.?

The Minister of Mines and Fuel
(Shri K. D. Malaviya): I am not
aware of it. In so far as the papers
which are before me are concerned,
there is no party like Serajuddin &
Co., but I will make further enquiries,
and let the hon. Member know about
it.

Shri Surendranath Dwivedy: May I
know which are the mining leases
which have been revised by the Cen-
tral Government in spite of the oppo-
sition of the Government of Orissa?

Shri K. D. Malaviya: The informa-
tion that is before me is general,
namely, out of 391, as I have said,
nine orders of the State Government
were revised. I do not know as to
why and under what circumstances, it
was done. .

Shri Surendranath Dwivedy: The
name of the party is not with the Min-
ister?

Shri K. D. Malaviya: It is not with
me. One was revised in 1958; the
second was in 1959; the third was in
1961. In 1962, six were revised,

Shri Hem Barua: May I know if it
is not a fact that the revised indus-
trial policy resolution of 1956 laid
down specifically that no mining
leases will be offered in respect of
manganese ore to private parties and,
it so, may I know whether it is a
fact that Government have offered
mining leases to private parties, parti-
cularly to Serajuddin & Co., in Orissa,
and if the Minister does not have this
information, will he check it up?

Shri K, D. Malaviya: It is a fact that
under the industrial policy resolution
Schedule A minerals are reserved for
public sector undertakings. But the
industrial policy resolution has also
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d down that where the areag are
all or isolated, where the public
sector project is not able to under-
take it, and still it is beneficial for
the industry to operate those mines,
then the recommendationg of ‘the State
. Governments will not be objected to
and we will not raise any objection.
I do not know if after 1966 any spe-
cific licence or lease was given to
Serajuddin & Co. But I will make
enquiries.

Shri D. N, Tiwary: May I know
whether it is a fact that a revision
petition of Serajuddin & Co. was re-

,ferred to by the Orissa Government
to the Central Government and it was
rejected?

Shri K. D. Malaviya: As a matter
of fact, I have no lease application
items before me which refer speci-
fically to Serajuddin & Co., but gene-
rally speaking the recommendations
of the State Governments are not re-
vised here, not rejected here, unless
the rules and the laws are breached
in some way by the parties concerned.
It is only on appeal that the Govern-
ment of India come into the picture.
Otherwise, normally they accept the
recommendations of the State Govern-
ment. If any recommendation regard-
ing Serajuddin and Company has come
to the Government of India for any
specific reason, it might have been
considered in the normal course.

wIOHY Softeey et sfade

*58Y. ot vENTE : WT WA
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(=) afe &, @ vad v fewfed
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(7) #r wxFTC w frw 9w
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o7
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The Parliamentary Secretary to the
the Minister of Mines and Fuel (Shri
Taimmaiah): (a) Yes.

(b) to d). The main recommenda-
tion of the Committee is that all coals
whether coking or non-coking should
be graded on the basis of calorific
value. Under the proposed system,
coals will be graded into fifteen cate-
gories, ranging in their heat value
from 5500 British Thermal Units per
Ib., to 12950 B.T.U. per lb. Other
recommendations pertain to the proce-
dure for determining these grades,
e.g. method of sampling and analysis"
according to IS.L, standards, exclu-
sion of dirt bands of specific sizes, the
number and frequency of samples to
be taken, and the procedure for giv--
ing a provisional grade, and subse-
quently a final grade. These recom-
mendations are at present under the
consideration of Government.

[(F) & &

(®) & (7). wfwfe 9t o1
fawrfor 78 & f &R wEel &1, <
T HIFFC AT THIFHL ( coking
(on non-coking) g THT HEW
( (colorific value) ) &
o q¥ FwFr A sy )
seTfaa qafa & w=ma w15 & IS
7T ® Woo faley aow gfwew
( (British Thermal Units) ) T
TEE ¥ AT jene  fafew TTH
Ifeew wfer arewe aw Ly wfvdd &
aiifer e w0 v R RE
Craet i i s ¢ g § e
g S e wifo qwo Wio BWEF
¥ W wrmmw Wi fadwr
((Sample and analysis) ) ¥ T,
fafre wrerdl & weww ofgad w7
foerem, fad o @™ WA !_ﬁ
wrgfer WX geaT quT O wAfaw 9
UF TEAT OF Hivaw 7% A wr aFfa )
g ¥ fomfol gt & fasrar-
st § 1]
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Shri Indrajit Gupta: May I know
Jhow far this calorific gradation of coal
will affect the price structure of coal
-and whether the price structure of
coal will have to be revised?

Shri K. D, Malaviya: The Govern-
“ment is considering the entire ques-
tion of correlating the price to the
calorific value of coal. As I have
stated in the main answer, there are
-about 15 grades of coal that are pro-
posed to be specified. Naturally we
would like to minimise the pattern of
price to as low a number as possible,
but still there will have to be some
difference in the price according to
~the calorific value.

Shri Hem Barua: In view of the
fact that the increase in coal produc-
tion is accompanied by a concomitant
decrease in quality because of the
high percentage of ash content, may I
know what specific steps Government
"have taken to check this aspect?

Shri K. D, Malaviya: The only solu-
tion for dealing with low grade coal
is to wash them and blend them so
that they may be used for industrial
-purposes. Government are thinking
of linking every coal-mine with a
washery or a group of small mines
-withh a washery, so that the quality
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may be improved. At the game time,
the question of middlings also arise,
because the middlings will be a bye-

‘product of the washed coal and they

can be used in power units.

Shri Sham Lal Saraf: In view of the
fact that industrial development is
taking place all round, may I know
if the process of getting washed coal
available for the industries hag kept
pace with the requirements of the
industries and if so, to what extent?

8Shri K. D, Malaviya: Yes; we are
trying to keep pace with the require-
mentg of industries in regard to cok-
ing coal and non-coking coal wherever
we are not able to use coking coal, we
try to bring better quality of coal by
washing and blending. But accord-
ing to our latest programme, by the
end of the third Plan, we do not ex-
pect that we shall be short of produc-
tion of coking coal. In fact, we shall
be producing a little more than what
we shall need.

Shri K. C. Pant: In view of the
shortage of coking coal in the coun-
try, is Government taking any steps
to conserve its reserveg and are any
priorities being laid down for con-
sumption of coking coal?

Shri K. D. Malaviya: Yes, Sir; ve?-y
much so. We are trying our best to
conserve the coal. But in the last
few decades there has been some mis-
use of the better quality coal, The
quantity is not very large. So the
washing programme is one of those
methods by which we would like to
conserve coal, Railways are always
supposed to be supplied with washed
non-coking coal.

Shri S. C. Samanta: May I know
when this expert committee was set
up and how many mines were visited
by them?

Shri K. D. Malaviya: Sir, I will
require notice to answer that question.

Shri Bhagwat Jha Azad: May 1
know how far these recommendations
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refer to the method by which we can
stop the under-hand device of mixing
lower grade coal where higher grade
coal is supposed to be supplied?

Shri K. D. Malaviya: All these are
inter-related questions—the question
of production of coal, beneficating it
and sending it for proper use.
Because there are too many coal
mines, it becomes sometimes difficult
to control the utilisation of coal from
the point of view of quality. But the
rules and regulations, it seems, are
having their effect, and we are
gradually controlling the proper utili-
sation ol coal.

Low Temperature Carbonisation Plant
at Kothagudium

*694. Shri Eswara Reddy: Will the
Minister of Mines and Fuel be pleased
to state:

(a) the present stage of the pro-
posal to set up a Low Temperature
Carbonisation Plant at Kothagudium,
Andhra Pradesh;

(b) the capacity of the
plant; and

proposed

(c) the amount required ‘101' the
same?

The Parliamentary Secretary to the
Minister of Mines and Fuel (Shri
Thimmaiah): (a) to (¢). The proposal
to set up three Low Temperature
Carbonisation plants in the public
sector, of which one was to be at

Kothagudium (Singareni), has not '

made any progress for want of ade-
quate resources, both internal and
toreign. In the private sector, how-
ever, recently an application by Shri
Hashim Mehdi to set up a Low
Temperature plant at Kothagudium
has been considered and a letter of
intent has been issued, pending the
grant of an industrial licence. The
project will have an out-put capacity
of 0.36 million tons of coke per
annum, at & capital cost of Rs. 35
crores.

40(Ai) LSD-2.
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Shri Eswara Reddy: May I know
the foreign exchange component
involved in this estimated amount?

Shri Thimmaiah: About Rs. 128
lakhs,

Shri Eswara Reddy: May I know
whether there is any time-schedule
fixed for starting this project?

Shri Thimmaiah: It will be by about
1964.

Shri Sham Lal Saraf: May I know
by what time it is expected that this
plant will come into operation.
Secondly, mey I know whether the
production from this plant will be
used for meeting the needs of that
part of the country only or it will be
sent elsewhere also?

Shri K. D. Malaviya: It will be too
premature for us to commit ourselves
just now with regard to our plans of
consumption.

Deep Shaft Coal Mime at Sudamdth

{ Shri R, Barua:
Shri P. R. Chakraverti:
*695. Shri Subodh Hansda:
| Shri P. C. Borooah:
{ Shri Indrefit Gupta:

Will the Minister of Mines and Feal
be pleased to refer to the reply given
to Starred Question No. 320 on the
1st May, 1962, and state:

(a) the extent to which Polish col-,
laboration has helped in establishing
Deep-shaft coal mine at Sudamdih
Dhanbad;

(b) whether Polish collaboration
has been extended to coal preparing
processes as construction of washeries
and production of mining machineries;
and

(c) whether there has been any
agreement for opening of a second
Déép-shaft mine?

Minister of Mines and Fuel (Shri
Tiimzaish): (a) Sinking of two
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shafts at Sudamdih with Polish
Technical Collaboration is in progress
according to schedule. ‘These shafts
are to be completed by the end of
1964.

(b) Polish collaboration has been
obtained for the manufacture of coal
washery components and mining
machinery indigenously, A washery
is also being put up by them.

(c) An agreement has been entered
into in December 1962 for the supply
of shaft sinking equipment for a
second deep shaft located in Central
Jharia area.

Shri R. Barua: May I know whether
the Polish collaborators will buy
goods from India or they will have
to be paid in foreign exchange?

The Minister of Mines and Feul
(Shri K. D. Malaviya): They will
have the right to purchase Indian
goods, For that a detailed agreement
has been entered into between the
Finance Ministry of the Government
of India and the Polish Government.

Shri R. Barua: May we have a list
of such goods?

Shri K, D. Malaviya: I do not have
the list with me now.

Shri Indrajit Gupta: Is it a fact
that this collaboration with Poland
provides for the setting up of ten
washeries and nine deep shaft mines
by 1970?

« Shri K. D. Malaviya: Yes, Sir. Only
yesterday an agreement has been
signed between the Polish Govern-
ment and ourselves to extend the
scheme of collaboration for develop-
ment of coal industry. Because deep
mining is their special job, they have
agreed to have about ten such coal
mines by 1970-71.

Shri P. C. Borooah: May I know
when the second deep shaft mine is
going to be set up, at what cost and
at what assistance we are going to get
from the Polish Government?

Shri K. D, Malaviya: I have not got
full information about the second
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deep shaft mine at Jharia. He may
give notice if he wants details.

Wforaw wea, dgoge
*30q. oft wwr wiw
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o ; W
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The Minister of Scientific Researeh
and Cultural Affairs (Shri Humayums
Kabir): (a) Yes, Sir.

(b) The object of the Institute is to
help in the development of petroleum
and petrochemical industries by
undertaking research in (i) Reflning
and Petrochemistry, and (ii) petro-
leum products application and collect-
ing information and training person-
nel. The estimated expenses are Rs.
18330 lakhg Non-recurring and Re-
curring 24:00 lakhg when the Institute
is fully staffed.

(c) The Institute is working in
temporary laboratories located at the
Central Road Research Institute, but
the Technological Block of the Insti-
tute at Dehra Dun is almost complete
and work on the main building has
started. A Deputy Director-in-Charge
has been appointed and it is hoped
that the Institute will be in full work-
ing status by July, 1965.

dmfe gepEeT e wtepfaw e
W (st g whee): (%) o ¥ o
(&) s&rege w1 e Freafafer
fauai ¥ foadt #T & Wfeaw i
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Shri D, C. Sharma: May 1 know i
any attempt is being made to intro-
duce the subject jn the universities of
India?

Shri Humayun Kabir: Chemical
engineering and various types of
allied subjects are being taught im
the different technological institutions.
It is for the universities to consider
whether they will have any special
course on petroleum technology it~
self.

Loans for Private Sector Cdal
Industry

+

Shri P. C. Borooah:

Shri Rameshwar Tantia:

Shri Onkarlal Berwa:
L_Shri Sarjoo Pandey:

Will the Minister of Mines and Fuel
be pleased to state:

(a) whether it is a fact that a
scheme for partial guarantee on loans
to private sector coal industry by
credit institutions, has been recently
sanctioned by Government; and

(b) it so, the broad features there-
of?

The ParMamentary Secretary to the
Minister of Mines and Fuel (8hri

(b) The salient features of the
scheme are as follows:—

(1) The Refinance Corporation
for Industry Limited has beem
entrusted with the adminis-
tration of this scheme as am
agent of the Government of
India,

(2) The scheme is applicable im
respect of advances which
banks may give to colliery
undertakings which are
importing machinery against
the foreign exchange loan
granted by the World Bank.
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(8) In the event of default in
repayment of any loan, the
loss will be shared between
the guarantee organisation,
ie. the Refinance Corporation
and the bank concerned in
the ratio of 65:35.

Shri P. C. Borooah: What were the
circumstances which necessitated the
offering of this assistance or guarantee
of the loan to the private sector?

The Minister of Mines and Fuel
(Shri K. D, Malaviya): The whole
question was considered in its broad-
est aspects and it was considered that
the profitability of the coal industry
was not as satisfactory as would per-
mit it to get loans from the normal
sources. In the meantime the
foreign exchange availability had
been arranged for in order to expand
the coal production programme. The
coal industry expressed its inability
to find the rupee finance to match
the scheme. So, after a lot of consi-
deration the Government of India,
that is, the Finance Ministry and
ather ministries concerned, came to
the conclusion that we should
guarantee a part of the loans in a
particular way as specified in the
answer to the question. I think, those
colliery-owners who have taken
advantage of loans from foreign
sources will be able to utilise this
bhelp that the Government of India
have offered them.

Mr, Speaker: The
is over.

Question Hour

_Shri D. C. Sharma: Sir, I request
that Question No. 698 may be taken
up.

Shri M. L. Dwivedi: It is a very
important question. It is in connec-
tion with the death of a New Delhi
journalist.

;’Mr. Speaker: If the hon. Minister
thinks that it is very important and
that he would like to answer it he
may.
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The Minister of State in the Minis-
try of Home Affairs (Shri Hajarnavis):
Sir, I will read out the main answer.
Further supplementaries may not be
asked in view of the fact that investi-
gation is still proceeding.

Mr, Speaker: The hon. Minister says
that he can read out the answer but
that he would not answer supple-
mentaries. But if the question is
answered and the hon, Member wants
to ask supplementaries and if those
supplementaries are relevant, how
shall I refuse them? When the Ques-
tion Hour is over, it is only at the
request of the hon. Minister, that is,
if he thinks that -some question is
important and he wants to answer
it, that I can call upon him to answer.

Shri Hem Barua: We thought that
we will use it as a precedent.

Mr. Speaker: That is my d.i.ﬂlcult&.
The hon. Minister says, “No”. Then,
I am sorry.

——

WRITTEN ANSWERS TO
QUESTIONS

Coking Coal

*690. Shri G. Basu: Will the Minis-
ter of Mines and Fuel be pleased to
state:

(a) the estimated reserves of cok-
ing coal at present; and

(b) whether the estimated reserves
of coking coal are considered ade-
quate to meet the current require-
ments and the requirements when
full target capacity of the three plants
two steel
plants in the Private Sector is reach-
ed?

The Minister of Mines and Fuel
(Shri K. D, Malaviya): (a) The esti~
mated reserves of coking coal are of
the order of 2500 million tons, based
on assessment made in 1950. A fresh
estimate is under preparation.

(b) Yes.
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Shri D. C. Sharma:
-| Shri D, D. Mantri:
Shrimati Savitri Nigam:
¢698, { Shrl Maheswar Naik:
Shri Kachhavaiya:
Shri Onkarlal Berwa:
_Shri Bade:

Will the Minister of Home Affairs
be pleased to state:

(a) whether a New Delhi Journa-
list residing in Pandara Road was
found strangled in his bed on the 18th
March, 1963;

(b) whether any enquiry has been
made into the cause of his death; and

(¢) if so, the findings thereof?

The Minister of Home Affairs (Shri
Lal Bahadur Shasfri): (a) Yes.

(b) and (c). Three persons have
been arrested. Some property belong-
ing to the deceased is alleged to have

been recovered from them and their .

relatives. The case is under investi-

gation,
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Socio-Economic Development o
People of Border Areas

*700. Shri P. C. Borooah: Will the
Minister of Education be pleased to
state:

(a) whether it is a fact that Central
Social Welfare Board has launched a
scheme for the Socio-Economic
Development of the people in border
areas including N.EF.A. in collabo-
ration with the Central Citizens’
Council;

(b) if so, the broad outlines of the
acheme; and

(c) the action so far taken in this
matter?

The Minister of Education (Dr.
K. L. Shrimall): (a) Yes, Sir.

(b) and (¢). Under its Socio-
economic programme, the Central
Social Welfare Board gives fin-

ancial assistance to voluntary or-
ganisations for setting up production
units of small scale industries with a
view to providing training and em-
ployment opportunities to needy
women and the handicapped persons.
The assistance may be given in- the
form of grants or grants and loans,

2. Ag a first gtep, the Board propose
to study the needs of the border areas
and then select suitable sites for loca-
tion of the production units, as well ag
decide what articles are to be pro-
duced in these units,
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. Anclent Remains in Orissa

1366. Shri Ramchandra Mallick: Will
the Minister of Scientific Research and
Cultural Affairs be pleased to state:

(a) the amount sanctioned for the
development and repair of monuments
and ancient remains in the State of
Orissa, which have been taken over
by the Archaeological Department of
Central Government during 1962-63;
and

(b) the amount proposed to be
spent during 1963-64?

The Deputy Minister in the Minis-
try of Scientific Research and Cultural
Affairs (Dr. M. M, Das): (a)
Rs. 74,136.

(b) Rs. 79,628,
Lalitigiri in Cuttack District

1367. Shri Ramchandra Malliek:
Will the Minister of Scientific Research
and Cultural Affairs be pleased to
state:

(a) the amount spent so far at
Lalitigiri in District of Cuttack

7 40
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(Orissa) which has been taken over
by the Archaeological Department of
the Central Guvernment; and

(b) the amount proposed to be spent
for the development of Lalitigiri
during 1063-64?

The Deputy Minister in the Ministry
of Scientific Research and Cultural
Affairs (Dr. M. M, Das): (a) Rs. 1,151
in 1962-63

(b) 1,110,
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New University in Delhi

1369. Shri E. Madhusudan Rao: Will
the Minister of Education be pleased
to refer to the reply given to Unstar-
red Question No. 379 on the ‘'4th
November, 1962 and state the further
development in regard to setting up of
a new University in Delhi?

The Minister of Education (Dr, K. L.
Shrimali): The University Grants
Commission has suggested that the
Committee appointed by the Uni-
versity of Delhi in this regard should
continue its deliberations to a con-
cluson so that all the preliminary
examination will have been compieted
before it is ultimately decided to have
a second university in Delhi,

Gold Mines in Andhra Pradesh

1370. Shri E. Madhusudan Rao: Will
the Minister of Mines and Fuel be
pleased to refer to the reply given to
Unstarred Question No. 187 on the
10th November, 1962 regarding Gold
Mines in Andhra Pradesh and state:

(a) whether the Indian Bureau of
Mines hag since given their comments
about the exploration work in Rama-
giri gold flelds; and

(b) if so, the details thereof?

The Minister of Mines and Fuel
(Shri K. D, Malaviya): (a) The
Indian Bureau of Mines is still con-
ducting detailed exploratory opera-
tiong for gold.

(b) Does not arise.
Fixation of Salary of 1LC.S, Officers

1871. Shri E, Madhusudan Rao: Will
the Minister of Home Affairs be
pleased to refer to the reply given to
Unstarred Question No. 180 on the
10th November, 1962 and state:

(a) whether any decision hag since
been taken in regard to fixation of
salary of the I.C.S. officers in the posts
created after 14th August, 1947; and

(b) if so, the details thereof?
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The Minister of Home Affairs (Shri
Lal Bahadur Shastri): (a) and ( b).
The matter ig still under consideration.

" Aid to Publishers in Orissa

1872, Shri Ulaka: Wil the Minister
of Educaton be pleased to state:

(a) whether ny financial assistance
was given by the Union Government
te the publishers, printers and book
sellers of Orissa in the field of social
education literature and literature for
neo-literates during 1961-62 and 1962-
63; and

(b) if so, the details thereof?

The Minister of Educatiom (Dr.
K. L, Shrimali): (a) Yes, Sir, during
1962-63.

(b) Under the scheme of prize com-
petition for booksjmanuscripts for ~eo-
literates, 1500 copies of the prize-
winning book ‘Pragati Pathe Bharata’
in Oriya were purchased and a sum of
Rs. 1200 wag paid to the author- pub-
Xgher.

Hard and Soft Coke in Orissa

1373. Shri Ulaka: Will the Minister
of Mines and Fuel be pleased to state:

(a) the total requirement of hard
and soft coke in Orissa during
1062-.63;

(b) the quantity of hard and soft
coke actually supplied to Orissa
during 1962-63;

(c) whether Government of Orissa
have made any representation to sup-
ply their full requirement; and

d)( if so, the action taken in the
matter?

The Minister of Mines and Feul
(8hri K. D, Malaviya): (a) and (b).
The quotas of hard coke and soft
coke, ‘and their actual despatches
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during

1962-63 to Orissa were as
under:— . '

(figures in wagons)

Regu- Ad hoc Total Des-
lar alloca- [patches

quota tions
Soft coke . 840 89 929 8a2r
Hard coke . 168 181 349 3II

(c) and (d). The Orissa Govern-
ment’s own estimate of requirements
of hard coke was 100 wagons per
month, and the same quantity for soft
coke. But, as in the case of other
States, against the demands made by
the State Governments, quotas were
fixed commensurate with the transport
capacity and the availability of hard
coke and soft coke. However, in the
case of Orissa, as would be seen from
the figures quoted above ad hoc
allocations of both hard coke and soft
coke were made, and the actual move-
ment in the case of hard coke was
much in excess of the regular quota.

Polytechnics in Orissa

1374. Shri Ulaka: Will the Minis-
ter of Scientific Research amd Cul-
tural Affairs be pleased to state:

(a) the number of polytechnics pro-
posed to be opened in Orissa during
the Third Five Year Plan period; and

(b) the amount allocated for the
said purpose during the Third Plan
period? ‘

The - Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) Two polytechnics are
already included in the State Plan
and the State Government has just
proposed an additional polytechnic.

(b) Rupees Fifty Lakhs.
Teachers of Affiliated Colleges in
Orissa
1375. Shri Ulaka: Will the Minis-
ter’ of Education be pleased to state:

(a)whether the affiliated colleges
and high schools of the Utkal Uni-
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versity (Orissa) have been given
financial assistance by the University
Grants Commission for improvement
of pay-scales of teachers during
1962-63; and "

(b) it so, the details thereof?

The Minister of Education (Dr. K, L.
Shrimali): (a) During 1962-63, the
University Grants Commission has
given financial assistance for improve-
ment of pay scales of teachers to two
private colleges affiliated to the Utkal
University. The Commission is not
concerned with high school teachers.

(b) The details are as follows: —

Name of the College Amount paid

1. Bhndnk College, Bha-
(Axre-aém) for the
years 1957-62) R
3. Khallikote College,

Behrampur.
(Armm for the year
1961-62)

Rs. 13,699.65

Rs. 16,900.00

Grants for Oriya Drama

1376. Shri Ulaka: Will the Minister
of Scientific Research and Cultural
Affairs be pleased to state:

(a) whether the Sangeet Natak
Academy has given any financial
assistance to Orissa for promotion of
Oriya dramas during 1962-63; and

(b) if so, the details thereof?

The Minister of Scientific Research
~and Cultural Affairs (Shri Humayum
"Kabir): (a) and (b). During 1962-68,
the Sangeet Natak Accademy ganc-
tioned the following grants:

Name of institution Amount Purgose of

1. Utkal Sangit  Rs. 4,400/- For production
Samaj, Cuttack. of a dance-
drama  “Sri

Krishna Balya

Leela” in

Odissi style.

2. Orissa Sangit Rs. 1,000’ Towards
parished, puri. Children’s ~

Drama Festi-
val -

7416

In addition, this Ministry under
their scheme of ‘assistance to theatres
for the production of new plays’ sanc-
tioned the following grants during.
1962-63:

; Janta Rangs Rs. /- For the pro—
Mancha, 7599 duction "of

Cuttack new play ‘Adi.
vasi’ in
Oriya.

2. Annapurna Rs. 7,500/- For the pro-
Theatre Group ucuon ofa
‘A’ , Puri. Bl;y

'Singhl &
re’ in Oriya.

Alleged Arrest of Pakistanis in.
West Bengal

1377. Shri Subodh Hansda: Will
the Minister of Home Affairs be
pleased to state:

(a) whether it is a fact that a num-
ber of Pakistani people have been
arrested in West Bengal since Decem-
ber, 1962 in the Districts of Nadia and
Murshidabad;

(b) if so, the number of such
people;

(¢) whether it is a fact that all of
them did not possess any Pakistani
visas or passports; and

(d) whether Government have
found reasons why they had crossed
the border and passed into these
districts?

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarnavis):
(a) to (d). During the period from.
December, 1962, till February, 1963,
764 Pakistani nationals were detected:
to have entered the districts of Nadia.
and Murshidabad illegally. They
came for the avowed purpose of see-
ing their relations or to earn thelr
livelihood.
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Phosphate Rocks in Bihar

1379. Shri P. R. Chakravertl: Will
the Minister of Mines and Fuel be
pleased to state:

(a) whether the State Government
.of Bihar have sought the permission
of the Central Government to under-
take the work of extracting phosphate
materials from the rocks in the State,

APRIL 8, 1063

Written Answers 7418

80 that the products of discovery can
be utilised for the super-phosphate
factories; and

(b) whether the State-owned
super-phosphate factory at Sindri
will have its supply from the phos-
phate project to be undertaken by the
State Government?

The Minister of Mines and Fuel
(Shr2 K. D Malaviya): (a) No, Sir.
It is understood that the State Gov-
ernment are awaiting results of the
mineral investigations now being
made, before formulating specifie
mining projects.

(b) Does not arise.

Coal for Pathratu Thermal Plamg
(Bihar)

1380. Shri P. R. Chakravertl: Wil
the Minister of Mines and Fuel be
pleased to state:

(a) whether it is proposed to meet
the requirements of the thermal
plant at Pathratu (Hazaribagh) from
the coal produced by State-managed
mines; and

(b) if so, the details thereof?

The Minister of Mines and Fuel
(Shri K, D. Malaviya): (a) Yea.

(b) Initially, coal for this thermal
plant will be supplied from Bhur-
kunda colliery of the National Coal
Development Corporation. But sub-
sequently, as the washeries at Gidi,
Kathara and Ramgarh come up, the
thermal plant will get middlings from
these washeries of the National Coal
Development Corporation. The
bollers of the thermal plant are being
designed accordingly.

Glass S8and Deposits in Banda District

1381, Shrimatl Savitri Nigam: Will
the Minister of Mines and Fuel be
pleased to state:

(a) whether it ig a fact that recent-
ly large deposits of ‘Jeepizior’ Glass
Sand have been found in Banda
District; and
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(b) if so, whether Government pro-
pose to start some glasg industry im
the Public Sector in this area?
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The Minister of Mines and Fuel
(Shri K, D. Malaviya): (a) It is pre-
sumed that hon. Member is referring
to glass sand deposits. If so, the

reply is in the affirmative.

(b) Government have no such pro-

posal.
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Cinema Ticket Rackets in Delhi

1385. Shrimati Savitri Nigam: Will
the Minister of Home Affairs be pleas-
ed to refer to the reply given to Un-
starred Question No. 2610 on the 5th
June, 1962 and state:

(a) whether there were any cases
concerning Cinema Ticket rackets in
the last threz months; and

(b) whether any special measures
have been taken to stop this evil prac-
tice?

The Minister of State in the Minmis-
try of Home Affairs (Shri Hajarnavis):
(a) Between 1st December 1962 and
28th February 1963, 29 cases of black-
marketing in cinema tickets were de-
tected by the Delhi Police.

(b) A Plain Clotheg Squad hag been
set up to tackle the problem. History
sheets of black-marketeers of cinema
tickes have been prepared by the
Delhj Police for survillance purpose.
The cooperation of the cinema manage-
ments is being sought to contrci the
evil

Public Sector Oil Refineries

1386. Shri Subodh Hansda: Will the
‘inister of Mines and Fuel be pleas-
cd to state:

(a) the number of foreign oil tech-
niciang at present working in the Gov-
ernment oil refineries;

(b) the number of foreign techni-
cians who came at the initial stage;

(¢) how many Indians have obtain-
ed training to man all the public sec-
tor oil refineries; and

(d) when all foreign technicians are
likely to be replaced by Indians?

The , Minister of Mines and Fuel
(Shri k D. Malaviya): (a) There are 6
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foreign technicians at Gauhati refinery
and 87 at Barauni refinery.

(b) 48 techniciang were deputed ini-
tially for construction work at
Gauhati; and 48 more were deputed
from time to time for operational and
maintenance work. So far 87 have
been deputed to Barauni and some
more will come ag the construction
work progresses,

(c) 53 Indians were trained in
Rumania for the Gauhati refinery and
88 in US.S.R. for the Barauni refinery.

(d) Of the six foreign technicians
still at Gauhati, three will be replaced
by Indian by mid-1963, and the rest
may remain for some more time. The
programme for replacement of foreign
technicians at Barauni hag not yet
been finalised.
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Coal Controller

1389. Shri G. Basu: Will the Minis-
ter of Mimes and Fuel be pleased to
state:

(a) the number of changes effected
in the person occupying the post of
Coal Controller since 1956; and

(b) whether the frequent changes in
this office have affected the work of
this office?

The Minister of Mimes ang Fuel
(Shri K. D, Malaviya); (a) Four.

(b) No, Sir.
Books Awardeg Academic Awards

1390, Shri Rishang Keishing: Will
the Minister of Scientific Research and
Cultural Affairs be pleased to state:

(a) the number of books awarded
Sahitya Academy Award ever since its
inception;

(b) whether such books have been
translated and publisheq in languages
other than Indian languages; and

(¢) if so, the names of such foreign
languages?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir); (a) 76.

(b) and (c). The Akademi’s transla-
tion programme does not include
translation of books from Indian
languages into foreign languages. How-
ever, on the recommendation of the
Akademi, ‘Chemeen’ a Novel in Mala-
yalam by Shri Thakarhi Sivashankar
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Pillai which won the Akademi Award
in 1957 hag been translated and pub-
lished by Unesco in English, Czech
and Russian, and translations in Ger-
man, French, Spanish anq Danish are
expected to be published soon.

‘The Guide’ a Novel in English by
Shri R. K Narayan, which won the
Akademi Award in 1960, is under-
stood to have been translated and pub-
lished in many foreign languages.

Training Institute of National Mimeral
Development Corporation

1391, Shri Elayaperumal: Will the
Minister of Mines and Fuel be pleas-
ed to state:

(a) the number of Scheduled Caste
students who were admitteq to the
training institute of the National Mine-
ral Development Corporation during
1960-61 and 1962-63; and

(b) Tf no students belonging to
cheduled Castes were admitted, the
reasons therefor?

The Minister of Mines ang Fuel
(Shri K. D. Malaviya). (a) The Train-
ing Institute of the National Mineral
Development Corporation Limited, at
its Kiriburu Iron Ore Project, started
functioning from 1961-62. Of the 20
trainees admitted in that year,
one belonged to Scheduled Castes and
three to Scheduleq Tribes.

In 1962-63 39 trainees were taken
in for on-the-job training, of whom
two belonged to Scheduled Castes.

(b) Does not arise.
Wﬁui&a%fﬂﬁfﬁﬂ
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Vijnan Mandirs in Madhya Pradesh

( Shri R. S. Pandey:
139¢ { Shri Birendra Bahadur
L Singh:

Will the Minister of Sciemtifio Re-
search and Cultural Affairs be pleased
to state:

(a) the number of Vijnan Mandirs
80 far opened in Madhya Pradesh; and

(b) how many more Vijnan Mandirs
are proposed to be opened in the State
during the remaining period of the
Third Plan?

The Deputy Minister in the Minis-
try of Scientific Research and Cultural
Affairs (Dr. M, M. Das): (a) Two.

(b) Further establishment of
Vijnan Mandirs ig at the initiative of
State Government depending upon
availability of funds, and provision of
suitable buildings with necessary faci-
lities by the State Government,
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Surplus Staff

[ Shri Maheswar Naik;

1397, J Shri Sidheshwar Prasad:
3 Shri Ram Harkh Yadav:
( Shri P. C_ Borooah:

Will he Minister of Home Affairs
be pleased to state:

(a) whether his Ministry has decided
to release its surplus staff to other
Ministries and Departments;

(b) it so, the number of such staff;
and

(c) the economy affected therefrom?

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarnavis):
(a) Yes.

(b) and (c). A statement showing
the surplus staff, both in relation to
the sanctioned strength of the Minis-
try during 1962-63 and actual strength
and consequential anticipated savings,
is placed on the Table of House.
[Placed in Library. See No. LT-
1056/63.1

Government and Public Schools in
Delhi

1398. Shri Vishram Prasad: Will the
Minister of Education be pleased to
tate:

(a) the tota] number of (i) Govern-
ment Higher Secondary Schools in
Delhi; and (ii) Public Schools aided
by Government; and

(b) whether it is a fact that the
curriculum and mode of instruction is
different in both categories of schools
mentioned above?

The Minister of Education (Dr. K. L.
Shrimali); (a) (i) Government Schools
197,

(ii) Public Schools (Members of
Indian Public Schoo] Conference)
aided by Government—Nil,

(b) The curriculum is the same im
both categories of Schools but the
medium of ingtruction differs.
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Reservation in Promotions for
S.C. & S.T.

1399. Shri Vishram Prasad: Will the
Minister of Home Affairs be pleased
to state:

(a) whether it is a fact that Govern-
ment have decided to reserve some
quota for the promotion of employees
of class IIT and IV belonging to Sche-
duled Caste;

(b) if so, whether Government con-
template to make similar provision in
class I ang II services;

(c) it so, when; ang
(d) if not, why not?

The Minister of Home Affairs (Shri
Lal Bahadur Shastri): (a) to (d). The
matter is under consideration.

Garo Hills Coal Bearing area in Assam

1400. Shri P. C. Borooah: Will the
Minister of Mines and Fuel be pleased
to state:

(a) whether it is a fact that the
Garo hill coal bearing area in Assam
is not being properly explored for
want of a connecting link road bet-
ween thig area and the South Trunk
Road;

(b) if so, the steps taken to provide
this road; and

(c) the progress so far achieved in
the coal exploration in that area?

The Minister of Mines and Fuel
(Shri K, D. Malaviya): (a) and (b).
It js true that want of a proper road is
_standing in the way of developing the
coal-bearing areas in the Garo Hills.
The State Government are consider-
ing the question of providing some
funds for construction of the said road,
although presently, funds do not ap-
pear to be in sight. However, the
development of the mines will also de-
pend on the overal economics of pro-
ducing coal in this area and trans-
porting it over the difficult terrain.
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(c) The Government of Assam has
only very recently asked the National
Coal Development Corporation to
undertake exploration and mining of
the Garo Hills coal.

Bhutanese Students in India

1401, Shri N, R, Laskar: Will the
Minister of Education be pleased to
state:

(a) the number of Bhutanese stu-
dents receiving educaticn in India
with scholarships of the Government
of India at present; and

(b) the amount that has been spent
on this during 1962?

The Minister of Education (Dr. K. L.
Shrimali): (a) 79.

(b) Rs. 1.90 lakhs.
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Coal Development in West Bengal and
Bihar

( Shri Mohammad Elias;
3403. { Shri Prabhat Kar:
| Shri Daji:

‘Will the Minister of Mines anq Fuel
be pleased to state:

(a) the number of schemes under
taken or proposed to be undertaken
in Bihar and West Bengal by
the National Coal Development Cor-
Pporation 'during 1963-64; and

(b) whether N.C.D.C. has any pro-
gramme of mining operation and ins-
tallation of Coal Washeries in the
Salanpur Coal-Field of West Bengal
so that large thermal power stations
could be locateq in that region?

The Minister of Mines and Fuel
(Shri K. D, Malaviya): (a) Two pro-
jects, one at Ramgarh and the other
at West Bokaro in Bihar and one pro-
ject at Ukhra in West Bengal are ex-
pected to be taken up by the National

49 (Ai)—LSD—3.

Coal Development Corporation during
1963-64. Three schemes have already
been recently taken in Bihar and
these are—Chalkari with a target pro-
duction of 0.5 million tons, Kargali
underground (Reorganisation) with a
target production of 0.3 million tons
and Sawang with a target output of
0.75 million tons. Further, two Pro-
jects have also been taken up at
Sudamdih ang Central Jharia but
these are in the nature of advance
action for Fourth and Fifth Plans.

(b) The Corporation has for the pre-
sent no programme of working Salan-
pur Coalfied in West Bengal nor for
installing a washery there,

Publishers from U. S. S. R,

1404. Shri Indrajit Gupta: Will the
Minister of Scientific Research amd
Cultural Affairs be pleased to state:

(a) whether the Director of Oriental
Literature Publishing House of the
U. S. S. R. is at present visiting India
to study the working of Indian pubdbli-
shing houses; and
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(b) whether there is any joint
Indo-Soviet project in the field of
publication of literature?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) Yes, Sir. He is here at
the invitation of the Indian Statistical
Institute, Calcutta, for discussion to
explore the possibilities of exchange
of publications and publication of
translations in India of articles and
books published by the Academy of
Sciences, U. S. S. R.

(b) Yes. The Agreement with
U.S.S.R. concluded in 1958 provides
for publication of English translations
of Soviet text-books and manuals in
India for use in our Technological
Institutions.

Andaman Labour Force

1405. Shri Raghunath Singh: Wil
the Minister of Home Affairs be
pleased to state:

(a) the number of workers in the
Andaman Labour Force;

(b) the expenditure incurred on the
Force during 1961-62; .

(c) the number of workers re-
quired throughout a day for steve-
doring of M. V. Andaman and M. V.
Nicobar during their stay at Port
Blair; and

(d) the tota] bill for stevedoring
work on these ships at Port Blair
during 1961-62?

The Minister of State in the Minis-
try of Home Affairs (Shri Hajar-
navis): (a) 375 during 1962-63.

(b) Rs. 6,14,001 (Rupees six lakhs
fourteen thousand and one).

(c) 270 to 340 mazdoors.

(d) Rs. 2,34,401 (Rupees two lakhs
thirty four thousand, four hundred
and one).

Kerosene distribution in Andamans

1406, Shri Raghunath Singh: Will
the Minister of Home Affairg be
pleased to state:

(a) whether kerosene distribution
in Andaman Islands has become a
monopoly business of Akoojee’s busi-
ness Group;
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(b) whether the price of kerosene
has gone up there and whether there
was a kerosene famine in the Islands
recently; and

(c) if so, the steps Government
propose to take in the matter?

The Minister of State in the Minis-
try of Home Affairs (Shri Hajar-
navis): (a) There are two authorised
agents for kerosent oil in the Islands—

(i) Messrs Jadwet Trading Com-
pany, and
(ii) Messrs. Sukh Ram and Sons.

(b) and (c) Price of kerosene oil
has gone up there since last fortnight
or so due to increase in excise duty
on kerosene. The suply position of
kerosene in the Islands has been
satisfactory except for a temporary
short supply in September-October,
1962.
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Limestone deposits im Khammam
District, Amdhra Pradesh

1408. Shri Eswara Reddy: Will the
Minister of Mines and Fuel be pleased
to state:

(a) whether it is a fact that a min-
ing base(lease) has been granted
recently to the Government of Andhra
Pradesh  Mining Corporation for
exploiting  limestone  deposits in
Khammam District:

(b) if so, the place and area of
base (lease); and

(c) the estimated output?

The Minister of Mines and Fuel
(Shri K. D. Malaviya): (a) No, Sir.

(b) and (¢). Do not arise.
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Grants from U. G. C.

1411 P Shri P. Venkatasubbaiah:
'\ Shri Daljit Singh:

Will the Minister of Education be
pleased to state:

(a) whether it is a fact that large
sums of money out of grants given
by the U. G. C. remained unspent
with the Universities during 1862-63;

(b) if so, the names of universities
and the amounts involved.

(c)which are the universities which
fully utilised the grants during this
year; and

(d) what steps are being taken to
ensure that grants are spent fully
within the year?

The Minister of Education (Dr. K.
L. Shrimali): (a) to (d). The Univer-
sity Grants Commission gives grants
to the Universities under the follow-
ing categories:—

(i) grants paid in full and final
scttlement of schemes sanc-
tioned earlier;

(ii) grants paid for the conti-
nuance of schemes which may
take more than a year to
complete;

(iii) grants paid for schemes
which may be completed
during the year.

2. As regards the utilisation of
grants mentioned at (i) and (iii)
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above, grants are paid on the basis of
the estimates approved and in some
cases the actual cxpenditure incurred.
The Commission has to wait for the
audited accounts and the completion
certificates before issue of the utilisa-
tion certificates. The audited accounts
are usually received in about a period
of two years after the close of the
financial year. The audited accounts
for the year 1962-63 could thus be
expected sometime in 1964-65. The
question of utilisation of grants paid
is thus examined after the audited
accounts are received. With regard
to the utilisation of grants mentioned
at (i) above, the question of utilisa-
tion is exantned and settled when the
schemes are completed.

3. In view of the position mentioned
above, the University Grants Com-
mission is not in a position to say at
this stage what unspent balances are
still lying with the Universities out
of the grants paid during 1962-63. The
Commission, however, takes care to
see that grants released are expedi-
tiously utilised by the Universities
and large unspent balances do not
remain with them.

Central Secretariat Services

1412. Shri P. Venkatasubbaiah:
Will the Minister of Home Affairs be
pleased to state:

(a) the authorised strength of
Grade I and Section Officers’ Grade
of the Central Secrctariat Service
and the number of officers who were
perimanent and  temporary on  1st
January, 1963;

(b) the number of Officers in
Grade I, who were drawing the maxi-
mum as Under Secretaries for the
past three years on 1st January, 1963;
and

(c) the authorised strength of
selection Grade Officers and how
many were temporary and permanent
on st Januury K 19637

The Minister of State in the Minis-
try of Home Affairs (8hri Hajar-
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navis): (a) and (d). The information
is as under:

Authorised
Grade  permanent _—
strength. Permanent Temporary

No. of officers

Selection 46 44 109
Grade. (including
one super-

merary

st)
Grade I 375 373 176
*Section 1,400 1,395 581
Officers’
Grade.

*The figures are as on the dates
of decentralisation of this
Grade, viz. Ist Octcber, 1962.

(b) 24
Higher Secondary Education in Delhi

1413. Shri P. C. Borooah: Will the
Minister of Educatiom be pleased to
state:

(a) whether it is a fact that Gov-
ernment Higher Schools in Delhi are
proposed to be transferred to the
Delhi Municipal Corporation;

(b) it so, the circumstances under
which they are to be transferred; and

(¢) what will be the effect of this
transfer, if any, on the conditlons of
service 0° the employees concerned?

The Minister of Education (Dr. K.
L. Shrimali): (a) Their is no such
proposal under the consideration of
the Government at present.

(b) and (¢). Do not arise.
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Clerical Staff in Delhi Schools

( Shri Bade:
1415 J Shri Kachhavaiya:
" Shri Y. D. Singh:
(_Shri Brij Raj Bingh:
Will the Minister of Education be
pleased to state:
o
(a) the number of such Govern-
ment and Government aided schools
under Directorate of Education, Delhi
Administration Delhi as are having
more than 800 students;

(b) how many of them are having
one U. D. C. and one L. D. C. as
required by the orders; and

(c¢) in case the schools which are
not having one more L. D. C. (in
addition to one U.D.C.) what are the
reasons?

The Minister of Education (Dr. K.
L. Shrimali): (a):

(a) Government Schools 44
Aided Schools 56
(b) Government Schools 21
Aided Schools 50

(c) The post of L. D. C. is not auto-
matically given to schools as soon as
their enrolment exceeds 800. The

position of each such schools is exa-
mined on merits with particular
reference to the enrolment and the
strength of the teaching staff once a
year. An additional post of L. D. C.
is sanctioned when it is found that
one U. D. C. cannot cope with the
work.

Indian Students studying abroad
1417. Shri Yajnik: Will the Minister
of Education be pleased to state:

(a) the number of Indian students
studying abroad on scholarships
offered by the Ministry of Education,
specifying the number of students
studying in each country during the
last three years; and

(b) the amount of foreign exchange
that has been spent on these students
country-wise during the last three
years?

The Minister of Education (Dr, K. L.
Shrimali): (a) and (b). Two state-
ments giving the required information
are enclosed, [Placed in the Library,
See No. LT-1057/83].
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Preparatory classes in Delhi Colleges

1:1.0. Shri Sham Lal Saraf: Will the
Minister of Education be pleased to
state:

(a) whether it is a fact that Prepa-
ratory Classes for Matricu'ates in all
the Tolleges in Delhi are being closed
down this year; and

(b) if so, the alternative arrange-
ments made by the Authorities?

The Minister of Education (Dr. K.
L. Shrimali): (a) The Prepratory
Classes in Delhi Colleges were closed
by the Delhi Uniersity last year.

(b) The Delhi Administration
started special classes in some Gov-
ernment and Government aided
schools for those who passed the High
School or its equivalent examination.
The continuance of these classes in
the next academic year will de?gnd
on the number of students requiring
such facilities.

Equipment for Indian Oil Company

,420. Shri D. C. Sharma: Will the
Minister of Mines and Fuel be pleased
to state:

(a) whether it is a fact that pro-
posal to import distribution equip-
ment for the Indian Oi]l] Company
from Italy is under consideration; and

(b) if so, the details thereof?

The Minister of Mines and Fuel (Shri
K. D. Malaviya): (a) According to the
latest indication import of oil distri-
bution equipment from Italy will not
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be economical and hence the proposal
is likely to be dropped.

(b) Does not arise.

12.03 hrs.

CALLING ATTENTION TO MAT-
TERS OF URGENT PUBLIC IM-
PORTANCE

RELEASE OF INDIAN PRISONERS-OF-WAR
v CHINESE HANDS

Shri Raghunath Singh (Varanasi):
Sir, I call the attention of the hon.
Prime Minister to the following mat-
ter of urgent public importance and I
vequest that he may make a state-
ment thereon:—

Chinese annocuncement regard-
ing release of Indian Prisoners-
of War.

The Prime Minister and Minister
of External Affairs and Minister of
Atomic Energy (Shri Jawaharial
Nehru): We have received intimation
from the Chinese Government
through our Charge d' Affaireg in
Peking about their proposal to re-
iease 3,213 captured Indian m'l'tary
personnel.. They propose to begin
this process of release from the 10th
April through the Chinese Red Cross
Society. Also, the corpses or ashes
of 11 dead captured personnel will
also be handed over. 144 persons will
be handed over at Batitung on the
soutnern bank of Puch River to south
Sama on the 10th April at 1000 hours
Peking time by the Chinese Red
Cross to representatives of the Indian
Red Cross. The majority of prisoners
will be released north of the Bang
Pass and the first batch of 469 in-
cluding 27 wounded and sick were to
be released on the 10th but the road
to the Pass on the Chinese side is
blocked with snow upto one metre
depth and presumably the road to
Tawang is also blocked with snow.
Therefore the release may be post-
poned by 5 to 10 days depending upon
as to when the road will be clear and
if there is no further snow. That is
all that we have heard.
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Shri Ranga (Chittoor): In regard

1o brain-washing, whether the Gov-
ernment have any information.

Mr. Speaker: That he is not asking.
He might put the question again,

it agaw Tag : 7 oY fioms W%
IR GIS AT, TR ATEAST qde ¥
TRt @ %) fFar &, 98 s
F fau g 9% fa @9 99 &
Tre & & foo i ar o@ &
| ¥ ?

Mr. Speaker: Now Mr. Ranga is
satisfied that that was not his ques-
tion.

Shri Ranga: I could not follow the
Hindi.

Shri Hem Barua (Gauhati): In
view of the fact that the decision of
the Chinese to release the Indian
POWs in their hands is propagated as
an act of mercy by China—since we
did not take any steps to effect their
release—may I know what steps Gov-
ernment have taken or propose to
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take to see that China does not get
an opportunity to march over us in
thig political propaganda?

Shri Jawaharlal Nehru: What were
the last few words?

Shri Hem Barma: China is trying
to take a diplomatic, that is political,
advantage out of it.

Mr, Speaker: If he repeats the
question, he would take too long.
Shall we look into this matter that
China does not take an opportunity
to march over us in thig diplomatic
move?

Shri Jawaharlal Nehru: If I have
to answer that, each country normal-
ly tries to better its own propagandist
position and China, would, no doubt,
try to do so, and it i; up to us to do
so too.
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Shri Harish Chandra Mathur
(Jalore): Do I take it that this is a
unilateral action by China just like

the cease-fire and that there is no
special significance about it?
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Shri Jawaharlal Nehru: The hon.
Member may take it as he likes.

Shri Kapur Singh (Ludhiana): May
I know whether it is true that the
Chinese usually make a small mone-
tary gift to each released Indian POW
with exhortation to deposit the same
in the National Defence Fund of
India? If so, whether our Govern-
ment perceive some slight evidence of
Chinese contemptuousness towards
our defence preparations?

Mr. Speaker: Whether it is a fact
that the Chinese, whenever they re-
lease Indian prisoners, give them
some money just with the purpose of
having it deposited in the Indian
National Defence Fund.

Shri Jawaharlal Nehru: 1 have not
heard of it
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HARASSMENT OF MEMBERS OF MINORITY
COMMUNITY IN EAST PAKISTAN

Mr. Speaker: Now, the next call-
ing-attention-notice.

Shri D. C. Sharma (Gurdaspur): I
had sent also a short notice question
on this matter.

Shri Hem Barua (Gauhati): [ call
the attention of the Prime Minister
to the following matter of urgent
public importance and I request that
he may make a statement thercon:

“The reported harassment of
members of minority community
in East Pakistan resulting in their
migration into Assam as disclosed
by the Finance Minister of
Assam.”.

The Deputy Minister mn the Minis-
try of External Affairs (Shri Dinesh
Singh): The details of the informa-
tion communicated by the Finance
Minister of Assam in the State As-
sembly on March 26 are that 14
Hajong families consisting of men,
women and children, totalling 64 per-
sons, arrived in Shillong on 23rd
March, 1963. State Government offi-
cers questioned four leading persons
from amongst these families and they
have reported that these Hajong fami-
lies were residents of villages named
Radhanagar, Govindapur, Simakata
and Panchgaon within the precinct of
Kalmakanda Police Station in the dis-
trict of Mymensingh in East Pakistan.
They are Pakistani nationals and en-
tered Assam without any travel do-
cuments. The reasons given by them
for migrating are sense of insecurity,
fear of personal molestation and eco-
nomic depression in East Pakistan.
They also stated that they were at-
tracted by vacant reserve land near
Village Kumarikata under Tamulpur
Police Station in Kamrup District in
Assam where some of their relations
had been living for some time. They
had crossed the border via Lengura
Camp in East Pakistan and then pro-
ceeded to Maheshkhola in the United
Khasi-Jaintia Hills about 15 days ago
and some had crossed the border
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about a month ago. They are all
labourers and while at Balat, they
had earned their livelihood by work-
ing on a daily basis on the road which
is now under construction by the
Public Works Department with the
intention of finally settling with their
families ‘n Kumarikata. It was also
learnt that about 200 persons also
from these villages in East Pakistan
had similarly crosseq over into India
without travel documents and were
also waiting to go to Kumarikata.
These 64 persons have been housed
temporarily at the Marwari Dharm-
sala in Shillong.

The State Government have also
learnt that 30 persons consisting of 7
Hajong and one Namasudra family
have arrived at Zamaduar, Balat and
Rajapur in the Bholapeta area res-
pectively. Furthermore, another batch
of 30 persons consisting of 9 Hajong
families residents of Gilagora and
Durgapur Police Station precincts,
have crossed over and are now stay-
ing at Samaduar, Betgora near Ren-
gur Baratgora in Bholapeta and Balat
areas. They are all working as daily-
paid labourers.

The State Finance Minister also
disclosed that during the last two
months reports have been received of
increase in harassment of the mem-
bers of the minority community in
East Pakistan particularly in the
Mymensingh District.

A strong protest has been lodged
by the Chief Secretary, Assam Gov-
ernment, with his counterpart Dacca,
emphasising that 166 persons have al-
ready crossed over into Assam due to
harassment and lack of protection by
the loca] Pakistani authorities. The
East Pakistan Government have been
requested to restore immediately con-
ditions of peace and harmony amongst
the minority community in these
areas and to arrange to take back
these families as early as possible.

As a matter of policy, so as to dis-
courage migration from East Pakis-
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tan, we do not, at a rule, render any
financial assistance to unauthorized
migrants. On humanitarian grounds,
we have sent Rs. 10,000 to the Chief
Minister of Assam from the Prime
Minister’s National Relief Fund to as-
sist those among these refugees who
are really destitute.

Shri Hem Barua: In view of the
fact that the Pakistan Minister for
Information has recently said that
India has adopteq ‘Hitlerite’ methods
to oppress Muslims in India, may I
know whether Government have told
Pakistan that the Muslims in India
are absolutely safe and it is Pakistan
that is oppressing the members of
the minority community in their
country, which is evidenced by this
migration in violation of the Nehru-
Liaquat Pact?

Shri Dinesh Singh: Yes. This is
also obvious from the statement I have
made.

Shri Hem Barua: No, it hag not
been replied to. He says it is obvious.
I put a specific question.

Mr. Speaker. The first point is that
this is a violation of the Nehru-Lia-
quat Pact and whether this fact has
been brought to their notice.

Shri Hem Barua: Muslims are safe
here.

Mr, Speaker: The second is that it
is not the minorities in India which
are guffering or discriminated against
but rather in Pakistan that it is being
done.

The Prime Minister, Minister of
External Affairs and Minister of Ato-
mic Energy (Shri Jawaharlal Nehra):
I do not know; I rather doubt if
mention was made of the Nehru-
Liaquat Pact in our reply. But the
facts appear to be that ever since
some illegal jmmigrants into Assam
from East Pakistan were sent back by
the Assam Government, the people
there in those areas, the authorities
there, have reacted by bringing great
pressure to bear on some Hindus who
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and Minister
[Shri Jawaharlal Nehru]
are living there, which has resulted
in this kind of thing.
1217 hrs

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

EIGHTEENTH REPORT

Shri Krishnamoorthy Rae (Shi-
moga): I beg to present the
Eighteenth Report of the Committee
on Private Members’ Bills gnd Reso-
lutions.

STATEMENT BY A MEMBER AND
MINISTER

Shri Surendranath Dwivedy (Ken-
drapara): Sir, you would remember
that the other day when the Home
Minister made some baseless charges
against our Party, andq when we chal-
lenged him, he promised to see me
angd give me such particulars as he
had with him. You then observed
that you would take a decision in the
matter after hearing from us. Imme-
diately on that very day, I wrote to
the Home M.nister asking him whe-
ther I could mect him in the course
of the day or the day following. I
received a letter from him saying
that since yesterday was a holiday, he
would look into the papers today and
would meet me tomorrow.

This is a matter of great concern.
As you know, we fee] and think that
the privilege of the House requires
that either the charges should be
withdrawn or the documents that he
has in proof of the allegations should
be laid on the Table of the House, I
hope that when we meet we would
probably be able to deal with that.
We would then seek your guidance in
the matter. But there has been some
delay on account of a holiday coming
in between.

Shri Tyagi (Dehra Dun): That is
enough.

Mr. Speaker. I do not know if the
hon, Home Minister would like to
say anything.

The Minister of Home Affairs (Shri
Lal Bahadur Shastri): I have nothing
to add. I got his letter—it may have
been sent on the 1st—yesterday and
immediately I wrote to Shri Dwivedy
that as the office wag closed, I would
look into the papers today and would
meet him tomorrow and tell him
whatever facts are with me,

Mr. Speaker: This is a matter on
which Members are feeling very
much exercised. Therefore, it is de-
sirable that it should be done as early
as possible.

12.19 hrs.

DEMANDS FOR GRANTS*—contd.

MINISTRY OF WORKS, HOUSING AND
REBABILITATION—ed.

Mr. Speaker: The House will now
proceed with further discussion on the
Demands for Grants under the con-
trol of the Ministry of Works, Housing
and Rehabilitation, together with the
cut motions moved.

Shri Mohan Swarup may continue
his speech.

ot Wigw e (Ahia) : weqwr
TR, # oAt a8 Ao Iy 9 fF
FHITE AT WY GAIS EHT AW A
g AR & forg o g | F3 aor
fFm a1 fr srewA FeEES T
=1fge A I9F g &I AT Aifge
T & 9T |vq ¥ 97 W FgAT W@
& ot dro sago o F mmgew Wy
A 9TFET ITT FT TQFT & I qAT
fear s SR W @ w3 S
oY Y HWUATAT WC | A ATHA

*Moved with the recommendation of the President.
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ITET A I FIWT W AT T
W ¥ fau 7 ¥ Ffade oA
gnir afer qiferamiie o fordare gnit
f& aat g8 wx=w B 90 @A fear
T @ 1+ AR g gfafrag feepfogy
it fee g, N frageese Agamar)
I Mg faarmr &1 39
¥* &gr T g

“There was complete unani-
mity of opinion regarding the
necessity for radical changes in
the Public Works Department.”

o ¥ § €@ $3 T G AT §
f&@ Figm B AFT N I FqRT
sq17 £ | %q feurdde &1 fonfoidas
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I F IR gara faa &

gisfar & a o foeat o @ik
wgd F T ¥ Fgr 4T, AfFw 'S
gefar & a ¥ A¢Y Fgr w0 T
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e Tt @ | 39 9% FTHTT A e
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TET H oed N Fam wJifaw
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TfT Y age $T F) TTF 61 FAOTE
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R N T § 1 5 7T 7T
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%A A ATE JESWR AL £ ST 0
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amwa Ag o 1 ¥ Fdfgga Jraw
F 3g 1T MoF qHT W@ @ E
| gare grar wfgq wre grsfan
FUN T I g & FATAT |

TN WY : AT AT qg AT
T AFY  WT AGHR G A@wo
f5r ot At Fen wfgo ar 1 78 A
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The Minister of Works, Housing
and Rehabilitation (Shri Mehr Chand
Khanna): Mr. Speaker, Sir, I am
grateful to the hon. Members who
have taken part in the debate and
made valuable suggestions. Within
the time at my disposal, i{ may be
possible for me to deal with every
particular suggestion that has been
made, but I do wish to tell them that
every suggestion that has been made
shall be examined and whatever
appropriate action can be taken shall
be taken.

Shri D. N. Tiwary (Gopalganj):
Also the hon. Minister may inform
the Members concerned,

Shri Mehr Chand Khanna: I may
even write to the Mcmbers concerned
about certain points that they have
raised. I shall try to do that. I am
also grateful to the hon. Members
who made appreciative references day
before yesterday to my work in the
Ministry of Rchabilitation. It gives
one very great encouragement. After
all thesc years, for one who has tried
to do his work honestly and cons-
cientiously, there is an appreciation
from one’s own colleagues.

Sir, this Ministry is now no longer
the Ministry of Rechabilitation of
which I used to be in-charge and was
in-charge for a period of about 15
years. The name of this Ministry is,
the Ministry of Works, Housing and
Rehabilitation. Apart from that, in
this Ministry, we deal with printing,
publication and stationery. Then, we
used to have the Supplies Department
which is no longer with me now. Dr.
Singhvi made a refcrence about it day
before ycsterday, enquiring why was
this Department being taken away
from this Ministry no concern of mine?
But I do say that it has passed into
very tried and experience hands and
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full justice shall be done to the work
of this Ministry, I have only one
regret and that is that I had to part
with my hon. friend and cclleague,
Shri Jaganatha Rao and during the
short period that he was with me, he
did very good and valuable work and
made very valuable contribution. We
even deal with Boilers and Explosives.
not explosives inside the House, but
explosives outside. Then, we also
deal with....

Mr. Speaker: We dcal with them
outside. Woc create them here.

Shri Mehr Chand Khanma: We also
deal with some public undertakings
like the Ashoka Hotel, the Hindustan
Housing Factory and the National
Building Construction Corporation. It
is a Ministry which, at one time, was
called a service Ministry. We have
tried to serve and do our level best.
But today I propose only to deal with
two or thrce major aspects of this
Ministry.

I shall first go to housing. There
are two types of housing that we deal
with: one fs the social housing and
the other is the direct housing pro-
gramme of this Ministry which we
undcrtake through the Public Works
Department. When, I refer to the so-
cial housing, I have in my mind the
subsidiseq industrial housing scheme,
the slum clearance, the jhuggi-jhupri
scheme and low income group
scheme, rental housing and rural
housing. These schemes are of very
great importance. Thesae schemes
were launched a few yecars ago. Basic-
ally, these scheme; are very sound
ang they are in the best interests of
the country and the population in
different spheres, whether you call it
rural population, whether you call it
slum dweller, whether you call a per-
son who is an industrial worker or
who lives in rental housing. We can-
not build a housp without money. We
can do many things without money,
but for housing, money is needed.
Whether 1 purchase land, whether I
develop a site, whether I have elec-
tricity or water, it is essential that
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money should be there. When these
housing schemes were formulated in
the First Five Year Plan, there was
an allocation to the extent of 35 per
cent for housing. In the Second Plan
it came down to 19 per cent and in
the Third Plan it came further down
to 15 per cent. It is an irony that
while on one side the population of
the country has gone up, during the
last ten years between the period
1951 to 1961, there has been a growth
of over 21 per cent in the population
of the country, the allocation under
housing in the three successive Plans
has been cut down from 34 per cent
to 15 per cent, that is more than half.

Shri A. P. Jain (Tumkur): That is
our complaint against you.

Shri Mehr Chand Khamna: I was
there with you at that time. You
have had no complaint against me. I
was your adviser. That is what you
told me. You paid me a compliment.

That has been the position. The
reasons may be quite justified. I do
not say there were no reasons, that
the planners who drastically cut down
the Plan allocations under housing
gave housing only the same amount of
importance or priority that it deserv-
ed. But the fact remains that money
was highly inadequate and during this
period, though we have been able to
spend about Rs. 170 crores on housing,
though we have been able to build
over 2,55,G27 houscs. If I am asked,
“are vou fully satisfied with the per-
formance”, I am sorry to admit that
I shall have to say, ‘No’. We should
have done better because if an aver-
age man is to have shelter and if the
basic fundamentals of a socialistic
pattern of society are food, clothing
and housing—I shall not refer to the
fourth priority as my hon. friend, the
former Minister referred to, and my
reasons are quite obvious, my age, and
ITwillnot..........

Shri A. P. Jain: Age is alco decep-

tive,
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13.17 hrs.

[Mr. DepuTy-SepEAKER in the Chair]

Shri Mehr Chang Khanna: I will
not refer to that priority. But in a
socialistic pattern of society, I do con-
cede housing, food and clothing—are
three basic fundamentals of our socie-
ty. Attention has been paid to fcod
and clothing. But the same attention
has not been paid to housing. When
1 took charge of this Ministry, about
11 months ago, 1 went round various
States and had personal discussions
with my colleagues in the Housing
Departments. After having analysed
the problem, we called a conference
of the Housing Ministers. But, as my
misfortune would have it, jt was tim-
ed with the Chinese aggression or the
invasion on India. The result was
that although we thought that with
the money that we have and the tar-
gets that we wish to achieve, I should
be able to convince the Plan-
ning Minister and Finance Min-
nister, on account of the Emergency
and the difficulties with which the
country was suddenly faced, we could
not get any further allocation. In
fact, our allocations were further cut.
I have no grouse on that account, be-
cause I honestly believe and I do con-
cede that if this country has to re-
main strong, defence is our first re-
qu'rement, and for the sake of de-
fence, anything else and everything
else can wait and should wait. And
that is my experience as one who
has lived on the frontier for over a
period of fifty years. T feel that if
the country has to be strong—and it
must be strong to face aggression—
perhaps, we may have to face many
more cuts. But, as the Housing Mi-
nister I do have a grouse that while
in other cases, perhaps, the allocations
are being increased, in my case, even
in the case of industrial housing,
which is a part of production—be-
cause if industries have to be set up,
then industria] workers have to be
provided with accommodation, and
unless we provide them with accom-
modation, I am afraid that we cannot

APRIL 3, 1963

for Grants 7482

step up our target of production to
that extent—the allocations are cut. I
do hope tha: my former collcaguc
who has now gone to the Ministry of
Economic and Defence Co-ordination
which is now in charge of production,
will take this up with his Minister
and see that if he wants to step up
production and set up industries, he
has to find money for the construction
of industrial houses.

We have taken a few steps, even in
this difficult period, to fing money, if
we can, and step up our construction
programme or even keep up to the
original level. We get allocations
under two heads for housing. One is
the plan allocation which is provided
in the Third Plan or in any plan, and
the other is the money that we get
from the LIC. Of the allocation of
about Rs. 180 to 190 crores for hous-
ing in the Thirq Plan, we get Rs. 60
crores from the LIC. Last year we
got only Rs. 6 crores from the LIC
as against Rs. 10 crores. In Bombay,
where we had the Second Housing
Ministers’ Conference, we invited the
chairman of the LIC, and he was
kind enough to tell me that he would
make up the gap. So, instead of get-
ting Rs. 10 crores this year, we shall
be getting Rs. 14 crores, that is, Rs. 4
crores extra. '

The seconq thing I feel—and the
House has also expressed itself per-
haps directly or indirectly—is about
the setting up of a Central Housing
Board. That is laid down in the Plan,
and the Plan has been accepted by
Government and by Parliament. But,
as I said the other day in the House,
when we ourselves are in difficulties
today to raise funds, it will be well
nigh impossible for any housing
board, anq that too, a Central one
which has neither anything to do
with the Government here nor any-
thing to do with the State Govern-
ments, to raise any funds.

So, my suggestion is this, and T am
taking it up both with the Planning
Minister anq with the Finance Minis-
ter, that if the LIC is agreeable to
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the diversion of Rs. 10 crores further
for the construction of houses under
our housing programme,—it may be
for industrial housing, of which T
have talked so much—and if I can
get that money, then I shall get an-
other Rs. 10 crores; that will make a
tota] of an additignal Rs. 14 crores.

Another thing that we are finding
now is this, and that is very unfortu-
nate, namcly that while we are mak-
ing honest efforts and very sincere
efforts to find funds to implement our
housing programme, some of the
State Governments are even diverting
the Third Plan allocation for housing
to other projects. I should not say
anything against any State; Madras
is a very enlighteneq State, but Mad-
ras is one of the States which has now
passcd an order that no more housing
should be taken up and only the resi-
duary problem should be implement-
ed, and whatever allocation under
housing is there in the Third Five
Year Plan should be diverted to some
other important project. In Bombay
also, there has been a scvere cut.

So, I am taking up this matter too
with my colleagues. The Housing
Ministers of all the States are of one
view and one mind, namely that no
diversion should take place. I am
hoping that even if this diversion
from housing projects to other
projects is checked, it will be
able to give a certain amount of fillip
to the housing programme. I have
just mentioned that I propose to take
up all these matters with the Planning
Minister and the Finance Minister. In
fact, I am not going to see them alone,
but the Housing Ministers of most of
the States who could come—and we
decided it so in Bombay—are going to
meet these two Ministers, the one
who plans and the other who gives
the money, on the 15th and 16th of
this very month, and impress upon
them the importance of the continu-
ance of the housing programme and
even of stepping it up. Beyond that,
today, I am not in a position to say
much.
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Now, I shall come to two other
schemes which are part and parcel of
the housing programme. One is the
jhuggi-jhompri  scheme and the
other is the slum clearance scheme.
Some Members have unfortunately
taken it upon themselves that even
where we do something good, they
either impute motives to us or belittle
the effort.

A census was taken in June-July,
1960, according to which the number
of squatters then was round about
40,000. It was then decided that each
squatter would be given a plot of
land of about 80 square yards and that
would be on an ownership basis. The
result was that within less than a
year or eightecn months, another
20,000 squatters came and squatted on
the lands, and the number went up to
60,000. My hon. friend Shri Bagri is
not here at the moment. But he has
got the view to which I can never
subscrii.c that let any man come here
from anywhere, squat anywhere, and
according to my hon. friend Shri
Balmiki, he should be regularised
there at that very place; for, in that
way, this problem will go on inde-
finitely. My own feeling is that if we
keep that aspect of the matter before
us and even indirectly subscribe to it,
we shall never be able to do anything
in Delhi at all, and all our develop-
menta] programmes, and all the pro-
gress of our construction programmes
will come to an end.

So, what we have done is this. We
have formulated a scheme, and under
that scheme, everyone who gsquatted
before June-July, 1960 shall be en-
titled to alternative accommodation
when he is shifted from the place
where he is sitting today. The ques-
tion whether he is a Harijan or non-
Harijan does not arise. The only
exception that I have made is in the
case of Government servants. If a
Government servant is squatting, then
he is the firsf charge on me, and
under our general pool, he can be
allotted accommodation. But I can-
not allow a Government servant to
go and squat, take house rent from
me, and tomorrow claim land and then
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ask this sisila to go on with the Gov-
ernment of India. As you know, the
number of Government servants in
Delhi runs into thousands and thou-
sands.

The other exception is in respect
of an employees of the NDMC. Those
employees of the NDMC, who may be
displaced on account of the construc-
tion of flats for Members of Parlia-
ment on Rafi Marg, if they are entit-
led. must be provided with alternative
accommodation, and we are going to
do that. But the responsibility will
be that of the locaj body concerned.
If the local body concerned is not in
a position to build, we can consider
giving them some loans. But, apart
from that, leaving out the Govern-
ment servants who are the responsi-
bility of the Government of India and
the employees of the local bodies who
are the responsibility of the local
bodies concerned, every squatter who
is there and who has squatted there
before June-July, ‘1960 will be pro-
vided with alternative accommoda-
tion; if his name has been left out by
mistake, I am even prepared to give
him the benefit of an enquiry being
made, and if he can prove that he was
there before June-July, 1960, he
shall be counted, he shall be enume-
rated, and he shall be provided with
alternative accommodation like any
other squatter, whose number runs
to nearly 50,000 to 60,000.

Shri Indrajit Gupta (Calcutta
South West): What kind of proof will
be required? What sort of proof will
he have to furnish?

Shri U, M. Trivedi (Mandsaur):
The satisfaction of the Minister.

Shri Mehr Chand Khanna: No.
First of all, the proof may be his name
in the electoral roll, if his name is
there; then, if his son is going to
school, the father's name will be
there, and his address will be there,
and he may be receiving certain let-
ters at that address. If there is any
proof which will even be acceptable
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to my hon. friend Shri Indrajit Gupta
who seldom sees eye to eye with me,
T am prepared to accept it. My inten-
tion is this. If I am prepared to take
60,000 persons, a few hundreds here
or there will not make any difference.
To that extent, I arg not going to be-
little cither the scheme or the effort.
If any reasonable proof, any circum-
stantial evidence, can be produced to
show that the man did squat there
before June-July 1960, it shall be the
responsibility of the Government of
India to provide alternate accommo-
dation. I boldly make that statement.
But in making that statement, I want
consideration, help and co-operation
from my hon. fricnds opposite. I shall
take charge of the squatters. I shall
set up al] these camping sites for
them. My programme is to set up
abcut 40,000 camping sites during one
vear, take them there and then gra-
dually start developing sites. When
I take them there, I will try and make
provision for electricity or light,
water; we will give them schools, we
wil] give them reasonable facilities—
even of hospital. But 1 want co-
operation from my hon. friends oppo-
site. If you are in agreement with
my scheme, please extend to me your
hand of co-operation. If you think
therc is something wrong or faulty
with my scheme, I am prepared to sit
around with anyone of you and dis-
cuss in various aspects of the scheme.
The moment yvou tell a man that he
can become owner of a piece of land
in Delhi by unauthorised squatting—
if we accept that principle—that will
be the end of any regular develop-
ment anywhere in Delhi or in any
other part of India.

Another thing. I have said so—I
am only repecating myself—that with a
view to implement this jhuggi-jhopri
scheme, and we want to go at a very
fast pace, some things have to be
done. Our difficulties are........

st g Tag (FU9T) @9 9T
FTRITIETMA P A I I3 IR
H gXFIT HA-AGTAGSS Q) §, a1 9%
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Shri Mehr Chand Khanna: I was
going to say that the Public Premises
(Eviction) Act, which was formula-
ted a long time ago and passed by
this House. has with the lapse of
time becn found to be inadequate;
some amcndments have to be made if
the scheme is to be implemented.
First of all, there is a time-lag of 30,
45 and 90 days. Notices are given.
Then there are appeals. Then are
writ applications and all that. It is a
very long process. We want to cut
short that process. Then we want to
make re-squatting a penal offence.
Suppose a man is living in a jhuggi-
jhopri. We offer him an alternative
site. He goes there. Having taken
a plot of land there, as has generally
happencd, the man comes back and
starts re-squatting. In that way,
nothing will be done. What I want
the House to do is to give me full
facilities to proceed with it. Notices
to be given—yes, appeal—yes, time
factor—yes, alternative site—yes, but
if after having gone there, he comes
back and re-squats, that must be a
penal offence. He must be prosecuted
and fined, he may even go to jail
Otherwise, it is not going to stop.

1 happen to be a refugee—I am
proud to be one. I have dealt with
this question and have received com-
pliments and bouquets. But this
development started with me. We
squatted. We got allotments, Either I
kept mine with myself or gave them
on rent or possibly sold them and
started re-squatting again, This is a
bimari that has gone on in Delhi, We
must put an end to it.

I now come to slum clearance. This
scheme is applicable only to six big
cities in India— Delhi, Kanpur, Bom-
bay, Madras, Ahmedabad......
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The Deputy Minister in the Minis-
try of Economic and Defence Co-ordi-
nation (Shri Jaganatha Rao): Cal-
cutta and Hyderabad.

Shri Mehy Chand Khanna: My old
colleague has come to my rescue. The
names are: Calcutta, Bombay, Madras,
Ahmedabad, Kanpur and Delhi.

So far we have spent about Rs. 26
crores on the scheme and built about
82,000 houses. They have been sanc-
tioned; they may be in the process of
construction. I have not got the exact
figures. It is a very essential scheme.
It ic a good scheme. We do not want
to see the slums. Whether my house
is big enough to have a race course
or it is big enough to have a polo
ground, this is neither here nor there.
What is important is that those unfor-
tunate people who happen to be
Indians, who have the same right as
I have as a Minister, should also have
a shelter. But the implementation of
the slum clearance scheme even under
the Slum Clearance Act has presented
very greay difficulties—about valua-
tion of the land, fixation of rent, the
man being taken away from the slum
arca again coming back etc. Then
some of these schemes have to be im-
plemented through the landlords. The
landlords, as is wel] known, in many
cases are not very sympathetic, be-
cause the slum dweller will not pay
them the regular market rent. Land
values have gone up. If we take the
normal, market value of the land into
accouint, and the construction cost, no
slum dweller can be taken back and
kept there.

In this connection too, I am bringing
forward a Bill arming Government
with certain powers. I do not want
the landlord to suffer. But I want
him not to behave in a way that he
goes and asks him to pay the econo-
mic rent which is entirely beyond his
paying capacity.

Having dealt with these social sche-
mes, ] want to come to the construc-
tion programme of the PWD. Mahy
bouquets were given to this great de-
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partment; brickbats were also hurled
and many accusations were made. Let
me confess before the House that
when I came to this Ministry about a
year ago, I also had certain bias, pre-
judices and inhibitions against this
department. To be fair, I thought I
should look into the question at a
very close quarter. I met the officers
o the department, I met the archit-
ects, I met the artists, I also met the
contractors, fown planners and so on
and so forth. After having had a
frank talk, personal as well as in con-
ferences, with them and having also
had two or three meetings with the
contractors, I found that the proce-
dure for the sanction of the schcmes,
the procedure for the award of con-
tracts and the power that flows from
the Ministry to the Chief Engineer
and from the Chicf Engineer to the
officers on the spot is so inadequate
that if all that is to be accepted and
followed, we will never be in a posi-
tion to undertake any programme. I
do not say there is no corruption, but
1 do certainly hold and maintain that
with the co-operation that I am get-
ting from my staff, I personal:y feel
that we shall be able to deliver the
goods, that with the fellowship that I
am trying to crcate between the offi-
cers of the public works and the Min-
istry there should not be the same
cause for complaint as up till now.

I want to add one thing more. The
other day a question was asked in the
House, and I think the Home Minister
or the Minister of State, Shri Hajar-
navis, replied to it. The question was
about raising the age limit of retire-
ment from 55 to 58, why a man, once
he is given extension, cannot automa-
tically, go up to 58. I fully agree that
if at the age of 66 I can be made
Minister, there should be no difficulty
for a Governmeny servant to go on up
to 58, but one thing I am going to do
in the Public Works Department, and
I have said so. If I find the record of
an officer not good,—I may forgive
inefficiency, but I shall never forgive
lack of integrity and corruption—if I
find there is an officer in my Ministry,

.
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in the Public Works Department, who
has doubtful integrity, he is not going
to get any extensson from me. If any
action has to be taken, action shall be
taken. But my idea is not to start a
witch hunt. That is not my intention
at all. Any officer who has got a good
record shall have the full support of
the Ministry. In other cases, there
is no way out of it.

So, I have been trying to create a
fellowship among the contractors, the
engineers and the Ministry, and we
have taken certain remedial measures
too to see that our construction pro-
gramme is stepped up. I will only
mention them briefly. I have no in-
tention of taking much time of the
House.

We have reorganised the depart-
ment. I will take 3 minute or two to
explain what 1 mean by reorganisa-
tion. Previously, all my Additional
Chief Engineers had their headquar-
ters in Delhi. A man may have his
work in Madras or Bombay or Cal-
cutta, but he had his headquarters in
Delhi. Similarly, the officers in charge
of clectricity had their headquarters
in Delhi. Delhi has got a great charm
as you know perfectly well. Whether
he is an M.P,, a Minister or a juggi-
jhompdiwala, nobody wishes to leave
Delhi once he comes to Delhi. Today
we have decentralised the department.
I am posting one Additional Chief
Engincer in Calcutta. I have already
done it. I am posting another to
Bombay. This process is going on, so
that there is direct supervision. The
man is on the spot, we will even save
money. All this unnecessary touring
and the contractors coming to Delhi
all the time will be eliminated. At the
same time, when they know that the
Additional Chief Engineer is on the
spot, it is bound to have a certain
salutary effect.

Similarly, procedure for the sanc-
tion of works has been simplified as T
have just said, and large powers have
been delegated. Rules regarding secu-
rity deposit have also been relaxed
and liberalised. Shri Mohan Swarup
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referred to that. Previously, the

security deposits were not being re-
paid in time ang naturally if a con-
tractor is to keep his money locked
up, the Government pays for it, he
does not pay for it. I seldom come
across a contractor who has paid any-
thing from his own pocket. It s
the Government that suffers. So, we
have simplified that. We have also
simplified our contract form, and we
have appointed an additional arbit-
rator to look into the cases of arbitra-
tion, so that these cases can be dis-
poscd of as quickly as possible.

I now come to the direct construc-
tion programme undertaken by this
Ministry. We have launched upon a
big and massive construction program-
me. That programme, which is the
direct responsibility of the Ministry,
can be divided into two heads: office
accommodation and residential accom-
modation. I shall firsy deal with office
accommodation.

Delhi was built a long time ago. It
has been expanding. I do not want to
talk of the first war, but during the
second war a large number of hut-
ments and temporary shelters were
put up. They are still there. The
emergency has caused a very heavy
strain upon us. We want big office
accommodation for obvious reasons,
for defence and all that. What we
have done temporarily is to use these
exhibition pavilions and grounds for
our offices. The money that we have
spent possibly will be repaid within
one month, if one were to calculate
the rent at which this accommodation
is being hired.

We are very short of office accom-
modation. We have 21 lakh sq. ft. in
old hutments; we had taken six to
seven lakh sq. ft on lease and requisi-
tion as far back as 1940, 20 years ago,
and we are paying rent for that. Even
the Supreme Court has held and given
a ruling against us that such requisi-
tion can no longer hold good. That
was before the emergency started.
Similarly, we hired accommodation,
and now the rates are—it might shock
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the House—one rupee per square foot
per mensem, that is on concession.
It means if you have a room of 10 x
10 in Delhi and the Government wants
to hire it, Government has to pay a
rent of Rs. 100 per mensem. The figure
is even going up to Rs. 1-8-0 per
square foot.

So, we are now undertaking g big
construction programme to fill up the
gap in office accommodation of all
these years. We want roughly about
34 to 35 lakh sq. ft. of office accom-
modation. My  submission for the
consideration of the House is that if
1 build a house or an office, it costs
roughly Rs. 22 to Rs. 24 per square foot.
If I take the usable area, leaving out
the corridors, bath rooms and the
veranda, it comes to about Rs. 45. So,
with three to four years of the rental
that we have to pay, we can put up a
building. It is not magnificent buna-
ings, as was stated day before yester-
day. If I go to the market hiring pro-
perty at exorbitant rates, that Jces
not solve my difficulties. that does not
add a single house or a single square
foot of accommodation to the Govern-
ment. But if I'build another house,
or an office, then I am adding on to
the accommodation. The same thing
applies to the Government servants.

We give them a house rent allow-
ance. I know what their difficulties
are. I know the difficullies of the
sixty to seventy thousand Govern-
ment servants in Delhi who have to
hire accommodation. The rents in
Delhi are fully known. They are
very exorbitant. If a Government ser-
vant takes a house from me,—and
their number is only 30 to 35 per cent
—he has a certain sense of security
that he has got a house. But we know
what the difficulties are of the Gov-
ernment servant who does not have a
house and has hired one from out-
side. So, what we are doing is this.
I have sauctioned this year a big pro-
gramme to the extent of Rs, 15 crores.
I am not casting any aspersion on any-
body. Far be it from me. But during
the last five years, the period previous
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to 1962-63, the total construction pro-
kramme sanctioned by this Ministry is
on.y Rs. 7:5 crores, less than half of
the programme that we have sanc-
tioned this year. We have been acqui-
.ing houses or hiring them, In the in-
terest of all concerned. it will be goad
if we have a massive construction pro-
gramme. We are not putting up any
iuxury buildings, as was stated that
nay. These buildings should stand the
test of time. If we are going to spend
Rs. 40:45 per square foot on a multi-
storey building, we have to see that
they answer certain specifications; we
cannot and must not waive those spe-
cifications. Previously, we undertook
onlv single storeved constructions. It
1s said that the bungalows of Minis-
ters are verv spacious: there are a
larg» number of servants’ quarters
and so on. That is not my fault; we
never built them; the Britishers built
them.

Shri Indrajit Gupta: But why do
not two Ministers share a bungalow?

Shri Mehr Chand Khanna: I am
coming to that. I was saying that we
were going to have multi-storey build-
ings. Instead of building one house
over two acres of land, we are now
going to build at least twenty flats in
eight storeys over that place so that
there can be maximum and intensive
utilisation of land in accordance with
the master plan. A little while ago, I
said that 60.000 Government servants
are without houses. Very rightly Shri
Gupta asked: why don’t you share ac-
commodation? It is a good thing. Who
is to sct the example? (Interruptions.)

Shri Indrajit Gupta: Ministers.

Dr. L. M. Singhvi (Jodhpur): It will
create problems of co-ordination.

Shri Mehr Chand Khanna: 1 have
to give a reply to Dr. Singhvi; I wish
you had not anticipated or precipitat-
ed this question. I will not indulge in
that at very great'length. There are
Government servants who are living
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here: they are in very grcat difficulty;
they come to me every day. We have
completed abyut 4,000 houses this year;
we have about 5000 houses under
construction, That number is small
compared to the present demand of
60,000 houses. About offize accommo-
dation, 35 lakhs square feet are needed.
I should be able to complete my pro-
gramme within the next three or four
years. Already we have sanctioned to
the extent of 25 lakhs square feet; 9
lakhs square feet are under construc-
tion. But in the case of residential
housing for Government servants I am
sorry that I am not in a position to
give the same amount of satisfaction
for obvious reasons. First of all, land
has to be acquired and then develop-
ed. Then. even if we construct 6000-
8000 houses a year, it is a very big
programme by itself, there is the pro-
blem of water. electricity and the civic
amenities such as schools, hospitals,
buses, etc. All these things have to be
taken into consideration. It is no use
putting up a house with brick and
mortar and take a friend of mine who
works in the North Black to a house
eight or ten miles away and put him
there. That is not my intention at all.

We will intensify our construction
programme in the nearest possible
area. There is a charge against us

that the Ministers, MPs members of
the Planning Commission, and the
Public Service Commissions and the
Judges of the High Court live very
near to their place of office, It is un-
fortunate that people are taken ton
far out. I accept it. There is a lot of
hardship in that. That is why we are
going to take up intensified construc-
tion programme and multi-storey
buildings.

I was talking about Government
servants. We have a shortfall of 60.000
houses. Even if I complete 8000 every
year, it is going to be a long time: it
may take eight years or more. Till
then if a Government scrvant living in
a hired house were t> come to me and
say or ask me what am I going to offer
whim’lamsorrywsaythatlcan

49(Ai) LSD—-S.
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only say one thing. What I have done
is this. I have liberalised the rules of
allotment; I will allow them to share
acc.mmodation with a Government
servant who is entitled to it. I have
told him that I shall not penalise him
because he refuses any allotment. We
will also see that these houses which
are in the general pool are not allotted
to any outsider; whether he is a re-
tired Judge or a rctired Governor, if
he is going to get any honorary job in
Delhi and house is part of that job,
the Ministry concerned shall have to
find the house for him: he will not be
a charge on the general pool. The idea
is to conserve houses for the general
pool, One of the newspapers remarked
about this: grace and favour allot-
ment. I have stopped that; there is no
grace and faveur allotment. We have
avoided the system of priorities. Till
now people did net have any
inkling or idea as to when their
turns were going to come. That
creates a lot of difficulties for me.
Some of my friends and colleagues
are anniyed with me but now they
are beginning to appreciate this step.
we did away with this priority busi-
ness. it is because that means nothing
else but favouritism. I am prepared
to look into hard cases: I do not say
that I shall not look into them, If a
man is sick or in difficulties or his
mother is ill—all these things can be
taken into consideration. But by and
large our approach today is that we
shall make these allotments on the
rormal basis; there shall be no priori-
ties except in the case of serious ill-
nesses, *

I will touch one or two more points.
My old Minister ‘friend, Shri A. P.
Jain is not here. He made scathing
criti~ism about the sale of lands in
Delhi and said that we were profiteer-
ing and wondered whether the De-
fence of India Rules could be applied
against us.

An Hon. Member:
ters.

Against Minis-

Shri Mehr Chand Khanna: In a way
he is correct because the land prices
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[Shri Mehr Chand Khanna[

in Delhi have gone up very high. But
Delhi is no exception; it is happening
all over the country. I was in Bom-
bay about a month ago and I wanted
some lands for the construction of
houses for Government servants, I
saw the Finance Minister of Bombay,
Shri Barve, an old friend of mine who
was to a great extent responsible for
the setting up of the township of Fari-
dabad: he was then our Administrator
and T do not think many people knpw
this in this House. I asked him: can
you give me this land? I think it was
called Cuffe Parade. It was some-
where near the Oval near Churchgate
extension. The price was Rs. 1100 a
square yard, he said. Why don’t you
allot that? I asked. He said: to save
my neck from the charge of favouri-
tism, being charged tomorrow that I
have given this valuable land through
the back door to A, B, C. or D. That is
the policv that I have adopted in
Delhi. I know land prices are high.
But if I were to allot this land to any-
bodyv for Rs 200 or Rs 300 per sq.
yard. tomorrow there shall be a charge
against me. I do not want to be
named; I hope my name never comes
up as it has come up in the House in
certain other matters Either it should
be favouritism or it should be put
through the public market. I put it up
in the market, under the hammer.
There is nothing wrong about it.
Is it justiied that in this poor
country at the expense of the
tax-payer we should subsidise hous-
ing for the richer class or the middle
class or the class to which Shri A. P.
Jain belongs...... (Interruptions.)

Dr. L. M. Singhvi: For the sake of
old friendshio.

Shri Mehr Chand Khanna: I believe
in new friendship and I am coming
to you presently. That is our ap-
proach, 1 am not responsible for freez-
ing these 50,000 acres of land. I am not
responsible for making certain co-ope-
rative societies eligible and certain co-
operative societies non-eligible. T am
not responsible for the implementa-
tion of the master plan or its formula-
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tion. The land has been frozen by the
Chief Commissioner of Delhi. If it is
asked of me whether it is right, I shall
certainly say “Yes; you did the correct
thing.” That land is being developed
by him and it shall be sold. I do not
know what the procedure is, because
the Minister in charge is the Home
Minister. It. however, does create a
certain amount of confusion as Shri
Shiv Charan Gupta said the day be-
fore yesterday. I am the Minister of
Works and I am also the Mi-
nister of Housing. I have to under-
take the construction programme; the
nazul lands are under me and the
Government lands are under me. But
if any land is acquired for develop-
ment, that is done by the Chief Com-
missioner under the Ministry of Home
Affairs. I have nothing to do with it.
So, I do not plead guilty about it.

14 hrs.

The same is the case with the mas-
ter plan. Historically, they may be
all right,—the implementation of the
master plan or the DDA being with the
Ministry of Health. But functionally,
from the functiona] point of view, I
feel that they should come to my Mi-
nistry. 1 am not asking Dr. Sushila
Nayar to give them to me_ because I
have already had brickbats and bou-
quets and now, in my old age and with
bald head. I am not going to expose
it further! That is not my idea at all.
But what I am placing before the
House is this: you take water, for
instance. The other day, some hon.
Members were getting very much agi-
tated about water which has not rea-
ched the MPs’ quarters. But that is
dealt with by another Minister—the
Minister of Irrigation and Power. Ele-
ctricity is dealt with by the Minister
of Irrigation and Power,

Dr. L. M. Singhvi: That ic the diffi-
culty with this Government The res-
ponsibility is shoved on to the others.

Shri Mehr Chang Khanna: What I
am trying to say is this. With the
growth of Delhi, there are problems
coming up, problems which were not
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visualised, such as the growth of popu-
lation, the way it is growing.....

Shri Sham Lal Saraf (Jammu and
Kashmir): The responsibility must be
owned.

Shri Mehr Chand Khanna: I am not
disowning responsibility. My hon. fri-
end was himself a Minister in Jammu
and Kashmir and he knows what the
responsibilities are. What I was say-
ing is this. I do believe that this di-
versified control is not conducive to
the best development of the capital. I
accept that. I also feel that there
should be a unified control. I also
agree that there should be an agency
which should deal with all these mat-
ters. I am not in a position to answer
what I am going to do.

Dr. L. M. Singhvi: It is a very can-
did confession.

Shri Mehr Chanq Khanna: I can as-
sure the House about one thing. I
will bring all these matters to the no-
tice of the Home Minister. I wish his
Demands had c>me later than mine so
that the hon. Member could put these
questions to him. But I wish to assure
the House and you, Sir, that I shall
take up this matter with the Home
Minister. 1 earnestly feel that it is
in the interests of the capital; the
development scheme the juggi-jompri
scheme, or the slum clearance scheme—
there are autonomous bodies, and
there are so many Ministries func-
tioning. 'Taking that into considera-
tion, I feel that we should do some-
thing in this connection.

I would not take much time, but I
shall now turn to Dr, L. M. Singhvi’s
remarks.

An Hon. Member: New front!

" Shri Mehr Chand Khanna: No. He
talked about MPs’ accommodation. I
am glad that you are in the Chair,
Sir. No allotments are made by the
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Ministry of Works, Housing and Re-
habilitation in this regard. There is
an allotment committee of the Rajya
Sabha, and there is a sub-committee
on accommodation—] do not know,
and I heard of it for the first time
today. But we do not make any
allectment. Whether it ig a flat or a
bungalow, again it is done by the
House Committee of both the Houses.
The other day, objection was taken to
the allotment of houses to a certain
set of MPs—whatever name you call
them, it is no concern of mine. But
it was a terminology or a phrase
which has come down to me from my
predecessors and so I used it inadver-
tently the other day. Now, if some
MPs are no longer MPs and if they
have not vacated the houses occupied
by them, I am taking necessary action
to evict them, but I shall tell you that
this Public Premises (Eviction) Act is
a very dilatory thing. Then, again,
pressures are also brought to bear on
us by A, B, C.....

Dr. L. M. Singhvi: Reference was
made to a special set of MPs—the
distinguished MPs!

Shri Mehr Chanq Khanna: I am not
going to use the work “distinguished”,
1 got a rap on the knuckle the other
day! There are about a dozen houses
which are placed at the disposal of
the Minister of Parliamentary Affairs
and he makeg those allotments. I do
not make those allotments.

Shri Indrajit Gupta: So, the cat is
out of the bag.

Shri Mehr Chand Khanna: My job
is only to evict. My job is not to
allot.

Dr. L. M. Singhvi: That is what 1
was eliciting.

Shri Mehr Chand Khanna: If the
food is bad in the hostel, the respon-
sibility is mine. But if the caterer is
to be appointed, then the Rajya Sabha
House Committee or the Lok Sabha
House Committee has to be consulted
and their wishes taken into considera-
tion,
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Now, a pertinent remark was made
by Dr. L. M. Singhvi. 1 feel that it
needs an answer. The remark was
about the accommodation that is al-
lotted to Members of Parliament. I
cannot divest myself of the responsi-
bility as a Housing Minister, to pro-
vide accommodation to MPs and ail
those who are a charge on me. We
have three or four types of houses
here. There are about a dozen houses
which are a class by themselves. Then
there are about 160 or 170 or 180—I
forget the number—houses on the
Rajendra Prasad Road and Maulana
Azad Road; they are old bungalows.
Then there are the flats which were
built on the North Avenue and Soutn
Avenue long before I took charge of
this Ministry., When I examined the
problem of shortage of accomodation
in Delhi, I also applied my mind to
the accommodation that is needed
for MPs. 1 honestly believe and feel
that if an MP is to discharge his du-
ties, like any other Minister or any
other person he has to be provided
with adequate accommodation and it
should be as near to Parliament as
possible. If he lives in Vinay Marg
or far away, it is going to cause dis-
comfort and irritation, and the only
person of whom he can think of and
talk about is possibly the Minister.
It is quite right. So. I looked into this
matter and we found that we were
short of about 150’ 160 or 170 quar-
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ters. Presently, we have started the
ronstruction of flats near the Willing-
don Hospital. in the North Avenue;
they are under construction. and we
have sactioned about 150 flats to be
built on Rafi Marg. We have also
sanctioned a new club for MPs It wil)
be a good club. I am hoping. As I said,
Members of Parliament. should be pro-
vided with adequate accommodation.
But personally I feel that if an MP is
given a free house, it would be much
better.

Shri U. M. Trivedi: That is what
we want

Shri Mehr Chand Khanna: That will
solve all my difficulties, as Minister of
Works, Housing and Rehabilitation.
Let me tell you why I have made that
suggestion. I have thought about it.
Under the rule. an MP is to get &
house, the maximum rent of which is
not to be beyond Rs. 105. That is the
rule, It is entirely a different thing:
if he stays for 12 months he gets a
25 per cent subsidy. In the assessment
of rent, we do not take the value of
the land into consideration. We do not
take developmental charges into con-
sideration. We only take restricted
departmental charges. In other words,
we take only brick and mortar into
comsideration, and having done that
we assess the rent up to a certain per-
centage.

Shri U. M. Trivedi.
tion has gone to zero.

Shri Mehr Chand Khanna: I am
saying exactly what you want me to
say. That is the position, Taking Rs.
105 as the basis, you find that there
are a number of houses the rents of
which are more than Rs, 105. We
scale it down to Rs. 105. Then again,
when we give a concession of 25 per
cent, we bring it down to Rs, 70 or
Rs. 75. Then, let us take it that some
additions and alterations are made to
the house, say  the house occupied by
Shri Tyagi. He will not misunderstand
me. Supposing tomorrow he goes out
and he is not returneq by his consti-
tuency.

After deprecia-
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That house will be again allotted to
some other M.P. Then the rent will
again be reduced to Rs. 105. With the
execution of the additions and altera-
tions the rent goes up to Rs. 115, but
when that M.P. leaves ii, the rent
again goes down to Rs. 105. We can-
not charge more than Rs. 105.

That being the position, I have to
consider the construction programme
or the space which is required for the
M.P. for his legitimate needs. If he
has to live for 6 months in a year in
Delhi, he must naturally have his
family here. For Mr. Tyagi it is all
right; he is in an unfortunate position.
But others naturaly want their fami-
lies. If there is going to be a direct
relation between the rent ‘and the
construction cost, I am sorry to say
that we will not be able to do any
thing beyond that. I would submit to
you, Mr. Deputy-Speaker and through
you to the hon, Speaker for his consi-
deration, let this question be examin-
ed as to what should be the normal
accommodation required for the M.Ps.
That shou’d be decided and laid down.
After all, the Parliament is a sovereign
body and if it takes a decision, as Mi-
nister for Works, Housing and Rcha-
bilitation, I have to see that the deci-
sion is implemented.

Shri Daji (Indore): 50 per cent of the
accommodation is taken up by the Mi-
nisters.

Shri Mehr Chand Khanna: He is far
wrong. Out of 750 the accommoda-
tion taken by the Minister is only 48
or 49.

Shri Daji: Not the total, but each in-
dividual case,

Shri Mehy Chand Khanna; There
again Mr, Daji is quite wrong, be-
cause having worked for 11 months in
a year in this Ministry, I know every
inch of land; I know every file and I
have gone through it. So, don't take
up the question of M.Ps, and Ministers.

CHAITRA 13, 1885 (SAKA)

jor Grants 7504

Shri Daji: Why not?

Shri Mehr Chand Khanna: My ques-
tion is, whether he is an M.P. or a
Minister, if a Minister is entitled to a
free house, give a free house to the
MP. Or, lay down that this should
be the accommodation which should
be provided to an MP. Lay down
some yardstick. That accomodation
being there, I should be told to build
houses according to that specifiation.
Let the Speaker take it up. Let the
Chairmen of the House Committees
of the two Houses be there. Let the
leaders of the opposition groups be
there. The Finance Minister should
be invited and I should be also invit-
ed. Let us decide this question once
and for all as to what accommodation
should be considered adequate for the
reasonable needs for an M.P. who has
to spend a large part of his time in
Delhi. I may tell Dr. Singhvi that I
am fully in sympathy with the idea
he put forward day before yesterday;
I have nothing to say against it. If
we can live in big bugalows, certainly
Members of Parliament are also en-
titled to some kind of reasonable and
adequate accomodation.

Shri Inder J. Malhotra (Jammu and
Kashmir): But not free water and
electricity; otherwise the same trouble
will arise,

Shri Mehr Chand Khanna: The hon.
Member is quite right. Whether you
impose a ceiling upon yourself or whe-
ther you have free electricity and
water, whether you have a free house
like Ministers and have other ameni-
ties, it is a matter for the House to
decide. I am not deciding that. be-
cause I have not even got the power

‘to allot a House to any M.P. and I

said so in the pegmnning.

Dr. L. M. Singhvi: Can you nct add
a few more larger houses to the pool
for M.Ps.? This has also been the re-
commendation of the Housing Com-
mittee to the Government?
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Shri Kapur Singh (Ludhina): The
propriety of a matter is one thing and
the legality is another thing. He is
confusing the two,

Shri Mehy Chand Khanna: As I
said, my attitude is very helpful, prac-
tical and forthright, My idea has been
to help and serve my M.P. colleagues,
becauge you are my Parliament; you
are my sovereign body and if I have
to remain and work, I can remain and
work only with your willing coopera-
tion. I want that cooperation and I
do not want to do anything which is
not considered right or proper.

A suggestion has been made by Dr.
Singhvi and there is a lot of {nrce in
that. That will be a matter egain for
the Speaker and others to consider.
If some more houses are to be added
to the M.Ps.’ pool it wi]] naturally
impinge upon the houses that we allot
to the Government servants. Then,
what would be the terms of allotment
of those houses? I can understand
this decision being taken, namely, to
give 10 or 15 more houses to them,
like to anybody else, under F.R. 45A.
These matters may be considered. I
can consider that. In al] these mat-
ters, if any reasonable via media can
be found, my M.P, colleagues shall not
find me wanting in that direction.

I am sorry I have taken up so much
time. ...

Shri Dinen Bhattacharya (Seram-
pore): You have been dealing only
with Delhi,

Shri Mehr Chang Khanna: As far as
rehabilitation is concerned.the Deputy
Minister dwelt upon it day before yes-
terday. I have nothing to add. He
made certain categorical statements.
One statement is that Dandakaranya
scheme is being implemented and shall
be implemented. The vriority of
Dandakaranya scheme is that of the
displaced persons from East Pakistan
who were in camps in West Bengal.
They should go there. Thirdly, as
regards the 10 per cent quota, we are
not against it. There is the vacuum
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of 5000 families in Dandakaranya;
whether 10 per cent go there from
non-campers or from, campers, is a
matter of mutua] adjustment. To that
we have no objection whatsoever.

Then there is the refugee problem
in West Bengal. That is being tuckl-
ed. We are making allocatidons and
funds. I do not know what is the
difficulty. If Mr. Guha wcre here, 1
would have told him that I got the
mmpression from his specch that he
was speaking possibly in 1953 and not
in 1963. We have spent Rs. 400 cro-
res on the rehabilitation of displaced
persons out of which over Ks. 200
crores have been spent on the rehabi-
litation of g splaced persons from East
Pakistan. We have spent Rs, 15 crores
on ihe Dandakaranya scheme so far.
Our budget for Dandakaranya is Rs. 4
croreg next year,

Shri N, R. Ghosh (Jalpaiguri):
Sealdah station is as dismal as before.

Shri Mehr Chang Khanna: Scaldah
station shal] remain a chron.c prob-
lem. It has come up here many times.
Sealdah station can oniy be cleared if
an assurance is given by a certain sec-
tion in this House that they shall not
resort to squatting agamn. I have
cieared it once, twice, but so long as
Sealdah station remains a political
problem, it can never be cieared.
That is my feeling. If you say Seal-
dah station is bad, am I respons.ble
for it? What is the number of non-
displaced persong today at the Scaldah
station? Let it be cleared once and
for all. When we have spent Rs. 200
crores, a tew lakhs is not much, but
that is not the point.

Shri Y. S. Chaudhary (Mahendra-
garh): But who is responsible”

Shri Mehr Chand Khanna: I am not
responsible for that. That is the only
positive gtatement I can make

I have taken so much time. I am
very grateful to all the hon. Members
for the patient hearing they lave
glven.
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Dr. Ranen Sen (Calcutta East):
That day I had raised the question of
rentals of the industrial housing
scheme as we]] as of the houses built
under the Slum Improvement Act.
The rents are too high. Is it within
the power of the Central Government
to do anything in thig regard?

Shri Mehr Chand Khanna: Under
the existing pattern, there is a certain
amount of grant angq subsidy laid
down. We are sticking to that , We
have ng intention at the moment of
liberalising it. But I intend doing one
thing more. A demand has been made
by some of the slum dwellers and 1n-
dustria] workers that these houses may
be sold to them on a hire-purchase
basig through easy instalments. I am
following that proposal. If that can
be done, with the money that I would
make, I can plough it back for the
construction of more houses

Dr. L. M. Singhvi: I would like to
know whether the Government 1s
inclined to frame a comprehensive
national plan for slum clearance. We
are told that the Government of India
at the moment is responsible for only
six slum clearance programmes. In
view of the fact that the Primne Minis-
ter and many important people in the
country have said repeatedly time and
again that the State Government and
local authoritieg are incapable of solv-
fng this problem, would the Minister
tell us whether a more massive pro-
gramme is likely to be undertaken in
the foreseeable future?

Shri Mehr Chand Khanna: An en-
quiry committee was set up under the
chairmanship of my colleague, Shri A.
K. Sen, which looked into this ques-
tion. They submitted a report, which
was accepted. The approach was that
we wil] take six big towns in India
today. But it wag left to tne State
Governments; if they want to extend
the scheme beyond these six to some
other towns in their States, they can
do so. But, as I said in the beginning,
firstly, the difficulty ig apout the ;aw.
That we are going to amend. Second-
ly, if I can get some more money—and
for that I want the co-opzration and
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the help of the hon. Members here—I
may be able to achieve better results.

Shri Balmiki rose—

Mr. Deputy-Speaker; Ordere, order.
I shall now put all the cut motions
together to the vote of the House.

The cut motions were put and
negatived.

Mr. Deputy-Speaker: The question
is:

“That the respective sums not
exceeding the amounts showpn in
the fourth column of the order
paper, be granted to the Presi-
dent, to complete the sums neces-
asry to defray the charges that
will come in course of pay-
ment during the year end-
ing the 31st day of March, 1964,
in respect of the heads of De-
mands entered in the second
column thereof against Demands
Nos. 101, 102, 103, 104, 103, 144,
145 and 146 relating to ihe Minis-
try of Works, Housing and Re-
habilitation.”

The moton was adopted.

[The motions for Demands for
Grants which were andop:ed by Lok
Sabha are reproduced below—Ed.]

DeMAND No. 101—MinNisTRY OF WORKS,
HOUSING AND REHABILITATION

“That a sum not exceeding
Rs. 82,12,000 be granted to the
President to complele the sum
necessary to defray the charges
which will come in course of pay:
ment during the vear ending the
31st day of March, 19f4 in respect
of ‘Ministry of Wcels Housing
and Hehabilitation’ ’

DeManp No. 102—PusLic WoORKS

“That a sum not exceeding
Rs, 31,62,96,000 be granted to the
President to complate the sum
necessary to defray the charges
which will come in covrse of pay-
ment during the year ending the
31st day of March, 1164, in respect
of ‘Public Works’.”
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DemaNp No. 103—STATIONERY AND
PRINTING

“That a sum®™ not exceeding
Rs. 8,93,02,000 be granteq to the
President to combplate the sum
necessary to defray the cnarges
which will come in course of pay-
ment during the ycac ending the
31st day of Marcl. 1Y1:4, in rispect
of ‘Stationery ang Printing’.”

DeEMAND No. 104—EXPENDITURE ON
DISPLACED PERSUNS

“That a sum not exceeding
Rs, 7,69,85,000 be granted to the
President to complele the sum
necessary to defray the charges
which will come in cnur<e of pay-
ment during the y2:r ending the
31st day of March, 19¢4, 1, ruspect
of ‘Expenditure on displaced per-
sons”.”

Demanp No. 105—OTHER REVENUE

EXPENDITURE OF THE MINISTRY OF
Works, HOUSING AND REHABILITA-
TION

“That a sum not exceeding
Rs. 71,08000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in coursz of pay-
ment during the yea: ending the
31st day of March, 1964, in respect
of ‘Other revenue expend.ture of
the Ministry of Works, Housing
and Rehabilitation.’”

Demanp No. 144—CapPITAL OUTLAY ON
PusLic Woiks

“That a sum no! exceeding
Rs. 7,27,83,000 be granted to the
President to comnlete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending tne
31st day of March, 1464, in respoct
of ‘Capital Outlay on Public
Works’.” ) &

DeEmanp No. 145—Deunr CarrTan
OuTLAY

“That a sum not exceeding
Rs. 7,22,33,000 be granted to the
President to compleic the sum

necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1544 in respect
of. ‘Delhi Capita] Outlay’.”

Demanp No. 146—OTHFR CaPrTAL OuT-
LAY OF THE MINISTRY OF WORKS,
HoUSING AND REHAEILITATION

“That a sum not exceeding
Rs. 8,32,60,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in ¢nurse of pay-
ment during the ye:r ending the
31st day of March, J3€% in respect
of ‘Other acp tal outlay of the Mi-
nistry of Works, Housing and Re-
habilitation’.”

MINTISTRY OF Law

Mr. Deputy-Speaker: The House will
now take up discussion and voting on
Demand Nos. 75 to 77 relating to the
M nistry of Law for which 3 hours
nave been allotted.

Demanp No. 75—MINISTRY OF LAaw

Mr, Deputy-Speaker: Motion mo;-
ed:

“That a sum not exceeding
Rs. 37,25.000 be granted to the
President to complete the sum
necessary to defra the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1964, in respect
of ‘Ministry of Law’.”

DeMaND No. 76—ELECTIONS

Mr, Deputy-Speaker: Motion mov-
cd:

“That a sum no' exceeding
Rs. 1,27,59,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come 1n course of pay-
ment during the y~ar ending the
31st day of March, 1364, .n ruspect

of Election’.
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DeEmanp No. 77—OTHER REVENUE
EXPENDITURE OF THE MINISTRY OF Law

Mr, Deputy-Speaker: Wlotion mov-
ed:

“That a sum not exceeding
Rs. 3,94000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1964 in respect
of ‘Other Revenue Expenditure
of the Ministry of Law’.”

These Demands are now before the
House,

Does Shri Priya Gupta want to move
his cut motion?

An Hon. Member: He is not present.

Mr, Deputy-Speaker: 3 hours is the
time allotted for this.

Shri U M. Trivedi (Mandsaur):
Mr. Deputy Speaker, Sir, the Ministry
of Law is at present administered by a
very able lawyer, and so there can-
not be much criticism about the ques-
tion of efficiency in h's department.
One or two points which have struck
me about the administration of this
Ministry, 1 will place before the
House,

Sir, it ig this Min'stry which is res-
ponsile for the printing and the publi-
cation of our Constitution, the various
centra] Acts and the various statutory
orders. Very recently, I had an oc-
casion of going to the Kitab Mahal
where al] our publications are sold. I
found that the sale of our Constitution
published in the various languages is
at a standstill. We had so many
amendments, We are now running in-
to the sixteenth amendment, and it
will soo be put on the anvil. I find
that—barring, of course, the Constitu-
tion in English and Hindi—the amend-
ments are not to be found in our
Constitution in the various languages.
I fail to understand the reason behind
it. In the case of the publication in
Sanskrit, which is at a stand-stil, ex-
cept for the first amendment no other
there cannot be any reason for this
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siackness in the publication of our
Constitution which is the basis for all
administration in our country.

The other question that comes to
my mnd is the functioning of the
Bar Councils Act. We all hoped that
a very nomogeneous and uniform ad-
ministration of the Bar of India would
commence with the bringing into force
of the new Bar Councils Act. Unfor
tunately, up to date the Indian Bar
Councils have not started functioning.
One after the other, patch-work
amendments have been put forward,
and the uniformity that was expected
long ago is still lacking. We are far
behind it. It is high time that we put
these Bar Councils on a sound foot-
ing and have this profession of law-
vers put at a place which it deserves
in the administration of the country.
Today, it is a profession which is be-
ing looked down upon by several
persons, especially the executive offi-
cers who always run down this pro-
fession. It may be due to the fact that
there are some black-sheep in this
profession which also must be check-
ed; but, at the same time, the non-
functioning of the Bar Counci's in a
proper manner is responsible for the
present position of the Bar in India.
The net result has been that not only
the members of the Bar have suf-
fered, but on account of it the recruit-
ment to the higher judiciary also has
been hampered to a very great extent.
I have always noted with regret that
some of the people recruited to the
higher judiciary have been recruited
because of their politica]l affiliations.

The third thing which gtrikes me in
this adm'nistration is that we are hav-
ing the Income-tax appellate tribunals
controlled by our Law  Ministry.
These Income-tax appellate tribunals
are concentrated in Delhi and Bom-
bay. The report says:

“The Tribunal constituted under
the Income-tax Act 1961 has
‘welve Benches, three each at
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Bombay and Delhi, two at Cal-

cutta and one each at Allahabad,

Hyderabad, Madras and Patna.”
I cannot see the reason why three
Benches are stationed at Delhi. There
may be some scope for saying that
Bombay is a town with a population of
about 41 lakhs and, therefore, three
Benches are required to be stationed
there. But the same cannot be said
about Delhi. Why is it that all these
Benches are posted here? Why should
not one be stationed at Indore and
another at Ahmedabad, so that the
people may not have to run up long
distances from where they are? Com-
mercia] towns like Indore and Ahme-
dabad must get the advantage of hav-
ing the tribunal nearer at hand.

Then I come to the question of the
Election Commission. This is also g
body which is controlled by this
Ministry. The Election Commission
has a very important duty to perform.
It, rather, possesses the plenary powers
so far as the question of election in
our country is concerned. But in the
administration of the Representation
of the People Act, where the constitu-
tion of the election tribunal is con-
cerned, it has been noted that there 1s
some sort of discrimination being prac-
tised about the challenge of election
vis-a-vis the candidate vrhose election
has been so challenged. If he hap-
pens to be just a man from the Op-
position, even a junior-most District
and Sessions Judge is appointed to
conduct the case. He may be a man
with very little experience of the elec-
tion law and a good deal of bungling
and heart-burning is caused, with the
net result that before the election mat-
ter is decided one way or the other a
lot of time is wasted and the man
concerned does not get justice. But
where the election of an important
person of the ruling party is challeng-
ed, it is generally a retired Judge of
the High Court who is appoint‘ed to
deal with the case. Thus, a man in the
Ovpposition getg himself diffedentiated
only because he happens to be a man
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in the opposition and he is not put on
a par with all those who have been
elected either to this House or to the
Assembly. 1 will, therefore, suggest
that a uniform method of appointing
these Members to the Election Tri-
bunal be adopted. It may be that if
District Judges are to be appointed
for the State Assemblies, then, retir-
ed High Court Judges must invariably
be appointed where the election of a
Member of Parliament or a Member
of this House is challenged. There
must be no distinction and if there is
a differentiation between the two, a
reasonable indication must be there
why this differentiation takeg place. I
will, therefore, say that this aspect
may be properly probed so that a good
deal of criticism that is offered about
the administration of the Election Tri-
bunals and the function of‘the Elec-
tion Tribunal be brought to an end.

The question, again is, that the Elec-
tion Commission in allocating symbols
to the various parties, even aftet hav-
ing acted with the best of motives,
has allotted such symbols which have
been the cause of a good deal of bic-
kering one way or the other. The
symbol of lamp has been taken to be a
religious sysmbol somewhere. The sym.-
bol of a bul] is taken at another place
to be a religious symbol. At another
place, the symbol of a star is taken to
be a religious symbol. At a fourth
place, a banayan tree has been taken to
be a religious symbo]l and so on and
so forth, causing a good deal of an-
noyance to those candidates who, with
all the merits that they possess, were
successfu] at the election, facing their
election being challenged and set at
naught simply because of the alloca-
tion of symbols of a type which the
Election Commission had chosen to al-
lot. I will, therefore, say that our
Minister who is a very able lawyer,
wil] look into this aspect so that these
small affairs may not lead to the sett-
ing aside of election of persons who
have fought the election very fairly
and squarely only on the ground of
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these technical things which are mere-
ly the result of the provision of sym-
bols for which they themselves have
never been responsible. It is said by
the Supreme Court and repeated of-
ten in various courts that the election
of a successfu] candidate must not be
lightly set aside. But, certainly this dic-
tum is not followed with the net result
that Tribunals and even High Courts
have gone to the extent of treating
these highly technical matters to be
such as to enable them to lightly deal
with elections and cause more heart-
burning and trouble to those who
have been elected than to those who
have lost the election.

In other respects, of course, I will
submit that it would be much better
that the administration of this Minis-
try is extended to deal with the ap-
pointment of the High Court Judges
also. It is high time that this aspect
of the appointment of High Court
Judges must not be left in the hands
of the Home Ministry. It should not
be dealt with as if it is an executive
function to be performed. It must be
dealt with ag if it were a legal func-
tion to be discharged with & dispas-
sionate view, in a dispassionale man-
ner, in a learned manner, by a learned
man who understands the implications
of the law and also can appreciate for
himself the abilities and the calibre
of the persons to be appointed,

With these words, I conclude.

Shri Daji (Indore): Sir, speaking
on the Demands of the Miruistry of
Law, the fiirst point that I would like
to make is that the Law Ministry,
headed as it is, by an eminent lawyer,
should be much more dynamic than
it has been, I submit that it should
be regarded as a rpime duty of the
Ministry to maintain, further and
strengthen the rule of law, which is
one of the bedrocks of the type of
democracy we have built and we are
trying to rear. In fact, I feel that our
democracy stands on four legs; the
Constitution, the Executive, the Legis-
lature and the Judiciary. I am pained
to say that not only much has not
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bcen done to improve matters,
buyr there is a glow, imperceptible
and perceptible trend towards the
weakening of the rule of law.
This trend hasnot has not ben arrest-
ed. Despite the reports of the Law
Commission, this trend is visible in
umpteen number of minor and major
developments in the country. If the
Law Ministry is the custodian of the
rule of law as, I submit, it should be,
then, energetic steps should have been
taken in this direction. Slowly we
are undermining the very respect for
the judiciary and the Constitution it-
self. I make bold to say that it will
be a very dark day and a sad day for
India when the judiciary ceases to be
respected as it has got to be respect-
ed. If the present trend condinues, 1
am afraid, that day is not far off. I
am speaking with great pain and with
responsibility, because I also belong
to that profession. I do not want to
cast a general slur on the judiciary.
I do not want a general repiy from
the Minister. I have the grea.est res-
pect for the judiciary. Apart from
the respect, we must face the facts as
they are.

Now this is happening in various
cases. The other day, we read the
judgment of the District and Ses-
sions Judge of Calcutta. The judge-
ment enshrines both the danger and
the guarantee. I have the greatest
respect for the judiciary. The District
Judge was constrained to remark that
a respectable citizen of Calcutta, a
professor of Sanskrit, has been arrest-
ed, unduly denied bail, handcuffed,
dragged in the streets of Calcutta
and his challan has been postponed
from day to day. In releasing the
gentleman on bail, the Judge was
constrained to remark that the police
and the magistrates seemed to have
behaved in a vindictive way. The pro-
cesses of law are not for vindictive
action, but for redress. Maybe, nor-
maliy our judiciary functions in a good
way. But, the test comes at a time
of crisis. Some instances only we
can point out. It is good that the Dis-
trict Judge passed this remark. If in
the city of Calcutta this could be done,
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persons could be kept on without trial
and chalians could be postponed from
week to week, it shows the trend. I
think it is time we stop this trend
with a heavy hand.

I would like to dwell on one more
point. The Ministry seems Lo be func-
tioning in a way which indicates, let
the sleeping dogs lie. I do nct under-
stand why, such an eminent lawyer,
the Minister should not show greater
initiative and drive. It is an old adage
that justice delayed is justice denied.
But, delay has lost all meaning in
Indian courts. Years and years, the
litigation goes on; the same lumber-
ing juggernaut of the British days con-
tinues.

Shri Tyagi (Dehradun):
than that,

Worse

Shri Daji: Worse than that. If
justice delayed is justice denied, cost-
ly justice is no justice. Nothing has
been done to reduce the cost of jus-
tice. Justice is almost prohibitive
even to the common man—] am not
talking of the poor man—even to the
common man. Time and again the
question has been mooted, let us re-
vise our laws. Some of the eminent
jurists and Bar associations have
pleaded that there is no justification
for charging ad valorem court fees on
appeals. Why paralyse the litigant
for the mistake of the judge? You
say that it is refunded if he wins, but
by the time he reaches the High Court
or the Supreme Court he is nearly
finished.

Shri Tyagi: Lawyer's fee must also
be controlled.

Shri Daji; I agree. Both should be
controlled.

Shri K. C. Sharma (Sardhana): It is
controlled.

Shri Daji: It is said that it is a
State subject and let the Stale Gov-
ernments do it. I do not know why
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this Ministry should shirk its respon-
siolity as far as  State subject is
concerned. Unless something dyna-
mic is done about this matter, I must
say that we will come to a sorry
pause.

One word about the Eelection Com-
mission. I regret that this time the
Election Commission has departed
from the very healthy practice which
it has followed previous.y, namely, the
unanimity which it always aimed it.
Consultation with the opposition par-
ties was always done and their wishes
were respected in the matter of elec-
ilon. But, this time in the case of
bye-levtions that have come up now,
this has not been followed and this
has been departed from. I think it is
a uangerous portent. Though the
Law Minister was good enough in the
other House to say that he would re-
lease all those who were contesting
elections, it is rather far-fetched to
imagine that if only those persons who
fight the elections were released the
elections can be free and fair, if those
hundreds of other workers can be ar-
rested and kept inside jails the elec-
tions can be free and fair, if emer-
gencies continue and the Deience of
India  Rules continue, if the
swird of the Defence of India
Act continues to hang above our
heads, the elections can be free and
fair. I think it is perverting the very
meaning of the term “free and fair
elections”. In this respect the Elec-
tion Commission did not accept the
views of the opposition parties this
time, and this is a very dangerous por-
tent. If this democracy is to work
fairiy, like Caesar’s wife it should be
above suspicion in this matter and the
views of the opposition shouid prevail
even more than the views of the rul-
ing party, especially in a matter like
election.

Then I come to another vital sub-
ject. One of the functions of the Law
Ministry is the function of advising
other Ministries and, certainly, ordi-
narily we cannot expect any Ministry
of the Government of India to depart
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from the advice tendered by the Law
Ministry. .

Shri K. C. Sharma: Not necessarily.

Shri Daji: I said “ordinarily”. In
reply to a question put by me to the
hon. Finance Minister on the 14th
of March, Unstarred Question No. 756,
I was pained to get the following re-
ply, and I am speaking about it in
order to give an opportunity to my
hon, frnend, the Law Minister, to clear
up the possible slur that the Finance
Ministry seem to have cast on the
Law Department. In other words, the
ball has been thrown to your court,
in your absence, I want to pin-point
it before the House, before the Minis-
ter, and seek an explanation for it.

My question pertained to the Re-
port of the Auditors into the working
of two insurance companies, the New
Asiatic Insurance Company and the
Ruby Insurance Company and the
action taken by Government there-
on. The reply was:

“The Report was thereafter ex-
amined in the light of the ex-
pianation received from the Com-
pany in consultation with the
Ministry of Law and it was decid-
ed to appoint two directors on the
Board of Directors of the Com-
pany under the powers vested in
the Government by section 48C
of the Insurance Act.”

The Minister of Law (Shri A. K.
Sen): When was this reply given?

Shri Daji: Allow me here to pause
and say that the Act empowers the
Government to appoint two directors
only if the affairs of the company are
so mismanaged that public finance is
in danger. So, this was done.

Shri A. K. Sen: Was it on the 14th
March of this year?

Shri Daji: Yes, this year. It further
says:
“The Report of the Government

Directors on the alleged mal-
practices was received and
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examined in consultation with the
Ministry of Law. On the advice
of the Ministry of Law it has been
decided not to take any further
action.”

Why? Why was this advice given by the
Law Ministry? If the Law Ministry,
headed by an eminent lawyer like my
hon. friend, the Law Minister, if it
has examined the report, the most
damaging report, by the auditor, why
was this advice given? 1 would like
the Minister to tell us this, to take
us into confidence. If I may just
speedily recall, the investigations
began after a demand on the floor
of the House by the late Shri Feroze
Gandhi, the auditors were appointed
after disclosures in the House, the
examination of the auditor’s report
was again questioned on the floor of
the House and it was stated “it is
under consideration”. Now the
Finance Minister comes and tells us
that it was on the advice of the Law
Ministry that no further action was
taken on the report. And I want to
clinch the issue here. What is the
report? It is not just a technical
breach. The report says that books
were not made available to them.

Shri Ansar Harvani (Bisauli): Is it
a public document?

Shri Daji: It is not a public docu-
ment, but I possess it. I will read it.
Let the Minister contradict it.

Shri Ansar Harvani: Then it should
be placed on the Table of the House.

Mr. Deputy-Speaker: Yes, if it is
going to be read.

Shri Daji: Sir, I lay it on the Table
of the House.*

Shri A. K. Sen: It would have been
much better if the hon. Member had
intimated to us that he is going to
raise it, because it deals with a case
dealt with by another Ministry. In
any event, I have sent for the papers
from the other Ministry because....
Shri Daji: I can give the copy.

*Placed in i,ibrary, See No, LT-1071| 63.
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Shri A. K. Sen: Apart from the
report, I have to go through the file.

Shri Daji: I am attacking only the
advice of the Law Ministry. Why was
this advice given on the face of this

report? The Report says:

“In concluding our report, we
observe that there was a regular
conspiracy amongst the staff and
officers of the Head Office and
Branches of the New Asiatic
Insurance Co. Ltd. to falsify the
books of accounts systematically
and manipulating profits from
year to year for the purpose of
showing a rosy picture before the
shareholders as well as the
public—— It would also appear
from Exhibit No. 9 that Shri
L. N. Birla HAD knowledge about
the suppression of losses made in
1952. It will not be out of place
to mention that the loans and
investments were mostly under
instructions, from Shri L. N.
Birla........ the company has wil-
fully manipulated books of
accounts from year to year for
the purpose of suppressing losses
up to 1956 which, so far as known
to us, amount to Rs. 18,15,224 and
the Balance Sheets for the years
1952 to 1956 do not represent the
true and correct state of affairs
of the company...... that the
company has withdrawn large
sums by manipulating the accounts
which so far as known to us
amount to Rs. 11,79,705-6-6....
that the books of accounts were
falsified for the purpose of con-
verting loans to investments in
order to circumvent the provisions
of Section 29 of the Insurance Act,
1938. .. .that the commission
accrued on business of allied
concerns of ‘“Birlas” has been
diverted in different names and
used otherwise (refer page 94 of
the report)....that the company
has wilfully diminished its Life
funds...... It would appear from
Exhibit No. 131 to 138 that the

commission of “Birla Bros” busi-
ness was being booked in the
name of different agencies and
the sums utilised in payment of
private commission.”

This most damaging report further
goes on to say:

“That the company has been
very liberal in settlement claims
especially with the allied con-
cerns of ‘Birlas’ and has paid
claims, which are not payable....
That in some cases, commission
accrued to ‘Birla Bros (Private)
Ltd” has been diverted to diffe-
rent names without sufficient
reasons——that the company has
violated the provisions of section
5(1)(a) and (c) of the Exchange
Control Regulation Act of 1947....
that the company has wilfully
submitted returns to the Con-
troller of Insurance which are
false in  material particulars
knowing them to be false.”

Then there is a schedule appended to
the Report, which shows the damag-
ing misappropriations from year to
year. It says:

“The following is a chart show-
ing salaries paid by vouchers in
the manner shown above and not
appearing in salary register by
Bombay branch:

Rs.
1953 81,200
1954 46,025
1955 58,925
1956 1,37,395
1957 1,42,512
1958 1,18,876.”

In all, the total comes to Rs. 5,84,833.
In the face of this report of the audi-
tors appointed by the Government
under the Insurance Act, when the
Government themselves considered
this report and thought it fit to appoint
two of their directors in the com-
pany, how is it that the Law Ministry
advised that no further action should
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be taken against the company? As I
said when I initiated the debate, it is
such actions which cast a doubt on
the very foundation of rule of law.
One of the cardinal principles of rule
of law is that all men are equal before
the law. Let it not be said in the
country that a private company of
Birlas, a powerful house, with the
backing and influence of the State and
the democratic machinery can pass
muster after swindling lakhs and
lakhs of rupees of public money from
an insurance company, which is a
fiduciary company—it is not an ordi-
nary private company; it is an insur-
ance company, which is a fiduciary
company—a company where lakhs and
lakhs of rupees are misappropriated,
false accounts are shown from year
to year knowing them to be false, if
books and accounts are not shown to
the auditors appointed by Govern-
ment, if vouchers are not there to the
tune of Rs. 5 lakhs, if commissions
are paid to the alleged concerns of
Birlas which ought not to have been
paid, if damage claims are paid to
the parent organisation which ought
not to have been paid, if in spite of
doing all this, such companies, just
because they belong to the powerful
house of Birlas, can escape with just
two directors being appointed on the
board by the Government, under the
cover of the advice of the Law Minis-
try. I was prepared for this fight
with the Finance Ministry but, in the
face of this reply, in the face of this
shield he has taken of the Law Minis-
try—he has thrown the ball into your
court; now, it is for you to throw it
back to the court of the Finance
Minister or shoulder responsibility—
it is for the Law Ministry to explain
to the House how it is that a depart-
ment charged with the maintenance of
rule of law, a department charged
with the responsibility of proper
administration of laws and furthering
the cause of justice has itself become
an instrument of furthering the white-
washing of an important fiduciary
concern which collects lakhs and lakhs
of rupees as premia from the common
people and allow that premia to pass
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on to the controlling interests of the
Birlas. Such things are happening
and such things subvert the rule of
law, as I said. It is unfortunate.

Shri A. K. Sen: What is the name
of the company?

Shri Daji: They are the New Asiatic
and the Ruby General Insurance com-
panies.

Let us come to the other reports.
I am told—I am not sure—that the
report lay with the Ministry of Law
for months, not with the hon. Minis-
ter but with the Ministry. Now,
in a democracy the hon. Minister
is always responsible for what
happens in his Ministry. Then, at a
certain time a preposterous suggestion
was mooted that another Supreme
Court Judge should be appointed to
go into the matter again. I would
certainly express my happiness that
that suggestion was not followed. No
Supreme Court Judge will ever accept
any inquiry commission if another
Supreme Court Judge is to sit in
judgment over him. But all this took
months together and again the report
has been put for consideration of two
other eminent persons. I do not know
when this sub-committee will report
back. Perhaps we shall have to take
to another strong interpellation in the
House to get the report.

Shri A. K. Sen: I may tell the hon.
Member that it is not a fact that this
report was ever considered by us
except for the purpose of advising
Ministry whether there was any legal
disability in placing it on the Table
of the House. That is all.

Shri Daji: Did it take some months
to decide that?

Shri A. K. Sen: Of course not. His
facts unfortunately are not correct.

Shri Tyagi: Shall I take it that it
was never referred to you for action
against the company?

Shri A. K. Sen: It was referred to
the Attorney-General.
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Shri Daji: Therefore what I was
saying is that it is these things that
subvert the spirit of the rule of law.
Therefore I submit that this Ministry
should not only take energetic steps
to maintain the normal processes of
law but should with all imagination
and initiative create, maintain and
further an atmosphere where the
citizens can feel and say that high or
low, howsoever mighty a man may
be, he is not immune from the ordi-
nary processes of law. TUnless the
Government itself and this Depart-
ment set a bold example in this matter
we are coming to a sorry state of
affairs.

Shri K. C. Sharma: Mr. Deputy-
Speaker, Sir, I pay my compliments
to the impartiality, independence and
intelligence of the judges of India. I
have had reports of the highest courts
in the various countries and I do not
find anything lacking either in the
calibre or in the impartiality or
independence of our judges. How-
ever, I will point out that the concep-
tion of law has not changed in our
country as it has changed all over the
world. Here, I may read out from a
famous writer, Oswald Spengler, who
says:

“It must be emphasised—then
and with all vigour—classical law
was a law of bodies, while ours
is a law of functions. The Romans
created a juristic statics, our task
is juristic dynamics. For us per-
sons are not bodies but units of
force and will and therefore not
bodies but aims, means and crea-
tions of these units. Classical
relation between bodies was posi-
tional but relation between forces
is called action. The future will
be called upon to transpose our
entire legal thought into align-
ment with our higher physics and
mathematics.”

Further, the great writer points out
that the judges and the juries should
have an immediate, extended and
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practical experience in economic, poli-
tical and social life, an exact know-
ledge of the various systems of laws
and legal history and the develop-
ment of the law and the knowledge
of classical jurisprudence as well as
its modern functional development.

In democracy the law and the law-
yers are the dominant structural fac-
tors of society so far as the institutio-
nal structure of the society is concern-
ed. A modern democratic society,
much more a welfare state, has two
strong pillars, namely, the lawyer and
the judge and the scientist and the
engineer. One section builds the
material side and lays the bricks of
the great edifice whereas the other
makes the arrangement as to where
the table is to be placed, where the
books are to be kept and what pictures
are to be put. So a lawver gives
shape to a society while the engineer
and the scientist provide the material.

I will draw attention to what
Harold Laski has said-——and I have
said it so many times. I do not like
the present arrangement in which the
Home Ministry appoints or recom-
mends the appointment of judges. Tha
Ministry of Justice should be respon-
sible for all processes of judicial ad-
ministration and for justice being
done between citizen and citizen and
between the State and the citizen. He
saysi— i

“The Ministry of Justice is an
urgent requirement with adequate
facilities for clinical research into
the law. It should not be staffed
wholly for encouraging inquiry
into legal administration and
its improvement as the Min-
istry of Health exercises in its
own field. To it should be trans-
ferred the responsibilities now
exercised by the Lcrd Chancellor
and the Home Office, including
the latter’s jurisdiction over pri-
sons and police.”

Another point raised is regarding
the education of law. He says:—

“The universities should be en-
couraged, through oprortunity
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afforded by the powers of the
University Grants Cowmmittee. ...

University Grants
our case

Commission, in

“to specialise in legal research,
especially of a ‘clinical’ kind, For
this purpose the dcveiopment of a
closer connection between law and
the other social sciences in the
universities is of the first :mpor-
tance. Steps should e takern,
through appointmcnt to the minor
judicial posts of the counirv to
bring the academic teachers of
law into direct contact with its
practical administration.”

I may add that ours is a changing so-
ciety, much more so so far as the
Indian society is concerned For cen-
turies, perhaps for thousands of years,
the underdog in India csuld rot dream
of equality. There was no law for
him; there was no law against the
Brahmins why could do a wrong to
the Shudra and there was no law for
a Shudra to have his rightful claim
as a human being.
of years the Indian Constitution gave
equal right ‘o ali citizens. Equal
right to the first-clas citizenry 'as
been provided.

I beg to submit with all the force
at my command that it is a fortunate
moment that a young lawyer, a bril-
liant lawyer, is in charge of the judi-
cial affairs and he can exercise in-
fluence to claim what is embodied in
the Ministry of Law and not to be a
mere Law Minister as he is today. I
do not accept that the Home Minister
should recommend or that a Gover-
nor should recommend the appoint-
ment of judges to the Supreme Court.
We have to accept the fact that the
political party emerging out as it is—
I belong to the ruling party—does not
constitute a right sort of machinery to
recommend judges. The judiciary
should be above party politics. It
should be above Government influ-
ence. Justice is divine not only in a
matter between citizen and citizen or
between State and citizen, but even
to protect and to guarantee the secu-
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rity of a country. When the brave
soldiers died more than two thousand
years ago, the Athenian soldier told
the Spartan that passed by, “Tell
Sparta we die under thy law”. The
Greek soldiers, the Roman aristocrats
died and sacrificed their lives not for
the lump of earth, but for their eoun-
try’s glory, for the sake of their law,
for the system of their law, for the
structure of their :ociety.

15 hrs.

So, I would beg to submit that even
now if the brave soldiers are to die
on the mountains of Himalayas, they
are not doing it for the lump of earth,
for the holy waters of Ganges, but
they die for a legal norm, for a legal
order in which they themselves are
below to nobody else, inferior to no-
body else. They have a right of the
first-class citizenery and they look with
hope and faith to their prosperity, to
the fulfilment of their destiny and to
the development of a land with free-
dom and peace. This is the inspiring
impulse that compels the man to
offer his life. Things have changed
now. I would again beg of the hon.
Minister, whatever the limitation, to
take things which the moment calls
for and to take them seriously and
see that the people are given justice.
I have paid my highest tribute to the
honourable judges and I found them
much better, much superior to many
of the great judges in other countries.

Sir, I would like to point out one
sad case and ask the hon. Minister to
see whether this should or should not
be possible in time to come. Well, in
a village, the peasant proprietors
held the property. An usurer money-
lender came in and he acquired cer-
tain property. Then, it so happened
that there was a village quarrel.
Usually, when the money economy
comes in conflict with land owning
classes, there is conflict. Nine mur-
ders were committed. I was one of
the prosecuting lawyers and the case
got prolonged for six months and a
number of people were sentenced te

.. death and some other was given a
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life term imprisonment. Then, the
case went to the High Court. One
man was sentenced to death and then
that man’s sentence was remitted
from death to life imprisonment and
in three or four years the man came
back. Now, what happened was that
the gentleman who was responsible
for this—every rogue who has in-
fluence is a gentleman—got the man
off after three or four years and that
gentleman was given a high diplomatic
office. I would beg to submit to the
hon. Minister that I am here on be-
half of those very pcasants and I was
one of the men who, whatever the
consequences may be, fought for the
present change. The man who denies
justice to the man, who produces
goods on which the Government is
hased, is certa‘nly a rogue. I would
submit to the Law Minister that one
of the soctions of his Ministry should
see, where the wunder-dog comes
against, what is called, the privileged
classes, what sort of justice he gets.
This is the problem. All over the
yworld, this is the problem. The
people who rule have the rights and
others who work have not many
rights whatsoever, The Constitution
gives the equal right to everybody.
The judges also acknowledge it as
a right. But there is something in the
administration that the poor man cries
hard but gets no justice. So, I would
beg him to have a section in his Min-
istry which should see that the poor
man gets justice. I again say, when
a millionnaire comes, there are ques-
tions of doubt, in whatever court it
is. It is said, this is a doubtful piece
of evidence and all that. But when
the poor labourer comes or the poor
peasant comes, there is no doubt in
any evidence against him. There may
be a doubt in evidence for him, but
never against him. The poor man is
sentenced. But the privileged classes
arc not sentenced. I again repeat,
there is juristic dynamics, the func-
tional and dynamic relation between
'man and man, With regard to this,
I would ask how many cases have
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been remitted by the President or
where the pardon has been given?
Has Nanavati’s case been examined in
this light? A man goes on the ser-
vice of the nation and his wife is
seduced. A wrong is not done to the
individual only. A wrong is done to
the nation. Yet that man has been
sentenced, His sentence has not been
remitted. What is the law? The law
is the will of the people. Look to
the cinema pictures. What do the
people cry when Nanavati case is
exhibited? They cry that the murder
was right. They do not cry that
Nanavati was rightly sentenced to
transporatation for life. If the people’s
voice has no value in your Ministry,
then what voice will it have?

I would lastly submit that the con-
ception of law has changed; the con-
ception of justice has changed. Now
you have to look to the creative
power, to the function and dynamics
of jurisprudence and not to the posi-
tional relations of State and citizen or
between citizen and citizen.

With these words, I support the
demands.

Shri N. R. Ghosh (Jalpaiguri): Mr.
Deputy-Speaker, Sir, I have only a
few words to say. I find that the
report contains only seven pages, I
am sure that this does not certainly
reflect the importance of the Law
Ministry or the activities of the Law
Ministry, But I do feel that this
Ministry does not flll the hands of
the Law Minister. He ought to be
given more work if the country
wants to fully utilise his intellect,
his energy and his erudition.

I would now refer to one small
thing. I notice that there are two
branch secretariats under this Minis-
try, one at Bombay and the other at
Calcutta. In regard to the branch
secretariat at Bombay, we find that:

“All litigation work in the High
Court at Bombay on behalf of the
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Central Government is the res-
ponsibility of this Branch which
also exercises general supervision
on litigation in  subordinate
courts.”,

But I find that the branch secreta-
riat at Ca'cutta has got absolutely
no power of supervision over
how litigation is conducted in
the subordinate courls; especially,
this branch secretariat does not give
legal advice to the railways and the
income-tax departments. I am not
speaking about the income-tax, but I
have got some personal knowledge
about the railway cases. In West
Bengal, especially in the North Ben-
gal area, railway cases are absolu-
tely mismanaged. The Department
does not appoint good lawyers, and
the plaints are not properly drafted,
and proper evidence is not given, and
the cases are not even conducted ably.
All these things come up in the ap-
pellate stage, and sometimes there is
remand and sometimes there is no
remand. But it is a scandal that so
many cases of the railways have been
lost. 1 do not know how much 1ldss
in money is incurred by the Central
Government on account of the mis-
management of the cases of the rail-
ways. I do not know why when
the branch secretariat of the Law
Ministry can have general supervi-
sion of litigation in the subordinate
courts in Bombay, this Ministry can-
not give legal advice to the railways
or have the power of supervision
over how litigation is conducted in
the subordinate courts in respect of
the railway cases. The Law Minister

should immediately look into this
matter.
The second thing which intrigues

me is the penultimate paragraph of
the report, namely the enquiry com-
mittee on Muslim Law. Regarding
the personal law of a particular com-
munity professing any religion, the
scope of legislation is limited. It is
subject to article 25 of our Constitu-
tion. According to that, the personal
law can certainly be amended if it
conflicts with morality anqd if it con-
flicts with the welfare of the State,
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As a matter of fact, religion can be
professed and propagated, provided
you do not stand against the welfare
and the progress of State and the moral
code. If there is a conflict between
the two, religion must surrender.
Under this provision and in accord-
ance with this limitation of law as
laid down in the Constitution, al-
ready, we have made inroads into the
Hindu law, and there have been dras-
tic changes in the Hindu law, changes
in the Hindu matrimonial law, the
law of inheritance and many other
things. I have no grievance against
that. In amending the Hindu law,
you roped in as in the law also the
Buddhists, the Jains and the Sikhs
etc. But there are a large number
of Buddhists all over the world. Did
you have any special enquiry com-
mittee in that regarq for the Bud-
dhists, just as you are doing now in
order to examine the changes made
in the countries which are predomi-
nantly Muslim? You have legisla-
ted in respect of the ‘Buddhists’ also
in those amending laws. But did you
set up any committee to examine what
changes have been made in Ceylon or
in Japan or in Burma—] am not
speaking about the Chinese, because
Confucious, Gautama Buddha and
Lao Tse have been banished from
China? You did not do any such
thing then.

Even in respect of the Christians
what did you do? There was an
old Act of 1872 called the Indian

Christian Marriage Act. You sent it
to the Law Commission, and the
Law Commission dealt with it ela-
borately and recommended drastic
changes. The Law Minister fully
knows that there was a dissentient
note by Mr. Satyanarayana Rao, I be-
lieve, and, as a matter of fact, there
was vital change made here about
lex loci celebrationis vis-a-vis lex
domicilli. As a matter of fact, that
was a point which went to the very
root of the matter, because according
to domicile the validity of a marriage
is normally considered irrespec-
tive of where the marriage
is solemnised. Of course, a sovereign
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country has got powers to make any
law, but then, they do consider the
principles of private international
law. Was any study made of the
private international laws, when you
made these drastic changes in the way
the Law Commission has recom-
mended these drastic changes? Did
You set up any enquiry commitlec for
that purpose?

I do not know what acticn is to be
taken by this proposed committee.
It smacks of a sort of complex. to
which we are subject in dealing with
a particular community of a particu-
lar religion. You do not feel the

same complex when you deal with
the Christians or the Hindus. For

example, polygamy and polyandry
are definitely against the morals of a
society in any  country. Under
article 25 of the Constitution, you are
perfectly entitled to legislate, and
you can certainly stop polygamy and
bigamy as you have done in the case
of Hindus even in the case of the
tribals, hill tribes, and even in case
of some other people among whom
even polyandry was alleged to be in
vogue. There was no special com-
mittee formed then, and no necessity
was felt. But in this particu-
lar case, what was the necessity
for this special committee? 1 do not
know what exactly the implications
are. Will there be a world tour?
Will the Committee go to Algeriz,
Morocco and Egypt and other coun-
tries which are Muslim countries, in
order to know what changes have been
made there? What is the necessity?
There is only a limited scope for
amendment and for legislation, name-
ly that only if it is against the basic
principles of law or morality or if
it actually conflicts with other prin-
ciples of law according to which cer-
tain things are offences, you can
legislate. But what is the good of
asking and consulting these Muslim
countries to findg out what changes
they have made? I believe that their
conditions may be quite different,
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Shri Tyagi: The laws of these

Muslim countries could be studied
here.

Shri N. R. Ghosh: That is true. But
there was no nccessity felt for such
a thing when we were dealing with
the amendment of the Christian
law, and the Law Commission did
it and they studied the entire “aw
of the whoic world in regard to
Christians. There was no necessity
feltt for any special committee? So,
that is what intrigues us now. I find
that this step is against the integra-
tion of our nation. If you want to
do certain things if a particular com-
munity is involved, then that very
moment you are underlining a parti-
cular religion and you are under-
ling a particular community. That
is the sort of complex which has

developed, and that must be put
down.
I do not know whether the Law

Minister has considered this question
from that aspect. I am sure that if he
closely considers this, if he reads bet-
ween the lines, he will find the in-
herent mischief.

We are a sovereign country, and
when we can legislate for Hindus, for
Christians, and for everybody else
who is an Irdian, why should we go
but of the way to Egypt, Morocco and
other Muslim countries to study what
they have done? Why do we care for
them? I believe that it is a sort of
an apology involved in it. The
approach is apologetic, amnd it amcunts
to saying, ‘Oh, we are going to make
cortain changes; you should not
marry four wives! In Egypt, you see
that it has been stopped’. Why
should there be this kind of apolo-
getic apprcach? That is something
which goes definitely against the in-
tegration of the nation. We should
forget that peop'e are Hindus, Moham-
medan or Christians, I would wel-
come that day when there will be
one single law for all persons here.
But till then, the personal law,
subject to known principles, should

be respected. Under the  Consti-
tution, you cannot touch the per-
sonal Jaw casily or Jightly. There
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are certain limitations imposed, and
we have to work within those liti-
tations, and we have to read those
articles and work acocrding to them.
We cannot do what is not allowed Ty
the Constitution. T Uelieve that this
proposal to appoint a small committce
to ¢xamine the changes made in the
countries which  are predominantly
Muslim, is disgraceful. It does not
befit a sovercign country like ours.
It actually shows a complex, a defi-
nite complex, an apologetic approach,
as I said. I believe this matter will
be taken into consideration by the
Law Minister. I am sure he will rea-
lise its mischief.

=t aare fag (FmT) - gaTre
weEa, § o fafye ¥ v § 43
SUTRT T Fg F AT &1 AT FTEAT |

TIY TEAT AT AT TZ § {F AL
3w K W sRe-ww g, faw & 4
SAqT  FEY 9T @Y &, @ @A gAv
Frfgd 1 uF ey O fA7 wrear g,
37 fax 2z sar g, 99 ag ey e 2
AR G HICUTR AH ST AT AT qH
qg F WG fF S WY JOAT qG
garEty & 1 e & @ e g g,
TATAR gAT §, Iqx A9 gASAT gAT
wnfgd, 7 f& 9ay sqar faar «d
UTY A g § a7 yFRdT §, &9
I FIEATITA § A G e
3ud #q wraw ¥ faar @ fF o
faaY & ugt eddY wF o1 QY W sHAT
¥ faqdt w I A% F, STl
FHYGT GFIT §1 v AfEE, w@€<
F1 37 =1fgd | Sta AT daw A F oav
IGFT Hawa gy Ag & % IR Ay
fewmss & #R S0 fwsa
FT AR &1 fravifefafad
Rt | AT ag gaT ALY FLET & Ay
qg TIAAT T @AY § | WX °T wdAT
9 a1 A fAag # w1 T @1 qH
cadR7  §Y FATAT AT 99T & 1 T4-
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fad aa gam@ 3z ‘& 5 a2 A"
T UF F97 G fF7q7 M

e FE F afww ¥ vF w3fa qa
MIFHT TXF F F A TE 1 ATIN A
g feor & f& waf sw & g fe<
IR GATIT SIAAT 1 gATR MART
awi o ¥ fasy an § wer 91 fw g
st 93fe dar % & v @, °g Wga
FqT §, FGT a3 § | THY  WT a1
safasar 431 37 & a7 wefaswar
431 33T & 1 T Fg¥ A g § fF 9Aw
Tg 1 1 wiefwdc qr, Iau o) g€ Y
g< oY, ag AT 97 1 3qATr 3u EAd
@A H SR SuRT 9 g 91 6K
IeF! 79 faur @@ | gwomw ¥ fiw
T e W@y 4 fr o w4 7 figrg
faet T I EIT 13 A
TAAT SAET AIE TET FIQ 4 forqq o
¥ WS FIG § | WT I QY § ATH Gqv
gFar g, afsw oar w<& § wifesie
FY mafer | Y FAT ArEar | wee-
S H WMy ooy g A qA Y
9 A1 F FART ATH WY qay qFAvE |
uF ®z & di5 fafyeeT §, 9% 1w
die  wfeeq s g, 439 &, AT o
A @RS Y qTg ¥ A% qA
Y § | 3T I F\ 19 FIELIGIT T
wigT & | WS # gadr ferma gAY
oifed fF ag ¥ 93 med F faws
Y dEaT  HF | UF Fg F gAIR ARA
fafgeex @rga facia &7 zaw § A
gd 4 AT gar = 9T AT A eIE-
T §, 98 WY uF faeqw wy maw A
TEAA | 3Ed fAy F SAH) HAUH-
a1g A § 1 FfEw fog ot s wvga 7
et faes {291 | o grga X 7
$o A A T FA T IEHT KT FAT
TR g | 4fF 48 F9 @ 1 97 &,
zafay & ag wwmar fF g da
T A F1E el Y atq Y Trfad
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4 gwmar g f& gk ot & gaw FEIGIA FF & AT | gH Wl

sfor-aw g aifed, a1 dfqs a= T UG 7Y T FA | 5T IS A€W

v arfgg fr a8 & a3 &t & faame T T S 2 fF oo @ saEr ¥ saRr

Ht § dEar 3 g9 | gaar qF qTEd AT F Y, IR TAEA I3

NF o & ITFT g HHAT § | I 9T, I7 FY fHdr yww F T IT€0

Tad fogr § — ST, IT & AR F1 GUF 7 {F47 J10 |
& FA A RN
“His Lordship said: Mr. Sri T TR A AR A A A
Prakasa, former Governor of @Eﬁ a ar R fa"§E| &% a’@ g |
Bombay, in his evidence said that + F@ 8 T
from what he knew of Damodar qr? &l g - & A
Swarup for the last 32 vears, he E R LRI i (S
wa;l a ﬁersortl of high integrity, Tl feole 3T & 1 7w 7 faw g 000
noble character and of patriotic < :
fervour. Mr. Jawaharlal Nehru T A @S A FA A g A L
said in his evidence that he knew O g9 & 9 fwar war g 1 g
Damodar Swarup for nearly 40 T FA T F I m’} drex
years and that he had known him r-ﬁ .
in the political field as a very T 3} REAE afﬁ T e 3 1 Sy
earnest and enthusiastic worker IFR F AgHA §, 9 @A fFg I |
and that he had often been im- . !
prisoned with him and that he I qEEEl & 7)Y 9 81 e
had always had respzct for his s a
sincerity. He added that the # G!F( A EI’N?’E”TH | & F
accused was a simple man who F 9w q9TEdl § TET 997 § Afw QA
watsh_not ttoodclevex;] a;xd who haa & grer ¥ qfsw E | AfeT fedm g
nothing to do wit usiness and . 3
that he was deaf. The evidence 'ﬁ"fR’H‘ feams | A aw 3 &
of these witnesses establish that ¥ I & I @ Afew @3
in their opinion, the accused was T = AT iTF{l’f
a man of integrity, sincerity ana Iiﬂ’lﬂ’a T o %GT N
simplicity. Tne Question is. what f& ar fegam & W= fa@qq T
is the evidentiary value of the Ffag § sifs aga @v3 @wg & afsw
good character of an accused 5 ;
in a criminal case”. T g0 %, RIS

93 gu & oiX 97 T FFAr g1 FT G
I GEE ¥ 9% v & F 0F g@n & A@AT |\ GIAT QA FT FIE @TIH

g & TFar § f5 99 F s Fhwai & TR A & | T q S w
& o) T qfems ¥ 7 7 & 1 FEAr A AMAT AgT 198 G §  S41I(

a3 wrT ST T@ Ay § AR Ay I ¢ F Io § T TEE AL
€ T T e § | T FE F IR )

I T Y g9 3w & 1 qET FX Hq & goged dAEw ¥ oA A
&I ¥ aga wear fear § gwwar Fg e Trgar g | ¥ R@ar § 5 o
g & grd ot sgEtad § A wrer- I FT T GH FY AT §, T GO F
gt miegd § 1 SgEd A W qX AY FHARE AN AW §, AT g7
& T A FT A F3T TWHo TR IAAT F GEAT & AL g
Tdo TFo § KT AT THo F1Fo & g1 5@ & fag ft 7T # T 9™

aftg a1 Iy & IfRT Jrogwr afed fF oF a9 F 9R_T =R R
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AR AT FT GGAT &Y A | TF
I qHF w7 N TR W&
gfer & T8 @ =TifEx

FetamT § w13 I g A
o e | Jq A q@ FiEEgT
1 7w Fr i & fgrs oz F, AT
FREALITT FT 35 FH I F 3 &

oY el (JgTEA) @GR

=t amE Ty : FEIE 39
TR & AT A 5 g w Ao
wt & qAAF 7 A€, A FT FLL
TF A A4 T I G TF FTIT (FHaqC
mr 1 FE 9 IF FT THT BT IIA
T § 1 9 3% A4 & | gH AIT Al
FY, FI AN T FRAL 77T & A (fas
FAAC A((gq, 99 F qACaw  graAr
Tfed | AR FE gl 7t F faaqrs
FRAZTT A g, q I F 0 gH
R FEAT AMGT | qAT FEl ALY
Qard fF o WA Faquar &
¥ FT AF T F& afew 9T T FAr
g 190 ¥ feg § 18 A9 w Ad {
A 39 F qANTF W AIAT FENLGTT
Y qT9 o, a0 T4 QA0 Ffgg

& guwaar g f& 7z ¥ aga I=0
g fr fomr vl & g & $916 I A
ET {Y, ST AW IqrE [ &, AR
TErgEHE §Y | T AT F AR, AT
AT & AET, AW AL@T & 7RI A
ANz ¥ FEAMT 97 &, § waA A%
T8} gH €, <are A8 T e €
foag & atc ¥ § FErT T IgE
g 39 & faell § q@e FMT W |
gafae FietagEy § gar I ger
arfed fir fordy grara § Y Y =
g, 39 Fi TR T &Y, aeF IT
TR & |

¥q ¥ el a1 9g § 7 o waT-
wT § WX oY 7 @ §, I F7 fwar
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9T | 3 gHiAT ag @ & fF fog s
F & fAg 77 Y Te7 A §, 37 A
9B UF T {FAr FIaT 9T | wW
FAT T T, FHEIT Fgar 0 @ §,
YT g T § | a8 TgT T
2 fF g7 9T Q& 79 |

UF FEr & a1 § #}R wgAr
AEAr § 1 #dt A FAAWEAEss
FETLT AT A g G oA AT q@
F AT F aF@ F=wE-
Trved! a1 far a § 1 g
37 @W ¥ g dA A W 3, 98
T FAAMIESSAT T o W OE,
St AFTX 99 & faq fa¥z 79w @
AR S e i i o B )
g S orgr AY F@ §, 2 cm Y
T A F@ & ST Ao grar
&, T8 T ATAGIISTAT TEY g §
fag s & fau w0 3 arErar w8
g &, 98 FEERIESE 9@ W@
ST & | AEIH 999 & qrg ®i A
R AL AW F A AT FgS § fE
g FAATATAZSE 9T, §9 9d 99 &1
fra fear ST 1 T wER T S oE
g, 99 ¥ gur M =gy, St A
& 99 ¥ gk gFT =ifey | FA A
gfee & @3 W auax g =1fgd |
FA ¥ ag w0 5 w3 @@ €, a1
F1 T goRAfAAT § adr $aX
Hree U A1 §a< & | afew & qeAn
Jrear § f& ga & S aes e
STar 2, g gfTar @ fRd siediega
# 7t forar smar & | g9 S fefs-
Hefeq & 1 gardr aFad #7 Hro ;Lo
o e Tt 2, 7g g TR
F I CF AT & | WX H Q@UA
#, W T AR AAEH @ Al
g 78t ¥ g 9 | W gdr A
TG & a1 g @A #1 "o WMo
o ¥l A & & | 99 g fFar
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[t zare fag)
aEr § @ qg T FERIT F
IIT T T FoF ¢, AT R |

WY @Et || AT A/ JER
o wrEo &o F AW AT FT W
g7

oY oore Fag c & AR & @
Y W, T A A

T g e
gAR gl M sefeqsET A9 & SA
FHFH a@feam Iy 1A A [T
N TR | A IS CHIH A IS I
a% fF fe 39 &1 5 +18 Gaar
T | gEART F G AT At
R A T g Wifed 1 & 0w Q¥
WEA & Srar § foe o wEe
9 W& | 99 A HHEET qIAC B
gNE T a1 | A STt o, qoEy
sy, fe@ Tow A A Fg @ oA
g a1 AEY @I, Y 9oy 97 F HEY
9, fa} ¥ gre@T Toq F1 AT v
a1 g & g fau U, AfeT g OF
T e § S99 X TFIAT 49 @
iR AasgrfFmga da
wre faoqr @ir3;, fww fow & ¥ fgamaa
N agefF d aFRE TR
THIAT A, 45 TF q9Y woAE a0 g |
57 Aol F7 GER FIAT 9 A9 I
o1 FY T W FT GUR AT | TR
T A § g sdfed @
TR Fiedegaa € misaT & | '
I Y AT gAY Ay g A, 61
I FY To9d Al G, I FT qEATE
W agrE, 39 F QU GEHE A
fadem, ST ¥ T@E™ aF THo o
O THo TWo To ST G A,
o qg TNTE 43 WA, TR TR
g FT @7 AT & )
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waaupgN g & 5
FA F TG A IR a9 AT |
og I A€ 5 S F7 W99 F sWe
¥ S AT @} A AW WY R
5UE 3 W wfqar @ o 9§ gum
I | & sfsfidlk o a9 FEW
fF 5@ 2 & Yo arw W A g @
s &, few fom gem ofas &
Tg N 9 T g S F faars w7
YR A & R wMA § 1§ Fgan
g v o o & =& @ wifed | R
L 7g 78 % wo aF &, & 7 wow
g fawr faar, @ ag 15 9 A&
&\ g waT & W A S 4 fean
AT WoFA T @R AT A
g W g A W ¥ @¥ & g
F Ty ¥ @ | o Ay ¥y gmfa
1 gife €Y @ gFar 99 & fay
FTA AT el |

@O I ag & 5 o femwddt
T IEUEATRT F@AT g, ;e
TIAT §, TEE THE ¥ W FT A4l
faerar, T ¥ W a9 X fawear
g 9m % fau ar S wwfed ;@
qIady g3 ¥ fagear €, 99 & fod
feft s femamfafeaas € T&=@
ad &, N ST ¥ Y frwan @, 9@
§ fay fFY sk femarfafwdmw
T Jeo 7 ¢ 1 N ¥ g I fawdy
gt e

“srrmaraE gy afe: qaafacey ”
N ggar A g, w1 fam sow
T &, fom 1 SgT www T g S
WATT g3 A8t & g6 | AT g
T & ®Y5 Y QAT A g S mreedr
FEaEeNEr & @, #fgeER & g™,
faerar &, a_uEAEr ¥ wmg faear
I ¥ faums #E 3w = § 1 5|
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FHATO FHY L gAR AT A | 9@ H
W TG FT JRA T Aed W)
S fAay aF oY FLar 8, Sy ATy
g & faeran &, 99 & fawms owm
forar s 1 & gEX | FY aE AGH
FAT g, AfFT 919 agr g7 s § A
1 qra & 7 & ga) Al Y s T8,
FAT, A ITFTFE aFA AIE | A A
fad oo & FT weT JmEar § 1 g
W § gw AT ug faar g dEn
g
‘gt § Taa, o€y dev &,

foF #1 wrar gfaar & swai & i
afFq el Sder fegmg & 1 TwR
o § oY farar ferar & A1 gefara” o
‘Y gefaam” T raww & ATUETE,
HTFCAEAT | §F AN § gaA¢ qgona
gt stfed fr gw faar e & 7
91F, afes S M A gl 9%
‘At qefram” fagary § § ArAEar
¥ T T FW ] | TG FTA A0
arfed fr aa¥ fee 10 & w15 faal
F T 9T A G, AfFA §1 Srar
2 9% 9997 F O § AT@T §, SU

foeft Tamq &THT F TR TGN & |

AT goar w15 g T8 & AfFT &
FZT 9% UF ©IT F qOF § wET FQT
g | 75l & faga FT wo Fifeezo)
¥ war omar § A1 faum # qa% &
FH FWTE | fra s qa & ey
# fag oF g FEA N W S
@ A qra ggT 9A & fF 98 UF gwe
STEH AT &1 F A o | g
7 & M o faega & mesEd
FT e AT g€ & o
1T 4T g1 FT A wFAT g | Afwa
St FeuETR) ¥ fodar & 99 3 fag
qIHTART FEA g Wifed |

F FEAT STEAT g 5 FTT agenm
Al GATT  FEOAT, FEA AGT gen
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AT RWTT HWTA TGl IR | g
ST OFT @, qE HUS  FT ST
g1 &, 9T O muwi 4 3w e
Farar a1 fF gAY A ® AAR
gD W@, &7 W A9EwAl agdi <@,
g H gufedt gz @, &W A @1awar

‘FER @, aw fewfEw frur

@ | SEEEs ¥ A X feedfed
fate @ st § W wAOE H /I
TS #1 fagrs T omaT & | 3w o
T 03 F1 UF 7 G FT F WY
TAF AITEE & A qrfer §, WY
Sz &, S¥ gfame @A
ey 3, #iX gg fafy 730 < &
Cac o

Fag Moo Fom sRA g 5
ST ¥ (U) TW § EETG amAd
fe &, faw & g7 @ fasmT gu
g fow & #Taed W &9 AW WA
F oWt W SegEil R & 98 <
gmR Fifeeegaw & fawe &1 &
feritfl & arq T FaaT, swd &
Faaa ¥ § sxarg v ag S & st
g, 3w % fog # wrnfea @Y %ar
2 Y U F AT weF@r § S
95T FT AT ¥ g fewr W,
afeq o= guei &1 TRA A &ar
& g9 awa T eRY  (T) FT FEW
TEAT TG GFT | TE Y (T)
X AT Fifeeggaw a1 & i
T w EFA | FifeCgIA T A
maTe: g, Fifeeemaw femw w0t
SIoME AT §, GATATT  F HTSATRS
ar g wifeegmw s qaRe &0
Wi semey AT § 1 SfEe agl Seer
fewta & #1X 7@ S foara @@ 2
f& ¥ (0)%F a3 fear fF =@
¥ gt ¥ foars amaa # g
¥ Fg 1ear g 5 s A afias
€ A & 1 @ fod 3w 2R (T)
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[* 2qumr fag)
Aaidr e TF §, W WF T Y ¢
g ! T FT gadTw gAr  wfed,
T F1 A FT Fifsd | a9 g
7g Fifeeaamm & € I3 oF qwia
fegearfmai &Y sqaT &1 g5 faar
A “GAT Fe T A A F AT
a mraiT §, ¥ wra fag w7 Fw
wrary ¢, feaeror z9 & fad &
RPAT AT qIM WK FOATT FT
TREIT QEAT 9T | S qF @7
g W faw w3 $Fe qog fae &
faa sifow 7 W #< 97 agHEa
T AN 2T a9 aF &7 B FIHAT
gt faomr | & QAT E, ST A @i @,
¥ faq wifeegu & @er g § 7wt a¢
TF AL HI LY To HRATLH( {A(THI
TEY ¥ waAT Z, 7 fF gAR gET gy
g 5 @3gu @ 1 awEE Ak
& iFtger w41 €, 4 w9 79 feerar
g § 1 AEG 0 femar aRy @
g Wi feaar w67 € A Wy
fewrar ey 8 o Wi fesar
grI g e aE e R AT E fF
g widfae T € | g 3@ &
faz sifa s wifgd 1 @R |
F mwal AWl &1 uw famg & 2ar
s, wEAfE @ dwfuh &7
qOT BSAT TE, W 4 FT wAMT
gear 9@, AT & faews FE
gsT AT 9, 31 77 & I faac
F WATATA GAAM T T2 J[WEE

g

TH WeEt ¥ qg § FAT oAl
g fo wiaa wiaq & fod garaar W
W A AN F( BW wd w1 Kl
s wifed o fafu 9 w21 A7
T gR |

Shri Tyagh: I want only halt a
mirute. I do not want to make a
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spgech, but I want to stresg only one
p'om.t,‘ namely that respect for the
judiciary is fast disappearing in the
country, That point my hon. friend
also appreciates.

There was a suggestion made last
time that an all-Indja service must be
established for judicial officer. The
difficulty is this, that the impact of
the politicians jg telling up the very
conception of justice, because Chief
Ministers,  Ministers, M.Ps, and
M L.As.,, whoever occupies some posi-
tion tries to influence, and ultimately
the promotion and the very existence
of those officers depends on the good-
will of th politicians alone in the var-
ious States. So, if these services are
integrated, it wil] be an ideal integra-
tion of the whole country. Irrespec-
tive of any considerations of the
States, all the judicial services should
be integrated into one service.

Then again, the members of the
panchayats in the villages are smal-
ler politicians. They also depend on
votes, they get elected, with the re-
sult that they cannot really dispense
justice. They have to look to their
voters. Most of the members of the
various legjslatures also have that
wecakness. It is the inherent weak-
ness of politicians and democracy. I
do not want that democracy should ‘n
any way be diluted, but as far as the
judiciary is concerned, it should be
kept out of the reach of democracy
and politicians. I hope my hon. friend
will give thought to it and take the
earliest opportunity to integrate the
judicial services on an all-India basis.

Shri Sham Lal Sarag (Jammu and
Kashmir): It should be kept above
administrative interference also

Shri R, Barua (Jorhat): Mr, De-
puty-Speaker, Sir, I am just won-
dering whether the Law Ministry ex-
ists in India as it should in a demo-
cracy. In a democracy, the rule of
law is the main thing, and once this
rule of law goes out, we shall be head-
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ing towards a monolithic State which
may be good for Russia or some other
country, but certainly not for India.
Unfortunately, in the recent past we
have seen that there is a tendency
creeping into the very judicial fibre,
demoralising the whole system, and 1
am afraid that if it is not put a stop
to in time, we will be heading towards
a serious crisis. The speaker who
preceded me rightly remarked that
our judiciary is gradually losing the
position and status which it used to
have. The reasons are many. First-
ly, in a democratic set up, particularly
in a socialist State, we are giving
more powers to the executive and in
the very nature of things in the ad-
ministrative field also delegated powers
are being given to various depart-
ments and officers and these adminis-
trative laws are becoming more or
less lawless laws. Unless we have an
independent judiciary, it would be
very difficult to check their misuses
by those in authority because it is &
human tendency. Once a man has got
power, unless he knows that there is
a check, naturally he will act despoti-
cally. It is only meet and proper
therefore that everybody stresses the
independence of the judiciary and the
need to maintain the supremacy of the
law. It was very clearly adumberat-
ed in our Constitution this principle.

I find from the report that this
Ministry is not giving us it due con-
tribution as it should have. A perusal
of the report will give us an impres-
sion that it is just functioning as a
lega! adviser doing mere drafting work
ete. If that were the real function-
ing of the Ministry, I am afraid it is
not a good and purposeful Ministry,
the Attorney General with some para-
pharnelia would have performed those
functions which are narrated here n
the report. I feel that this report is
prepared in a rountine manner, not
focusing the real purpose for which
the Ministry is meant. It is a casual
report. If it is not a casual report
and if it is actually a report of the
proper functioning of the Law Minis-
try as it is, I am afraid India 18
heading for some sort of a mono-
lithic State and in that case the en-
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tire democratic sel-up will some day
crash.

The separation of judiciary Jrom tne
executive was mooted long velore we
attained our Independence, Even jn
the Constitution it was speciticially
stated that the judiciary must be se-
parate from the executive in order to
maiatain the dignity of democracy to
which we are all' weded. The ten-
dency in the States and in the Centre
is not to separate the executive from
the judiciary. Attempts are made in
some Slates but they are not com-
plete. The States are not inclined to
create a proper atmosphere to allow
the judjciary to function in an inde-
pendent way and in the Centre also
no attempts seems to have been made
to achieve this objective, Fifteen years
nave passed. Administrative machi-
nery completely grips the judicjary;
judiciary is more or less under the
hands of the executive, as Shri Tyagi
sail  They are lo depend on the exe-
cutive for their promotjons, transters
and even reappointments after their
retirement. How can we expect judi-
viary to dispense justice or administer
law in an equitable manner to the best
interests of democracy. Beyond India,
in the neighbouring State. democracy
is fast crumbling. Therefore, it is
all the more nccessary that the
Miristry of Law takes special care (o
see that hissures and cracks do not ap-
pear in the citadel of democracy. Un-
less we take measures in good time,
things wil happen in such a way that
people will not be respecling the de-
mocratic set up. There is already a
tendency in the minds of the people;
they ask: what is the good of going
to the law courts when they are ex-
pensive or when they could not  get
proper justice at proper time. We
should take some bold steps to
clear these misapprehensions.

We have in  the recent past been
legislating on matters affecting the
people; we wanted to save people from
the clutches of the landlords and
greedy money lenders. The laws are
there; very good laws so far as they
go. When the question of vindicating
their rights comes and when they have
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to go to the court of law, no machi-
nery has been set up to assist them to
get their rights vindicated according to
the law. Legal aid to the poor must
be a burning problem for all of us to
consider and more so for the Law
Ministry. I have gonc through the re-
ply given by our Law Minister on the
last occasion when he said: yes; this
was under the consideration of the
Law Ministry; but for paucity of funds
it could not be done. I am sure he
will come up with the same statement.
What is the good of these welfars
laws if the vast majority of our people
cannot normally afford the expenses
of litigation, unless we come forward
to give legal aid to them.

The question of court fees was rais-
ed by some hon. friends and it was
said that it was a State matter and so
the Law Ministry could not do any-
thing. It may be a State matter. But
why are we having the Ministry of
Law here if it cannot persuade the
States to do these things, as is done
by the other Ministries? . .. (Inter-
ruptions) We are not prepareé to hear
that simply because it is a State sub-
ject nothing can be said. Every year,
you will be surprised to find that the
first to be hit at is the court fce;
everytime they are being increased.
Nothing is done to decrease it.

My friend Tyagi mentioned about
the lawyer's fees. I can assure him
that there are lawyers who can Jdo
their bit to help the poor ac ‘hey were
doing in the past. I am sure an emi-
nent lawyer of Shri Sen’s stature also
did enough for the poor although his
fees are very high.
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Shri Tyagi: They charge Rs. 10,000
or Rs. 20,000 a day.

Shri R. Barua: There are cases in
which he did things without taking any
fees. If you just create the atmos-
phere, there will be such lawyers. . . .
{Interruptions.) A machinery to give
such aid should be evolved.

We are having in the Ministry here
a man of the eminence of Shri Sen's
stature, I was all along expecting that
he will infuse a new spirit of dyna-
mism in the Ministry which does only
routine things year in and year out. I
am happy to refer to one feature: the
appointment ‘of an enquiry committee
to find out how they change the law
in the Muslim countries. Shri Ghosh
found fault with it. I do not
find fault with it, because after
all, we must take into account
the laws that prevail in a particular
country and at a particular time and
impact of human behaviour and as
human institutions. Therefore, I should
say it is wise and proper that a com-
mitiee is formed. It ought to have
been formed much earlier. I do not
know why some of the pcrsonal laws
affecting the Muslim community
should be so different; they are cer-
tainly not in line with modern tastes
and modern needs. Theorefore, these
should not have been rele;'nted to such
a position during the past so many
years, simply because there happened
to be some sort of complex prevailing
and therefore nothing should have been
done. It is good that the Law Minis-
try is going to appoint such a com-
mittee. I feel that in no distant time,
we shall find a due change in the per-
sonal laws of the Muslims and that we
shall bring them in line with the rest
of the people in India.

Lastly, this Ministry, I believe, will
take into consideration the fact that
our human conceptions of society and
economic relations are fast changing
due to the scientific achievements,
technological researches and so on. In
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order to have our laws framed so as
to fit in with the new changes, the Law
Minister should do something to edu-
cate the people s0 that the new impact
of science, the new impact of philoso-
phy and technological achievements

-are broadly known and appreciated by .

the people. In the modern age, these
currents and cross-currents should not
be left to the university students, uni-
versity research students, only to note
and appreciate. Therefore, this Minis-
try, as I have already stated, should
cease to be a mere appendage to the
Ministries of Government but should
contribute something real to the so-
ciety, and it should educate the pec-
ple and the legislators and the mass2s
at large to let them know how there
has been this action and reaction of
forces cf history all over the world so
that we could form a proper type of
democratic laws in the country.

Shri Tyagi: How would you react
to the suggestion that there should be
a ceiling on lawyers’ fees?

Shri R. Barua: I welcome that. But
the difficulty is, you cannot put that.
It will be a very difficult thing.

Shri Tyagi: There is a ceiling on
land; there is a ceiling on income.

Shri R. Barua: It will be difficult
to implement.

Mr. Deputy-Spealier: Order, order.
Dr. L. M. Singhvi.

Dr. L. M. Singhvi: Mr. Deputy-
Speaker, Sir, I would be forgiven if 1
say that I was rather amused at the
rredicament of the distinguished Law
Minister, because he was being haran-
gued by a number of hon. Members of
this House on subjects which actuaiiy
do not belong to his Ministry’s scope
cf activities. That is also the reason
why the report of the Ministry’s activi-
ties is, I think, an achievement and
an exercise in brevity. This is not tae
brevity cf which wit is the soul. It is
the helpless brevity of a Ministry
which has very little to say and also
which has very little to do.
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I feel very sorry that the Ministry
of Law has been invested with so few
functions. I feel that the scope of
activities of this Ministry is highly
confined, highly restricted, rather ten-
uous and elusive. I feel that it is
almost unfair to the distinguished Law
Minister to be entrusted with so little
work and also work which is generally
of a routine charaoter. We are all
aware of his great abilities in his pro-
fessional field and 1 would very much
wish that the Law Ministry is invested
with a larger jurisdiction, with a larger
field of activities so that there can be
read coordination within the framewor
of the Law Ministry. Before one could
walk a few yards on what one would
consider the terra firma of Law Min-
istry’s proper province of activity, one
would have to be told that one is actu-
ally talking of a subject-matter
which is not within the scope of the
Law Ministry’s activities. This is not
a situation which is very happy, be-

. cause law is the very breath of our de-

mocratic life. It is the very breath
of our daily doings of the State and
if the Law Ministry’s activities are
confined in the manner in which they
have been done hitherto, I think not
only is legislation going to suffer but
the implementation of legislation too
is going to suffer. This—I think it
would be admitted—hag been actually
the case. I fecel that a real reapprai-
sal of allocation of activities would be
made by the Government with a view
to give a larger scope of activities to
the Law Ministry.

I should like to mention that per-
haps it was in this context that at one
time it was suggested that the offices
of the Law Minister and the Attorney-
General should be combined. 1 for one
am not sorry that the move did not
flourish and fructify; that the effort
suffered a sort of miscarriage. I think
I must mention in this respect a matter
which was of great concern to most
of us in the legal profession and to
others concerned with public life. I
refer specifically to the so-called clari-
fication given by a spokesman of the
Government. 1 think this clarifica-
tion of the spokesman was distinctly
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disrespectful to the work of a very
eminent lawyer who has functioned as
Attorney-General of our country for
a number of years with great distinc-
tion, and had brought to bear upon
his office a great deal of scholarship
and an unusual lega] acumen, 1
would like to refer to some portione
of this clarification of the spokesman
which was certainly not in very good
taste. I refer to the reports appear-
ing in the newspapers on the 3rd
of January, 1963. The spokesman says
this.

“The spokesman emphasized that
even though there had been a sepa-
rate Attorney-General till now,
most of the work relating to tender-
ing legal advice had been done by
the Law Ministry.

In 1960, he said the total number
of cases on which advices were ren-
dered by the Ministry to the var-
ious departments was 24,250 as
against 34 by the Attorney-General.

In 1961, the Law Ministry gave
advices in 20,007 cases referred to it
by the Ministries and the Attorney-
General 20. In 1962, the Law Min-
istry gave advices in 19,181 instances
and Attorney-General 11.”

Then the spokesman goes on to say:

“It has been felt by many, the
spokesman added, the Attorney-
General should not exercise the
right of private practice and under-
taking private work. In fact, the
Attorney-General remains so busy
with private work that he is not
available always for Government
work in the Supreme Court.”

Further, the spokesman goes on 1o
say:

“It does not appear satisfactory to
many that the Attorney-General for
India should be appearing for pri-
vaig litigants and arguing private
cases even against State  Govern-
ments and Government corpora-
tions and should be available to ren-
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der his services and throw the
weight of his office for every liti-
gant, who chooses to engage him.”

With great respect, I take ser‘ous
exception to this clarification issued
by one who was presumably the
spokesman of the Law Ministry, In
the first place, it was very unseemly
that such a controversy should have
been allowed to arise. In the second
place, it was equally unseemly that
the Law Ministry should have ap-
peared—I use the word “appeared”
advisedly—to take sides in the matter
or to undertake sponsorshlp of the
idea. I feel that this was entirely un-
fair and unjust to the work of a dis-
tinguished lawyer whom this country
has learnt to respect for the great con-
tribution he has made in shaping the
healthy legal traditions in the country
and who was rightly at the head and
the helm of the Indian legal profes-
sion. T hope that the Minister would
have at least a word of regret to offer
in this House when he rises to reply
to the debate.

I feel that there is very little re-
search as an aid to legislation in this
country. It is true we have a few
very useful institutions under the Gov-
ernment sponsorship or assistance such
as the Law Commission and the In-
dian Law TInstitute. Both these bodies
have done exceedingly useful work
and I hope that the field of their
work would be expanded progressive-
ly so that our legislation beccmes
more intelligent and more systematis-
ed.

16 hrs.

I would also like to say that in the
Ministry itself there should be a good
deal more of research before bring-
ing out legislation. This is a subject
over which many distinguished
jurists have had much to say. My
friend, Shri Sharma, referred to
the plea that Mr. Justice Wendell O.
Holmes of the United States made for
setting up a Ministry of Justice. I
think to a certain extent that demand
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is met by the creation of the Law
Commission, but I would submit res-
pectfully, only partially. I hope that
the Law Ministry would undertake
more and more research both in the
fields of existing legislation and for
legislation which is proposed to ‘be
brought before Parliament.

In this respect, I would like to make
a plea for setting up a Department of
Social Legislation in our country, We
have a whole lot of enactments which
relate to presonal laws of the citizens
of this country. We have revclution-
ised so to say the relationship between
individuals and the society and have
recast social institutions, which had
been known (o this country for cen-
turies. That was done for the good of
the country, so that we may really
take strides forward in achieveing and
consol‘dating social progress. It almost
appears that these social enactments
and their implementation has by and
large gone by default. I do not wish to
say this as a broadside only agaiust the
Law Ministry; it is a criticism of the
entire governmenta] structure and par-
liamentary structure itself that we
have not, after giving birth to
such vast and far-reaching legislation,
taken care to take stock. As a matter of
fact, in any other country, perhaps
social legislation of such far-reaching
significance would have been the sub-
ject matter of extensive research and
intnesive study by universities 1cade-
mic institutions and @ governrniental
and semi-governmental instit: tions.
Very little, I must submit with a
sense of regret, has been done <o far
in this direction. I would like the
Law Minister to consider the setting
up of a department of social legisla-
tion or for social affairs, so that this
need for implementing and effcctuat-
ing existing legislation may be m-=t
and so that new legislation may be
more intelligent and also in orcer
that the legislation that is already
existing may be improved.

I should like to say a word about
article 44 of th~ Constitution, which
enjoing upon the State that the State
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shall endeavour to secure for the citi-
zeng a uniform civil code throughout
the territory of India; I do not think
we have before us all the materials,
the pros and cons of this problem to
give a verdict as to whether the time
has come when such uniform civil
code should be enacted so as to be
applicable throughout the territory cf
India. But I do think that the time
has come when we must consider the
possibility of bringing about a uni-
form civil code in this country. It may
be said that the time is not yet ripe.
If that is so, we should know how
it is that the time is not yet ripe. We
should also know whether the time
was ripe for bringing out a vast mul-
titude of social legislative enactments
in the past.

I pass on the another matter of
considerable importance, namely
popularisation of the Constitution of
India. The Constitution of India is a
symbol as well as a shield for our peo-
ple; it is the fortress of our freedom
I say with a sense of regret that re-
latively little effort has been made so
far to popularise the Constitution of
India among the common men in the
country. They should be tc]1d that there
Is this document which enshrines in
it the fundamental organic law of this
land as well as the aspirations of its
people. They should be told what it
is to have a written Constitution. I
think this is a sacred duty of the
Government, which it cannot in pro-
priety default in discharging.

I should like to mention another
matter which is of very great impor-
tance to our country in particular. It
is the matter of having a sort of a
parliamentary commission on the pat-
tern of Ombudsman in Seandinavian,
countries. As I have had occasion to
remark many times in this House,
that is an institution which may be
the real solution for the various prob-
lems which arise in respect of injus-
tice being done in particular cases.
This institution would be securing
to the common citizen a forum where-
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ventilated. This would be securing
for the Parliament an nstitution
through which it can effectively func-
tion in individual cases. We know
very well that the Question Hour is
really no substitute for it; we know
that writing of letters to the Minis-
ters is no substitute. We really need
an lnstitution in this country for
securing to the citizens in general, an
institution where they can always
represent their grievances and hope
to get independent impartial justice
in matters of administrative excesses.
It cannot be said that the Constitu-
tion provides that machinery. I do
not think that the Constitution pro-
vides an adequate enough machinery
for the ventilation or for the solution
of such problems.

I should like to quote what a dis-
tinguished jurist, Lord Denning, has
to say on this subject:

“Just as the pick and shovel is
no longer suitable for the winning
of coal, so also the procedure of
mandamus and certiorari is not
suitable for the winning of free-
dom in the new age.”

The Constitution guarantees valuable
fundamental rights to the citizens of
this country. But the courts of law
which administer the Constitution
and which make effective the provi-
sions of the Constitution have to be
hidebound by certain limitations of
procedure and technicalities. An
institution such as the Ombudsman
could go a long way in solving various
problems of the general public and
of bringing the Government to account
before the Parliament in a real and
substantial way in specific and indi-
vidual cases.

I would also like the Minister to
consider giving a reorientation to and
for recasting of the existing machin-
ery on administrative law and
administrative tribunals. This is also
a subject on which a great deal has

is quite aware of the implications >f
the various aspects of this problem.
I hope he would have something to
say on the Government’s policy in
this matter.

I would like briefly to mention
something about the rule of law,
which is the subject-matter which
fall more appropriately at the pre-
sent time under the Ministry of Home
Affairs, because it is the Home Minis-
try which is concerned with the
observance of the rule of law. The
rule of law in practical terms some-
times suffers greatly when the cost
of litigation is very high or when the
justice administered is greatly delay-
ed or when sufficient legal assistance
is not available to a poor litigant.
I would like the Government to
approach this matter again on an all-
India level. Efforts are made spor-
adically here and there for securing
free legal assistance to indigent liti-
gants. But this is not enough. We
want in this country equality of oppor-
tunity also in the matter of render-
ing free legal assistance and advice,
and I hope in this respect the Gov-
ernment would adopt an  all-India
approach.

Sir, T would like to pay a tribute to
the work of the Election Commission
which is an institution sui generis
in our country, and which it has
contributed a great deal to the main-
tenance of democratic institutions in
our country. I would like, in this
respect, to suggest that we must have
State units of the Election Commis-
sion so as to supervise and conduct
elections within the boundaries of
the State for panchayats and munici-
palilies, because that is a field where
there is, legitimately and rightly, a
whole spate of allegations of corrup-
tion and malpractices. In that res-
pect, 1 would like the Minister to
initiate a move of consultation with
the State Governments for the crea-
tion of such an independent machin-
ery.
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I would like, in this respect, that
the Minister should also consider
whether the Representation of the
People Act does not also stand in need
of certain revisions. It is overcast
with certain technicalities. I do not
criticise the enactment as a whole,
put this enactment tends to be too
technical sometimes. 1f I were to
illustrate what I say, I would cite
Section 81(3) of the Act which
requires a litigant who is filing a
petition to file copies which are duly
attest:d by him and if a single copy
in the copies s thmitted by him is not
properly attested on each page, his
petition would stand in the peril of
being thrown out because of a techni-
cal mandatory provision of the law.
Of course, there are a large number
of those difficulties which arise in
the administration of the Representa-
tion of the People Act, and I assume
that the Minister is not be unaware
of them.

Sir, I thank you very much for
giving me this opportunity of offer-
ing a few remarks on the functioning
of this Ministry on which the func-
tioning of the Rule of Law devolves.
As ancient Sanskrit adage goes:

“gqat vafa <fema”

Shri G. N. Dixit (Etawah): Sir,
before I begin, I do want to express
my regret on one point. Last time
when I spoke on the Demands relat-
ing to the Education Ministry I
assured my friends that next time I
would speak in Hindi, but I have
decided to speak today also in Eng-
lish because I want to speak and
make a plea for Hindi to the Law
Minister who will understand my
speech in English better.

Sir, I entirely agree with some of
my hon. friends who said that it is
Incorrect to say that the present
Ministry is a Ministry of Law. Really
speaking, it is a Ministry for litiga-
tion, advice and drafting, because
most of the functions of the Ministry
of Justice go to the Home Ministry
ant.l to the various States, to the
Chief Justice of India and also to the

49 (Ai) LSD.—7,
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Chief Justices of the High Courts.

I shall be beginning with the last
work which is assigned to this Minis-
try, and that is the work of the Offi-
cial Language Commission. The
other day, in reply to a question, the
Law Minister informed this House
that some of the Acts have been
translated into Hindi—the Criminal
Procedure Code, the Indian Penal
Code, the Evidence Act etc. I made an
enquiry and I learnt that the Acts
have been translated, they have been
cyclostyled for examination but they
have not been printed yet. On a fur-
ther enquiry made as to what time
this work may take, the Law Minis-
ter was pleased to tell us in the
House that he could not give a dcii-
nite time as to when it will be pos-
sible to translate all these Acts and
statutes into Hindi and other langu-
ages. But I learnt from the scurce
of the Official Language Commission
that at the present level it may tzke
30 years. with the present staff that
is allotted to them they might take
thirty years and, if they are given
three times the staff, they might
succeed in ten years. Now, thirteen
years have gone by since the Consti-
tuent Assembly decided that Hindi
shall be the official language, the
national language, knowing that there
can be no nation without a national
language. So, the Constituent As-
sembly rightly decided unanimously
that Hindi was the only language
which could be the national langu-
age and the official language.
Knowing this, the target date was
fixed fifteen years hence under article
351 to develop this language in a
manner that this language becomes
the national language of the country.
Now, one of the most important parts
assigned to the Law Ministry is the
working of the Official Language
Commission, because there can be no
language as a national language un-
less it is the court language, because
it is the court from which the langu-
age spreads. Unless the statutes age
translated into the national langu-
age and the courts start using the
national language, there can be no
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national language. My humble submis-
gion is, as I said the other day on the
demand for grants relating to the
Ministry of Education, even today,
under the Supreme Court Rules not
a chit can be read by the Supreme
Court Judges unless it is translatede
into English by the official translator.
Now we have got hardly three years
more to go by when the target date
of 15 years as mentioned in article
351 would be over and after 13 years
under the Supreme Court Rules not
a chit will be allowed to be read un-
less it is translated into English. So,
my submission is some vigorous step
is called for from the Law Ministry
at this stage, as it is a duty assigned
to them by the nation, It is not
merely a matter of translating one
book or other into Hindi, it is the
question of the language of the
country. Therefore, unless the func-
tions of the Official Languages Com-
mission are discharged by the Law
Ministry properly, that would be a
charge against them. This work has
to be done by them, this work which
requires the whole life and energy
of a man, a man of the calibre of the
Law Minister, a man of the youth of
the Law Minister. If the Law Minis-
ter interests himself in this work, if
he takes it up in a missionary zeal, if
he decides that within three years or
four years he shall see that every
statute in this country, every law,
every law journal, the Supreme Court
rules and High Court rules, they are
going to be in Hindi, and Hindi is go-
ing to be the national language. Hindi
< going to be the court language, it
siiall be done.

One of the functions of the Law
Ministry is to give advice to the
various Ministries. The officers of
the Law Ministry are well-trained
people, good drafters. Nowhere is a
draf{ of the Central Government
found faulty except one or two here
and there on small matters. They

impute any motives to the law
advisers for giving what they think
as proper advice. They are qualified
and well-trained people. So, I would
appeal to the Law Minister that he
should direct his attention to this
question of the official language. He
should bring pressure on the Cabinet
to get sufficient staff for the Official
Languages Commission and do his
best to see that all the statutes and
laws are translated into Hindi and
also into other regional languages of
various States, as it is the duty
assigned to the Official Languages
Commission. This is my first mission.

Secondly, I want to refer to litiga-
tion. The Supreme Court has, beyond
doubt, set up some precedent. The
hon. Member was reading the judg-
ment of Justice Subba Rao. It is not
only Justice Subba Rao but almost
all the Judges of the Supreme Court
deserve applause of the whole
country, and they get that applause,
for they have set up a precedent not
only for this country but for the
whole world. They are in no way
inferior to the judiciary of any
country, for they are above favour
or prejudice. For them justice is
paramount.

I would tell this House further
that though we hear of corruption
among the High Court staff, -among
the district court staff, we never hear
of any sort of corruption among
Supreme Court staff. It is an example
which must be seen and examined
as to why this cannot be introduced
in the High Courts and why this
cannot go to the district level. The
reasons must be found out. What are
the reasons which root out corruption
from the Supreme Court staff? The
same thing should be introduced in
the High Courts also.

Shri Shivaji Rao S. Deshmukh
(Parbhani): Do I understand that the
insinuation is that in the High Courts
the subordinate staff is corrupt?
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Shri G. N. Dixit: I am not talking
of the High Court Judges; I am talk-
ing of the staff. I am talking of tip-
ping them for small work. I am talk-
ing of that. I do not know what you

call it but in our side we call it ‘haq’. ~

I am talking of that ‘haq’ which is
given for getting small benefits. You
examine the position in your own
High Courts and district courts. I
know it is there in all those courts
about whom I know except the Sup-
reme Court which is entirely immune
from this. I am talking about the
other places from my personal know-
ledge.

H you can take this away from the
Supreme Court, you can remove this
evil elsewhere also, The hon. Law
Minister has been a lawyer and the
hon. Deputy Minister has been a law-
yer; also, so many hon. Members in
this House have been and are lawyers
even now. They know from their per-
sonal knowledge how things happen
in other places. This Supreme Court
staff should be an example and this
should be looked into and examined
for rooting out this evil from other
places also. This is my second sub-
mission.

My third submission is about the
question which was raised by my hon.
friend and which is the most impor-
tant point on the point of litigation,
that is, the appointment of the
Attorney-General. 1 think, the hon.
Law Minister was very right when
he mooted this question, namely, that
the most successful Jawyer of the
party in power should be the Attor-
ney-General. This is what is happen-
ing in England and in every country
which goes on the English system of
jurisprudence or the English system
of democracy. If it is happening else-
where, the same system should be
adopted in India also, that is, the
most successful lawyer of the party
in power should be the Attorney-
General; he must go with the party
and he must come with the party in
power after the elections,

CHAITRA 13, 1885 (SAKA)

for Grants 7564

I do not agree with him on the
question that the post of the Attor-
ney-General and the post of the Law
Minister should be combined. That is
a question which has now been drop-
ped and I need not make my submis-
sion on that, I also did not relish—
none of the lawyers relished—the
remarks in the Bulletin against the
great lawyer, Shri Setalvad, who was
the President of the Bar Association
of India and of the Supreme Court
Bar Association and who, acknow-
ledgedly, was the leader of the Bar
in this country—a man of sterling
and the noblest character. Nobody
liked those expressions. Anyway, that

also is past history and I need not
say anything on this also.
Dr. L. M. Singhvi: The report of

the Ministry itself
history.

embraces past

Shri G. N. Dixit: I will say one
thing more. My submission is that
too many laws never do good to a
country. Laws should be framed and
passed to be respected, Two Consti-
tution (Amendment) Bills come
before us only for amending the age
of the High Court Judges and for
their transfers. It does not look nice
that we give time for the same thing
twice. Previously also the same ques-
tion was agitated twice. The same
article was passed once by the Consti-
tution-makers and was amended later
in 1954 coming up before us twice.
This question, as was raised by some
of my hon. friends of High Court and
Supreme Court Judges, should be
left at that. An attempt must be made
that the High Court Judges remain in-
dependent, that their authority is
unquestioned and that they do not
come under the power of the civil
servants, Civil servants to decide the
question of age has been agitated by
the Calcutta Bar Association and I en-
tirely agree with them. When the
question comes up here, this House
will debate it, but my submission is
that the Law Ministery must see, as
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is the sense of the House and so many
hon. speakers have mnarrated that,
because they are the lawyers and they
have to safeguard and see that the
judiciary is independent, that on
account of that it ig their job to fight
this cause of the independence of the
judiciary in the Cabinet and see that
nothing should be done to impair that
independence of the judiciary. There-
fore no such laws or no amendment of
the Constitution should be  framed
which brings down that independence
of the judiciary.

Shri A. K. Sen: Mr, Deputy-Spea-
ker, Sir, I am grateful to many of the
constructive comments which  have
come from many quarters from both
sides of the House. May I take the
minor points first before I come to the
major ones?

Mr, Trivedi referred to the clection
tribunals. 1 agree with him that elec-
tion tribunals must do their work ex-
peditiously and I remember, after I
took charge of this Ministry in 1957,
in consultation with the Chief Election
Commissioner, we decided that every
election petition must be disposed of
within six months anq we appointed
as many election tribunals as were
possible so that the work allotted to
each tribunal was the minimum and
the work coulq proceed expeditiously.
I must say, the results are very en-
couraging. In 1957, almost a bulk of
the election petitions—and they were
in a large number—were disposed of
with extraordinary speed. We were
lucky in having some exceptional and
brilliant judges who set excellent ex-
amples of merit, expedition and at the
same time of confidence in those who
were parties before these tribunals.
‘The same experiment was repeated
this time and I must say the results
were equally encouraging. The com-
plaints which have come—and one of
them was from Mr. Trivedi himself—
turned out to be really not due to
these tribunals but due to higner
ecourts which had given stay orders on
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appeals from interlocutory orders
filed by either one party or the other.
Therefore, this criticism should really
be addressed to the High Courts and
in one case, I think, to the Supreme
Court where these matters got clogged
and wou]d not proceed quickly. 1
remember, in one or two cases, I had
taken up the matter myself and had
written to the Chief Justices concern-
ed requesting them—ang that is all
that you can do—to sece that these
election matters were not kept hang-
ing for a long time, as indeed in res-
pect of many labour appeals in the
Supreme Court sometime back.
I have no doubt that excepting a very
few cases, election petitions have been
disposed of with fair speed and with
good results.

n, he has referred to the location
of th@ Income-tax Appellate tribunals.
Well, these locations were decided by
the Presidents of the tribunals in con-
sultation with the members having re-
gard to the number of cases pending
and being filed every month in a parti-
cular arca. Some of the places have
very heavy fllings as also heavy num-
ber of cases pending. For instance,
Bombay has the heaviest—the number
of pending cases is 7372, Next comes
Calcutta and next comes Delhi, Then,
comes Madras and then Allahabad and
so on. In fact, I remember, in one
case, that is, Patna, we had abolished
the location of the Bench there alto-
gether in 1957 because the number of
cases pending came dwon to such a
level that the tribunal had to sit idle
for at least two to three months in a
year. We ghifted the venue from
Patna to Calcutta. Later on, there
were strong representations to me and
I wag shown certain figures showing
that the number of cases filed before
the tribunal in Patna had increased
and we shifted the Bench again back
to Patna. Though we have not shifted
it again  yet the case is one which has
been engaging our attention because
it seemg that the tribunal has npt
enough work for some part of the year,
So, we cannot decide these matters on
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territorial basis at all. We have to see
that these Benches are Jocated at plac-
es where the filings and the pen-
dency would be the highest, and there
is no fixity about them as with regard
to the High Courts (because under the
the Constitution every State must have
a High Court), and we change them
from time to time, but Bombay, Cal-
cutta and Delhi must necessarily have
more Benches than other places, be-
cause they have more cases,
and the Delhj Bench looks after Pun-
jab and a few of the surrounding
areag and Rajasthap also. Therefore,
I think that in these matters, instead
of trying to define the location, it is
best to leave it to the president
who fixes the location of these
Benches from time to time after
taking into account all the facts and,
I have no doubt, taking the opinion
of the other members.

The next question that was raised
was about the All India Bar, I am
glad that the All India Bar has now
got going. I originally thought that
we should be able to inaugurate it
before the elections of 1962. My
efforts failed, and I must say that after
the passing of the Act, we framed the
by-laws and everything, and yet,
some how or other, they got stuck
in the respective States and in the
respective Bar Councils, and T must
say that our Bar Councils which are
autonomous bodies jhave not shown
themselves to be models of expedi-
tion either and they have competed
with some of our governmental or-
ganisations in the matter of proceed-
ing at what we may call fair speed
and not break-neck speed.

Dr. L. M. Singhvi: Government set
the pace.

Shri A. K. Sen: Therefore, I hope
that these autonomous bodies would
now proceed more expeditiously in the
other matters which may be left out-
standing. I have not really kept pace
with the further progress of the Bar
‘Council matters, ever since the Bar
‘Council has been set up including an
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All India Bar Council. But I have no
doubt that we have now fairly :esta-
blished the respective umits and it has
now got going. I remember that I got
many complaints from new entrants to
the Bar, particularly in Delhi, and
they were telling me that they were
not getting the certificates of enrol-
ment because they had not been print-
ed. T thought that that was rather
strange, because it would not take
much time to get the certificates
printed. Anyway, these are matters,
I think, which confront us always in
the beginning, and I have no doubt
that they will be overcome in no time.

Then, Shri Daji referred to the lack
of a dynamic movement in the Minis-
try itself. He said that we should
maintain and strengthen the rule of
law. I am a very firm believer not
only in the maintenance but also in
the furtherance of the rule of law,
because having been trained in law
and having lived in the precincts of
law courts all my life, and having
dealt with law here too, I am abso-
lutely convinced that one of the
greatest merits in our system of
government is the free legal system,
which it sustaing and which in its
turn is sustained by the legal system,
as also the fearlessness and independ-
ence ©of our courts. Without going
into controversia] matters, my heart
was gladdened the other day when I
read in Calcutta, in spite of my bere-
avement, a report eent from Delhi
about the remarks made by a Russian
sailor who had possibly won the pre-
liminary contest in a battle for extra-
dition. T go not know what the merity
of the case are, nor do I intend saying
anything about it. It has been decid-
ed by a judge. But when a foreigner
said such great things about our judi-
ciary and our lega] system, I shared
with the entire legal world not only a
sense of excitement but a sense of
pride in the fact that we have kept
alive a true and fearless and indepen-
dent judiciary which seeks no favour,
which shows no favour, and which
shows no dislike, and which shows no
prejudice against anyone and which
treats everyone as a gaint. I make
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that remark because that takeg me
to the next point about Shri Daji's
criticism of some action taken by the
Finance Ministry about not taking
any further steps in regard to the
two insurance companies to which
he referred, I am afraid I was not
very familiar with the facts, and 1
had sent for the files. find that what
was done was the only thing that
could be done. There were certain
auditors appointed with regard to
two insurance companies on the
complaint of some persons, one of
whom at least appear sto have been
dismissed by the company because
of certain misbehaviour which has
been mentioned also in the auditors’
repory. The auditors’ reports men-
tioned certain instances of wrong
conduct in relation to the affairs of
these two companies. When these re-
ports were placed before the Control-
ler of Insurance, he asked for an ex-
planation with regard to these matters
from these two insurance companies.
At that stage, when the Controller of
Insurance was sending out the show-
cause notice, as they call it—I am not
very fond of this expression ‘show
cause notice’, it is really a legacy of
our courts; in any case, whether you
term it an explanation or not, it 3eems
the Controller called it a show-cause
notice—It was sent to the Law Minis-
try and settled by the then Law Sec-
retary, Shri Bhandarkar, a very emi-
nent man, for whom I have the grea-

test respect. He settled the show-
cause notice; because the original
show-cause notice appeareq to be

very voluminous, almost as volumi-
nous ag the auditors’ report itselfi he
summadised it saying that dctails
should not be given on the show-
cause notice—I should have done the
same—but should be supplieq it the
company asked for them. On the
show-cause motice, the companies
sent their replies and then the Sec-
retary of the Finance Ministry,
Shri A. K. Roy—he is now Com-
ptroller and Auditor-General—
wrote that in view of the auditors’
reports dealing with a mass of de-
tails and accounts and the compa-
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“Then, Mr. Ballia was degraded
nies’ replies, it seemed the best thing
would be, as a temporary arrange-
ment, to appoint two directors, whom
he mentioned, having experience in
insurance matters. He mentioned the
Central Government Solicitor in
Calcutta in charge of insurance mat-
ters and a retired member of the Tariff
Commission who appeared to be also
a chartered accountant and who was
on the board of management of LIC
itself. The two were to become gov-
ernment directors, in the company and
to report as to on whose shoulders the
responsibility must be fastened, whe-
ther the company had located the res-
ponsibility, and if so, it has done cor-
rectly or not, and whether any fur-
ther acilon was needed.

It scems that after these two direc-
tors were appointed, they went into
the affairs. I find that the member of
the board of the LIC and ex-Member
of the Tariff Commission wrote a very
voluminous report—I have got it here.
It is impossible to cover all of it. He has
dealt with all these matters. What
he mentioned was, that the auditors
appear to have made the report with-
out even asking the company for its
explanation which, according to this
gentleman. was rather odd, because
many of the facts turned out to have
been not recorded by the auditors
when they reported, as it transpired
later on from many of the records. For
instance, many instances are mention-
ed: some amounts were recorded as
having been lost in the course of trans-
mission through the post office and so
on; it transpired that the postal autho-
rities admitted it, and the amounts
were later on refunded by the com-
pany, as soon as it was detected, to
the assured himself. There are vari-
ous details. It is impossible to go into
all of them. But the conclusion of
the government appointed directors is
given.

He says:

“In respect of the above, the
Board of Directors has already taken
the following stepss Mr. N. L. Ketz}
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was retired for inefficiency. Mr.
Padam Singh was dismissed.”

—He is the gentleman on whose com-
plaint it appears the original auditors
were appointed—

‘“Then, Mr. Ballia was degraded
and then retired. The auditors of
the company have been changed.”

—because it seems the auditors
brought it to the notice of the com-
pany and the Board of Directors only
for the first time some time in 1935,
two or three ycars after some of these
things had happened.

“Thus, the management has been
completely changed by the Board of
Directors. The Board of Directors
is responsible for policy-making, and
the B:ard depends on the Managing
Director, the Chief Accountant, the
other officers and the auditors, and
they are all trusted officials, and
such officials must be relied upon for
the day to day conduct of the busi-
ness. I, therefore, feel that the res-
ponsibility has been located and the
persons concerned dealt with pro-
perly.”

This was the report.
1641 hrs.
[MR, SPEARER in the Chair]

Notwithstanding this, I find that the
Finance Ministry sent the matter to us
for opinion as to what further legal
steps could be taken on the report of
these Government directors, tht show-
cause notice and the replies and =0 on.
It was sent by the Finance Ministry
together with the report of the Gov-
ernment-appointed directors, and one
of the Joint Secrctaries of the Law
Ministry sent it to the Solicitor-Gene-
ral jmmediately without any comment
on it. He only said:

“Learned, counsel may kindly see
the note of the Department of
Finance.”
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And then he ends up by saying:

“Learned counsel ig requested to
consider the matter as appearing
from the papers mentioned above
and advise as early as possible as
to what further steps may be taken
by Government in this matter.”

The Solicitor-General’s advice in the
two matters are two separate opinions,
and it deals with all the items one
by one, and it shows how far further
action than what had already been
taken with regard to these officcrs
was necessary. Ultimately he ends up
like this. It is a big opinion, deal-
ing with all the separate items, He
says:

“In conclusion, I am of the opinion
that the facts and circumstances do
not establish a case against the com-
pany or its Directors. It now re-
mains to consider the caseg of per-
sons mentioned in items (8) and (9)
by the auditors themselves. Prof.
Dasgupta has mentioned the steps
that have been taken by the com-
pany. In my opinion, the com-
pany has taken appropriate steps.
It will not be worthwhile *o pur-
sue the matter any further. The
issue involved is not of much
importance”.

This is his opinion after it was sent by
the Finance Ministry through us for
opinion as to whether any further pro-
secution or action was necessary.

When this came, it was sent to the
Finance Ministry, and the Finance
Ministry acted on the advice of tiese
Government directors and the Solici-
tor-General. I do not see how the
hon. Member can find any fault in the
procedure which has been adopted in
this matter. After all, we cannot bo
expected to decide all these huge
items of al]l these entries. Two expert
directors have gone into it. They
found action was taken against five
of the responsible officers. The terms
of appointment of the Government
directors by the Finance Ministry I
find are that they were not only 1o ot
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as directors, but also to find out whe-
ther the company had located the pro-
per responsibility and had taken pro-
per action and then to report on that.
We sent it to the Solicitor-General
who reports that this has been pro-
perly done, that what action has been
taken has been properly done. After
that I do not see....

Shri Daji: In the provisions of the
Companies Act, the Insurance Act
and Foreign Exchange Regulations,
criminal prosecution is provided for,
Why was it not undertaken?

Shri A. K. Sen: That is exactly
what I have tried" to explain.

Shri Daji: No criminal prosecution
was undertaken. Action against the
management was not sufficient.

Shri A. K. Sen: The hon. Member
does not expect me to prosecute! It
was sent to the Solicitor-General, and
he said nothing further could be done.
He discussed all the evidence. I do
not want to read, because it might be
letting down some of the auditors’
observations. It seems many of the
observations were themselves later on
negatived by facts. Many of the
facts seem to be wrongly recerded
by the auditors. Things that you have
read out, it seems from the opinion
of the Solicitor-General and the other
report, are unsubstantiated.... (Inter-
ruptions.)

Shri Daji: But the auditors were
never asked how they came to their
findings.

Shri A. K Sen: They were.

Shri Daji: They were not.

Shri Vasudevan Nair: The prima
facie case was established. What has
the difficulty in having a judicial
commission, )

Shri A. K. Sen: I am not dealing
with it. I have to act om the advice
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of competent persons who are emp-
loyed for it. We cannot take respon-
sibility. I have not gone into this
and I cannot say anything more than
what I have been able to read dur-
ing these 20 or 30 minutes. Whatever
case comes, we do not examine it;
we send it to the proper persons.

Shri Daji: Since you have read
from the opinion of the Solicitor-
General, the same may be placed on
the Table of the House.

Shri A, K Sen: We are not going
to do it; it has already been decided.

Shri Daji: Then it should not have
been used. If I am reading from cer-
tain records and if I am asked to lay
it on the Table on the House, I will
place it on the Table of the House. If
he has read he should place it on the
Table of the House.

Shri A. K. Sen: No, Sir; I am not
going to do so. There is privilege
even in courts of law ... (Interrup-
tions.)

Shri Daji: Sir, I claim a ruling. The
report from which the hon. Law
Minister has been reading should be
placed on the Table of the House.

Mr. Speaker: What hag been read
out is known to the Members. Ordi-
narily, if something is read out from
any document, the Members can
demand that the rest of it also should
be placed on the Table of the House

nd that should be placed, But the

inister hag this privilege. He may
laim that it is not i the public inter-
st to place that document on the

'able of the House. If he claims it
hat is a different thing. Otherwise,

something has been read out from

document, normally it ought to be
placed here.

Shri Daji: What could be the pub-
lic interest in the case of an opiniom
given by a law officer about the com-
pany of a private person, Birla’s
companies? The Solicitor General
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gives an opinion. Where is the pub-
lic interest involved in it? Except
that it is the interest of Shri Birla
himself, there is no public interest in

it.

Mr. Speaker: That is my difficulty.
As the provisions stand at present, it

has been left to the Minister to decide.

Shri Daji: Let him say that Birla’s
interests are public interest.

Shri A. K. Sen: I find that these
matters were referred to last year
when your predecessor was in office.
I find from the records that there
was a demand of this kind and the
Finance Minister then said that he
was not going to place all that con-
taining many secret things. Your
predecessor agreed with him and he
refused. How can I do so now? These
are Finance Ministry’s files. He sud-
denly raises some points without giv-
ing me notice and I reply to it. Now,
he suddenly asks me to put it one the

Table. T have not even had the
chance of consulting him. 1 also
know from records that when a
similar suggestion was made, the

Finance Minister said that he was not
going to place it as there are so many
secret things.

Shri Daji: What are the secret
things?
Shri A, K. Sen: We are not going

to disclose. The hon. Member

not ask me.

can-

Shri Daji: Unless our suspicions....
(Interruptions.)

Shri A. K. Sen: The hon. Member
may harbour the suspicion not with-
standing my effort to dispel it.

Shri Daji: To dispel it T want you
to place the document; otherwise the
suspicion continues,

Shri A. K. Sen: I am replying to
that much; I am not concerned with
this matter at all. Hon. Member
raised it in a very indirect manner
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instead of raising it with the Finance
Ministry . . . (Interruptions.).

Shri Shivaj)i Rao S. Deshmukh: Sir,
the hon. Minister with all his kind-
ness refers to a particular piece of
document, voluntarily, without being
pressed by anybody. The construc-
tively at least, the Minister should
be deemed to have waived that pri-
vilege for not laying the document on
the Table of the House. When once
that is done nothing remains in the
hands of the Minister to refuse to
place that document on the Table of
the House because it belongs to
somebody else’s Ministry. He has
voluntarily referred to the contents
of the document.

Mr. Speaker: The practice followed
up to this time is that if a Minister
oc a Member refers to some docy~
ment and reads out certain portions,
then a demand can be made that the
whole of it must be placed on the
Table of the House, That demand is

the
Government have that privilege: they
can claim the privilege that it would
not be in the public interest and they
do not propose to place it there. They
have that privilege. Therefore, I can-
not deny them. The Government has
to decide it. If one portion is read,
then it is not compulsory for the
Minister to see that the whole docu-
ment or the report must be placed on
the Table of the House. /If the hon.
Member can convince mé by quoting
any other rule, I shall consider.

Shri Shivaji Rao S. Deshmukh
(Parbhani): Under the normal law
of the land, this must be applied.

Mr. Speaker: We go by the rules.
All the laws of the land do not apply.

Shri Shivaji Rao S. Deshmukh: I
think that the doctrine of waiver
applies here,

Shri Daji: First of all, the Finance
Minister said in 1961 that he had not
used that document. The question
was simply posed, “that the report is
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there and will you place the report
on the Table of the House?” He said
he would not like to place it. It was
in 1961, Then, on the 14th March, he
gave a reply that he proceeded with
it on the advice of the Law Ministry.
Therefore, 1 raised the question and
now, in reply to me, the Law Minister
has read out, and having read out, he
wants to take cover under the report
of the Solicitor-General and say
that the Solicitor-General’s report
actually contradicts the report of the
auditor and he wants to take cover
behind that. That is the first point.

Secondly, may 1 point out to you
and to the House that upto this
minute the Law Minister has not
claimed privilege under the plea that
it is not in the public interest. He
cannot claim it. He knows that he
cannot claim it. He has only said
that the file belongs to the Finance
Minister and therefore he is not plac-
ing it. That is no reason. (Interrup-
tion).

Mr. Speaker: Order, order, 1 will
only read the rule that is there. Then
the Members might understand.

Shri Gauri Shankar Kakkar (Fateh-
pur): The hon Minister has not claim-
ed that privileges in the beginning.
He actually read out portions and
based his argument on that. So, that
claim of objection cannot be raised.

Mr. Spcaker: That does not apply.

Shri A. K. Sen: May 1 submit that
every time I get up, three hon. Mem-
bers there get up and 1 was not given
a chance to speak half the sentence
even.

Mr Speaker: I was about to read
the rules. It does not mean that
because he read out a certain portion.
the whole privilege has to be waived
and that the other portion must be
laid on the Table of the House. I
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might read ryle 368_ The hon. Mem-
bers might also consult it. It says:

“If a Minister quotes in the
House a despatch or other State
paper which has not been present-
ed to the House, he shall lay the
relevant paper on the Table:

That is the first part of the rule.
Then:

“Provided that this rule shall
not apply to any documents which
are stated by the Minister to be
of such a nature that their pro-
duction would be inconsistent
with public interest:”

Shri Daji: It is Birla’s interests. Not
public interest. They are not the
same as public interest. These are
two different things. Let us not rub
one with the other—Birla’s interest
and public interest.

Shri Gauri Shankar Kakkar: The
latter portion does not relate to the
document. (Interruption).

Mr. Speaker: There are the papers.
There is the correspondence that has
passed on between the Government
and the Attorney-General. My one
difficulty is that I came in the middle
and I do not know what had hap-
pened before I arrived here.

Shri A. K. Sen: You were not here
then. The whole point was he said
it in a most indirect manner. I could
have refused to do so, but I did not
want to give the impression that we
are trying to hedge anyone. This
matter was first raised by Shri Daji
possibly in a very ingenious way,
and 1 would have objected to it then
and there. But I did not want to do
so. He said that the advice given to
the Law Minister was defective and
I explained the facts saying that what
has happened is that after the report
of the director the matter came up
to us for opinion as to what further
legal action can be taken. It was
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sent to the Solicitor-General whose
opinion 1 said—at the end of it I
quoted it—was that in the circums-
tances no further action can be taken
or should be taken, Now, after hav-
ing said so, he suddenly jumped up
and asked that it must be laid on the
Table of the House. One thing is to
have a demonstrative rally outside the
House.

Shri Daji: Sir, on a point of order.
1 object to that. This is most objec-
tionable,

Mr. Speaker: Order, order. I am
going to ask him that this should not
be said in that manner. I myself was
going to say that.

Shri A. K. Sen: I am entitled to
make my owp observations, but.

Mr. Speaker: This sort of reflection
should not be made—that this is a
demonstration or a rally.

Shri A, K. Sen: It has been said so
many times. I told the facts that this
file belonged to the Finance Minister
and I had not even a chance to con-
sult it because no notice was given to
me prior to this thing. What I said
was that I find from the record that
the Finance Minister refused to lay
it on the Table previously on the
ground that the entire matter relates
to many other things—the conduct
of some of the auditors and various
other things—which are not in pub-
lic interest to be laid on the Table of
the House, because it may again
involve many other things. On the
top of it, the protest comes that it is
not the interest of the public, but the
interest of the Birlas, as if we are
trying to hide something Nothing is
to be hidden in this House or outside.
I strongly protest against this insinua-
tion. The insinuation first came from
that side. I said, therefore, accord-
ing to me those things were loudly
proclaimed on the floor of the House

. just for the purpose of giving the
impression outside that they are do-
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ing their duty. 1 am entitled to say
S0,

Shri Daji: On a point of order.

Mr. Speaker: Maybe, but let him.
finish his sentence.

Shri A, K. Sen: The hon. Member
shouted five times that we are try-
ing to hide the Birlas, more or less
challenging the Dbonafides. I find
from the files that last time the
Finance Minister refused to place it
on the Table of the House. How can
I, without consulting him, waive that
privilege?

Shri Daji: My only objection was
this. 1 do not want to go into details.
1 objected when he imputed personal
motives of propaganda outside the
House. This is something really very
personal; it is hitting me below the
belt. You were pleased to say that
this should not be done, but he has
again repeated it.

Mr. Speaker: Later on he did not
repeat it; he said that the insinuation
had come from this side first.

Shri Daji: What insinuation?

Mr. Speaker: That the Government
was hiding something in the interest
of Birlas and not in the public inter-
est. That is what he is saying.

Shri Daji: I said, on the face of it
the matter relates to two companies
of Birlas. If you claim privilege on
grounds of public intcrest, I said, a$
best it may be Birlas’ interests; how
is it public intcrest? I did not make
any insinuation against the Minister.
But the Minister is making the
insinuation that I speak on the floor
of the House not for the enlighten-
ment of the House but for outside
propaganda. What does it mean? If
this sort of reply is to be given, mo
debate can take place.

Shri A. K, Sen: The language I used
was, it may have a demonstrative
value outside, but it makes no impres-
sion here:
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Mr. Speaker: That also implies that
what has been said here is in connec-
tion with that and with that objec-
tive. Now, he may proceed further.

Shri A. K. Sen: I said, in the
absence of the Finance Minister, this
allegation was made. It was my duty
at least to say that there was nothing
in that. The reason why the Soli-
citor-General’s report was not placed
on the Table of the House on the last
occasion was, the Finance Minister
thought that it involved so many
other things relating to the internal
working of the department that it
was not in the interest of the public
that all these matters should be plac-
ed on the Table. It is enough to say
for the enlightenment of the House
that even after the Director’s report
was sent to the Solicitor-General, his
opinion was that no further action
need be taken, and the five persons
who were dealt with were properly
dealt with and responsibility has been
properly located, What is wrong in
that? I was very pained when the
hon. Member shouted five times that
the Government was trying to hide
something. I really felt pained at
that, I am sorry if I have hurt him,
because I never meant to say that he
was carrying on propaganda here.

Shri Rajeshwar Patel (Hajipur): I
rise on a point of privilege. The
Minister said that he wants the House
to accept the decisions of the Govern-
ment on the basis of a report by the
Solicitor-General.

Shri A. K. Sen: I did not say so.

Shri Rajeshwar Patel: That is
what he is supposed to have said. fhe
privilege involved js that the Minister
says that basing his judgment on the
finindgs by the Solicitor General,
there s nothing in the matter. We
are supposed to accept that. But
‘there are members who have reasons
to believe that probably everything is
not well Don’t you think Sir, that it
is the privilege of the House to know
‘what ig contained in the report of the
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Solicitor Genera] and it shoulg be
made available to the Members?

Mr. Speaker: I do not think there
is any question of privilege that arises
here. Government takes up an atti-
tude that it is to be guided by the
expert opinion of some persons at
least. There was a case. They con-
sulted their experts jn that branch of
knowledge. The advice that was
given to them—of couse, they were
not bound to disclose it—has been
mentioned. They came to a certain
conclusion. The Ministers are res-
ponsible to the House for whatever
they do. If the House does not agree,
there are other remedjes that the
hon. Members might take. But the
plea of the hon, Minister is that they
have consulted their legal advisers
and arrive at a conclusion that there
is nothing in this case that they can
take up or they can succeed if it
is pursued.

17 hrs.

Shri A. K. Sen: May I say, Sir that
that was in answer to the hon. Mem-
ber who openly said that he was de-
manding an explanation. He quoted
an answer of the Finance Minister
that the Finance Ministry had taken
this action on the advice of the Law
Ministry. He wanted to know whose
advice it was. He said that he want-
ed an explanation from us as to un-
der what circumstances that opinion
wag given. In answer to that, is it
not my duty to disclose those facts?
Because I disclosed those facts I am
asked to explain something else. There
is no question of my asking anyone to
accept what is inside that report or
anything of that sort. All that I said
was in answer to the open demand
made for an explanation as to the
circumstances under which that ad-
vice was given to the Finance Minis-
try. That was the position, if I re-
member correctly, because we are not
concerned with the merits of the case.
He was asking for an enlightenmen?
as to whose opinion it was in the Law
Ministry and under what -circums-
tances it was given. I gave him those
facts, that it was the opinion of the
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Bolicitor General, and I also men-
tioned the circumstances. In fact, 1
did not know anything tjll the file
came. In future Sir, if any parti-
cular advice js sought to be made the
subject matter of a question, I shall
be very happy to answer it,

Shri Ansar Harvani:
it on the Table?

Is he laying

Shri A. K. Sen: It is for the Finance
Minister to decide, because it is real-
ly a document of the Finance Minis-
try. As I said, it was really in ans-
wer......

Mr. Speaker. But, there is one dif-
ficulty, and the hon. Law Minister
would kindly appreciate it. He says
that the Finance Minister would de-
cide whether it is to be placed on the
Table of the House. But when he uses
that file and quotes excerpts from it,
then he becomes responsible. He

should directly claim the privilege or

lay it on the Table of the House,
because at this moment at least he has
utilised that file and he has read some
portions out of it.

Shri A. K. Sen:  Even after your
ruling, Sir, Shri Ansar Harvani ask-
ed: “Is he laying it”?

Mr. Speaker: I have been request-
ing him to proceed further.

Shri A. K. Sen: I did not hear
Yyou, Sir, otherwise I would not have
answered it.

The next point is, Shri Daji said
that we are undermining the judiciary
in some way. I hope nobody does it,
because it will be the end of our de-
mocracy if the judiciary is undermin-
ed and it will serve nobody’s purpose
if the judiciary is weakened or under-
mined in any way whatsoever.

Then, he mentioned about a distin-
guished professor being hadcuffed in
Calcutta and being paraded. I am
very sorry to hear it, because I do not
think jt is in consonance with the
police rules to handcuff anyone and
take him to the courts pending his
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trial unless he either becomes rough
or tries to escape,

Dr. L. M. Simghvi: I submit, Sir,
that this is known to be done time
and again by various authorities, It
may be wro ng, but it is done. We
only regret that the Law Minister is
not aware of it

Shri A. K. Sen: I am ot aware of
it. If it is done......

Dr. L. M. Singhvi: Only 2 week or
two ago it was done in Rajasthan—
the President of the DPCC was hand-

Shri A. K. Sen: The hon. Mem-
ber’s constituency is involved. The
only remedy is to inform the superior
authorities immediately.

Shri Daji: That can be done only
afterwards. A Punjab MUL.A, was
handcuffed and paraded. Even the
Speaker there objected to it.

Mr. Speaker: There both the hands
were handcuffed. The controversy is
stil lgoing on.

Shri A. K. Sen: If anyone ignores
the police and jail regulations and
handcuffs a prisoner *contrary to the
rules, one has to investigate the
charge. We do not know what the
facts are in a particular case.

Shri Daji: Under the Police Re-
gulations it is left to the person who
takes him into custody to decide whe-
ther he can take him safely. If the
policean thinkg that he cannot safely
take him he can handcuff him.

Shri A. K, Sem: Uhnfortunately, we
have to give latitude to the police offi-
cers. If a man becomes violent or
tries to escape on the way what can
the policeman do? Who else can de-
cide it? He cannot report it to some-
body else. But the discretion of the
policeman in the matter can be in-
quired into by a superior officer. He
will hear the person and decide whe-
ther the policemen was rough or not
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Shri K. C. Sharma: The nature of
the offence has also something to do
‘with this.

Shri A. i, Sen: As I said, in indivi-
-dual cases, the breaking of the police
regulations are bound to occur, and
the remedy for it is to inform the
sueprior officers immediately so that
proper action may be taken against
those persons.

Next I come to delay in tijals and
the prohibitive costs. I have been
-one with many of the hon. Members
of the Opposition and of this side in
feeling that we have not really tack-
led yet successfully this problem of
delay in our courts and the problem
of prohibitive costs. The Finance
Minister has just gone out. I was just
going to make my point in his pre-
sence, because he has not fully agreed
to legal aid for quite a long time, Now
the emergency has come, it is very
difficult to expect any financia] assis-
tance for legal aid to the poor. In
the Western countries I have found,
particularly in England, the system
of legal aid has been worked out in
such a scientific manner that the poor
really feels no pinch, because the
burden of his cost in law courts in-
cluding even divorce applications,
would come within the ambit of legal
aid. In fact in England the fees are
much more than here. Possibly, it
-will continue tp increase in this coun-
try, as the prices increase and the
cost of living goes up.

Shri Harish Chandra  Mathur
(Jalore): What is your estimate of
requirements for this scheme?

Shri A. K. Sen: We have not been
able to work it out. Unless we start,
it is very difficult to say how many
people are entitled to such aid. It
has to work at least for some time.

Shri Harish Chandra Mathur: What
was your demand on the Finance
Ministry?
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Shri A. K. Sen: The scheme was
that in the States 50 per cent of the
cost should be subsidised by the
Centre and so on. We placed this
scheme before the House, but the
difficulty is that we have not been
able tp get going at all due to strin--
gency in our financial resources, and
now that the emergency has come, I
do not expect things to improve at
all. The only way to remedy the evil
of prohibitive cost is, I am afraid,
legal aid to the poor, because you can-
not cxpect lawyers to work free, nor
can we build up a good bar which
is a free bar. That is impossible. Be-
cause, as I said once, the Jawyers can
hardly become a community of
sanyasis. We have to face realities
ang make the system of legal aid
scientific and gpplicable all over the
country.

Mr. Speaker: Shri Sinha says that
today the Law Minister appears like
a Sanyasi.

Shri A. K. Sen: There are occassions
when possibly all of us have to be-
come sanyasis for a little while.

Mr. Speaker: We do not expect him
to take iy up that soon.

shri A. K. Sen: Not he; then we
shall be helpless if he leaves us.

Shri Ghosh referred to the appoint-
ment of a committee for reporting on
Muslim law. He says that it was
wrong to refer to the state of laws
in other Muslim countries. I do not
think there is anything repugnant to
our sovereignty or anything which is
below our dignity in trying to study
the Muslim law as is now function-
ing in other countries like Egypt and
other trans-Muslim countries. We
know it for a fact that their popula-
tion is entirely, or predominently,
Muslim. The old Shariat law has suf-
fered many changes to suit modern
conditions.
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Here, in thig country, we are usual-
1y very careful in dealing with the
minorities, even to the point of being
-over-tolerant. I think, we should al-
ways err on the wrong side when
dealing with minorities rather than
try to be overzealous in speeding up
with our ideals of reform touching
the minority communities. It is, there-
for, necessary to appoint a committee
firs{ of all composed mosily of ex-
perts to report on what changes are
desirable in the Muslim law appli-
cable to this country, particularly in
the field of monogamy, divorce and so
on, because they are really meant for
the protection of our women. In many
Muslim countries divorce has become
difficult and monogamy has become
the law. There is no reason why this
should not be the law with re-
gard to the Muslims in India also. In
any event before we take any deci-
sion, we should try to have the opinion
of experts. We expect to appoint a
majority of Muslims on that Com-
mittee, if not wholly.

Shri Yashpal Singh said about our
judges' salary being increased and
their remuneration and other ameni-
ties being made moro attractive. T
am sure, most of us will agree with
him: but when it is a question of
finding more money, it is always a
difficult proposition, whether it is
judges or others. But I am one of
those who believe that if we are to
hLave a good and independent judi-
ciary, we must make the employment
of judges an atiractive proposition so
that the best talent from the bar and
from the service is attracted to the
Bench and we keep them above the
minimum wants of life. In expensive
cities like Bombay and Calcutta I
know that judges who have to pay
for their own flats and who do not
own houses themselves gre in a ter-
rible state. Ome Judge was telling me
that out of Rs. 2,200 and odd that
he got he had to pay more than
Rs. 1,000 for hig flat in Calcutta,

Shri K. C. Sharma: They should be
®iven free houses.
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Shri A. K. Sen: He also told me
that the Tribuna] which has assessed
the rent of the house requ'sitioned by
the Government has increased the
rent to above Rs. 1,200 to Rs. 1,300.
The poor Judge told me that he
would have to leave that house be-
cause out of Rs. 2,200 that he got to
pay Rs. 1,300 for the flat would be im-
possible.  So, we did recommend some
time back and the Government took
a decision that in such places the
Government should make available
houses to our judges at P.W.D. rates
so that they do not pay more than
what others pay in other areas under
the P.W.D. regulations,

Let us hope that the judiciary will
continue to attract the best talent
from the Bar and that we shall not
grudge some extra payments or other
amenities and other things to our
judges. After gll, it is not an expen-
sive thing for a country t, spare and
we should not be stingy in our deal-
ings with our judges because they not
only dea] with the vital rights of the
ordinary citizens but they have also
to decide matters of very great conse-
quence touching the States, the Gov-
ernment, the authorities and many of
our most important pieces of social
legislation.

The last point that I will take is
that of Shri Tyagi, that is, the de-
mand for integration of judicial] ser-
vice all over the country. All the
States have voted against integration
particularlv the services themselves.
In the last Law Min'sters’ Conference

held in 1960 at Srinagar, al] the
State Ministers representing their
respective States voted against

integration of the judicial =er-
vices. It was one of the recommenda-
tions of the Law Commission that
is, to set up an All-India Judicial
Sergice, like the Indian Administra-
tive Service. In view of the opposi-
tion of the State Governments and
of the services themselves, it was
hardly proper or possible for the
Union Government to proceed with
any idea of integration particularly
when the administration of justice is
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a State subject under the Constitu-
tion.

Shri Sinhasan Singh (Gorakhpur):
The services also opposed it?

Shri A. K, Sen: Yes, because they
thought that in an all-Indiz picture,
some of the ...... (Interruption).

Shri Harish Chandra Mathur: Ser-
vices Conference or what?

Shri A. K. Sen: The :ervices sent
representationg immcdiately after the
Law Commission made the recommen-
dation. When they knew that the
Law Commision’s recommendation for
integration was under the active con-
sideration of the Law Ministers’ Con-
ference they sent memoranda from al-
most every State particularly from
the smaller States. They thought in
States like Assam and Orissa and
other places, that peop'e from Kerala
and Madras and other places  will
swarm the judicial services. This is

the position. It being a State sub-
ject, it ig impossible to integrate.
These are the points.

Shri Yashpal Simgh: Something

about court fees.

Shri A K. Sen: This is again a
State subject. The matter was raised
in the Law Ministers’ Confercice
held in 1960.

Dr. L. M. Singhvi: What about the
institution of parliamentary, Ombuds-
man?

" Bhri A. K. Sen: I am coming to
that. Al]] the State Governments vot-
ed against the abolition of court fees
because that is such an important
item of revenue for the States that
they thought that it would be impos-
sible for them to run the courts and
the judicial administration without
court fees, I am at one with the hon.
Members here in thinking that charg-
ing of ad valorem fees for giving jus-
tice to citizens is atrocious. 1 am
personally against court fees being
charged from citizens who come for
justice. Justice should be a matter
of course. Rich are taxed in other
way. But when you make justice
saleable for g price it takes away &
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good deal of the beauty and dignity
of justice as we conceive it to be.

Shri Harish Chamdra Mathur; The
Law Minister says it is atrocious and
he feels strongly about it Has he
moved the Central Government about
it? In many caseg the Central Gov-
ernment pays sums to States.

Shri A. K. Sen: I am only giving my
opinion,

Shri Harish Chandra Mathur: Then
that is the Governments’ opinion.

Shri A. K. Sen: The State Govern-
ments are against it and it is entirely
within the province of legislation on
court fees. I think that appeal shouid
be addressed to the Finance Minis-
ter really. The Finance Minister him-
self feeis that litigation should not be
free. We have our own differences of
opinion on that. There are many in
Government and out of the Govern-
ment who feel that litigation, if made
free, would encourage more litigation.
There ‘s that point.

Shri Daji: As the Finance Minis-
ter believes in prohibition and sticks
fast to it. vou also stick fast.

Shri A. K. Sen: [ am giving expres-
sion very openly because T personally
feel that court fees should never be
levied and justice should never be
purchased.

About the question of parliamentary
Ombudsman, this is a new institution
of all the Parliamentary democracies.
Sweden is the only country which has
the system of Ombudsman. New
Zealand appears to have borrowed
that system very recently. How far
it has functioned there, we do not
know. In Sweden it seems to have
functioned successfully. In point of
time, Sweden had this institution first
and in the English-speaking world,
New Zealand is the only country which
has adopted this. None of the other
countries having an Anglo-Saxon sys-
tem of law has adopted the system of
Ombudsman. England has definitely
set its face against any institution of
Ombudsman. They feel that parlia-
mentary contro] and the force of
public opinion are strong enough to
control al] the excesses of public aut-
hority.
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Shri Harish Chandra  Mathur: I
think, they are considering it now.

Shri A. K. Sen: Well, a volume of
opinion seems to be against it from
what I have appreciated in the
course of my talks with leading per-
sonalities there. The United Nations
Seminar on Human Rights in its com-
ing session in Canberra would be de-
bating this as a subject for this re-
gion. This has been discussed in some
seminars here; also in the last Third
Al]l India Law Ministers’ Conference.
I do not think it has been considered
at any government level up till now.
There are difficulties in this country.
We have a federal structure and then,
as 1t is, we find that even amongst
ourselves, we often suffer from the
idia of seclusiveness and exclusiveness
which make us rather afraid of any-
body else’s touch. How far the setting
up of any impartial authority like the
Ombudsman, unless it has an aut-
hority almost like that of the Prime
Minister,......

Dr. L. M. Singhvi: We could re-

commend it.

Shri A. K. Sen: In this country how
far it will be able to succeed, it is
very difficult to say. For, he must
have a status which would be higher
than that of ordinary secretaries to
the Ministries.

Dr. L. M. Singhvi: 1 want to know
whether Government are inclined,
aware as they are of its implications
to consider this matter?

Shri A. K, Sen: That is for the
Prime Minister. I can only say what
difficulties and what reflections I have
in my own mind. About the Govern-
ment’s point of view in this matter.
I think that the question should be
adressed to the Prime Minister, him-
self because 1 cannot answer
for this Government on an im-
portant matter of policy like
this, particularly when Government
has not considered this point up till
now at the governmental level at all.
and we have only heard discussions
on this, and we have informally dis-

9 (ADL.S.D. &
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cussed it. Whether it will be ever
discussed in the near future, particu-
larly, during the emergency is a very
difficult matter to say, because during
the emergency, many extraordinary
powers have to be employed, which
cannot possibly coexist with the sys-
tem of Ombudsman. So, there are
various points of view to be consider-
ed, and all that can be said is that
this matter should be kept under
consideration. And Parliament
may discuss it from time to time.
Possibly, a resolution may be moved,
a non-official resolution on which
possibly it will be answered by the
Prime Minister himself, and then,
we might carry on thinking on this
subject. seeing at the same time how
it succeeds in a system of parliamen-
tary democracy like that of England
or New Zealand or ours where there
is a very strong Parliament and a
strong judiciary......

Dr. L. M. Singhvi: I quoted Lord

Denning.

Shri A. K. Sen: Lord Denning has
not convinced¢ his own countrymen;
he himself told me.

Dr. L. M. Singhvi: That is not the
only test by which we can go.

Shri A. K. Sen: As I said, these
theoretical discussions really do not
carry us very far, because we have %o
see each facet of governmental orga-
nisation and see how the Ombudsman
will really make itself effective; it is
no good setting up an office unless it
has the necessary authority. We have
to see whether a constitutional pro-
vision should be made or not.

In this country, my own view is that
to make it effective, a constitutional
provision should be made, as for the
office of the Election Commissioner or
the office of the Comptroller and
Auditor-General. So, there are many
things which have to be considered.
All that I can say is that from the legal
point of view, my view on the legal
side of the matter is that we have to
amend the Constitution to set up any
such office and define its functions and
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possibly even the procedure which it
has to follow. Unless the functions
are defined it will be difficult for the
officey ta functiom. For instance, in
the case of the Comptroller and Audi-
tor-General, his functions are defined,
so that he knows that with
regard to those functions he has the
constitutional backing. Otherwise, each
time he tries to appropriate a function
it may be questioned and it may be
stated ‘This is not within your pur-
view’,

So, I think that if you really want
to set up an effective organisation or
authority like the Ombudsman with
over-riding powers, and spreading
over the entire field of governmental
activity, you will have to give him
some constitutional position. So, that
is the only matter on which I can
enlighten the House. With regard
to the question of policy, as to whether
we are going to adopt such a method
or not, it is entirely for the Prime
Minister to express the views of the
Government on the subject. Govern-
ment as a whole has not considered it
yet

Before, I take my seat, I want to
thank once again the hon. Members
for their most constructive sugges-
tions. Shri Daji is not here....

Shri Vasudevan Nair: We are here.

Shri A. K. Sen: I would like to tcll
him also once again that I meant no
persona] reflection against him when
I made that remark. Possibly, I had
worked myself up a little with regard
to some of his own remarks, but really
no personal reflection was meant. I
have no doubt that he was trying to do
his best in regard to this matter.

Anm hon. Members: What about the
Official Language (legislative) Com-
mission?

Shri A. K, Sen: T did not specifical-
ly want to say anything about the
Official Language (Legislative) Com-
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mission, because I agree with the hon.
Member that we should carry on with
speed, but more than that I cannot
say anything. It is all right to say
‘Appoint more officers’, but we must
take into account the fact that we are
also at the same time trying to econo-
mise now, and there is ap overall
direction that no new officers should

_be appointed. 1 agree with him that

if we have to achieve the object of
quick translation within the next ten
years we have to increase our staff,
but then we have other necessities
and we shall have to keep them in
mind. I for one feel that this work
should have been proceeded with ex-
peditiously long ago, and in starting
the work only in 1961, We had not
proceeded so expeditiously. In fact,
when I came and took up the respon-
sibility of this Ministry, there was
hardly any work done except that
there were one or two translators in
the Law Ministry itself. We se up a
commission some time in 1961, and
we have put a very excellent man as
the ch~irman, who himself is a scholar
on the subject,

I am satisfied myself with the work
that has been done till now in the
course of less thap 14 years. First of
all, accommodation had to be secured.
There are all sorts of difficulties. For
months and months, they were spread
out all over the place. Now we have
some location. I hope that even with
the existing staff, as we find our fcet,
the work will possibly show a letter
volume and output. With regard to
the employment of more staff, what
can I say? It is really again for the
Finance Ministry. AIl that I can say
is that if in the future, a year or two
hence, we find that we can increase
the work much more effectively by
employing a few more competent
officers, we shall certainly try to do
80

With regard to the objective, we
have no difference of opinion whatso-
ever, because I do not want to tinker
with this problem. I have undertaken



7595 Demands

this work which should be done with
the utmost expedition and with the
greatest amount of sincerity. We are
not doing it just to please somebody
here or there. We have to develop
the Hindi literature of law, Hindi texts
of law and Hindi legal translation as
quickly as possible and as sincerely
as we can.

Dr. L. M. Singhvi: Do Government
propose to set up a department or
some machinery to study and analyse
social legislation in its working and
in its implementation in the country.
He might briefly say something about
it. :

Shri A. K. Sen: For that purpose,
my view is that an extra govern-
mental organisation is better suited.
That is why have been assisting the
Ljaw Tnstitute. i

Dr. L. M. Singhvi: Not sociological
law.

Shri A. K. Sen: It is one of their
programmes to carry on research in
that.. ..

Dr, L. M. Singhvi: Not so far.

Shri A, K. Sen: ....and suggest
legislation with regard to new topics
of social laws to meet new needs. It
is not easy for any government, far
less ours, to enter into the field of re-
search. In every country, govern-
ment-sponsored, semi-governmental
organisations or autonomous organisa-
tions carry on research. We have
given substantial assistance to the
Law Institute. We are trying to deve-
lop it as a good institution *of legal re-
search, to carry on fundamental
researches in law. We are trying to
devclop jin other areas; we have
appealed to State Governments also.
Unfortunately, the hon, Member for-
gets that the emphasis today is not on
law at all but on more dams, more
power, more steel, more factories and
s0 on. We, lawyers, are not a very
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popular community at the present mo-
ment,

Mr. Speaker: The question is

“That the respective sums not
exceeding the amount; shown in
the fourth column of the order
paper, be granted to the Presi-
dent, to complete the sums neces-
sary to defray the charges that
will come in course of payment
during the year ending the 3lst
day of March 1964 in respect of
the hcads of demands entered in
the second column thereof against
Demands Nos. 75, 76 and 77 rela-
ting to the Ministry of Law”,

The motion was adopted.

17:29 hours.

MinisTRy oF CoOMMUNITY DEVELOP-
MENT AND COOPERATION

Mr. Speaker: The House will now
take up discussion and voting on De-
mand Nos. 6, 7 and 114 relating to the
Ministry of Community Development
and Co-operation for which 5 hours
have been allotted.

DemMAND No. 6—MiNIsTRY oF CoMMU-
NITY DFVFLOPMENT AND CO-OPERATION

Mr. Speaker: Motion moved:

“That a sum not exceeding Rs.
26,88,000 be granted to the Pre-
sident to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 3ist
day of March, 1964, in respect of
Ministry of Comunity Develop-
ment and Co-operation.”

Demann No. 7T—CoMMUNITY DEVELOP-
MENT PROJECTS, NATIONAL EXTENSION
SERVICE AND CO-OPERATION

Mr. Speaker: Motion moved:
“That a sum not exceeding Rs.

3,62,52,000 be granted to the Pre-

sident, to complete the sum neces-
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sary to defray the charges which
will come in course of payment
during the year ending 31st day
of March 1954, in respect of the
‘Community Development Pro-
jects, National Extension Service
and Co-operation.”

DemaNp No. 114—CaprraL OUTLAY OF
THE MINISTRY OF CoMMUNITY DEVE-
LOPMENT AND CO-OPERATION

Mr. Speaker: Motion moved:

“That a sum not exceeding Rs.-
29,33,000 be granted to the Pre-
sident to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 3lst
day of March, 1964, in respect of
‘Capital Outlay of the Ministry
of Community Development and
Co-Operation’.”

Does any Member want to move the
Cut Motion?

The Members are absent. The Cut
Motion is not moved.

st FRATY (TR YT FTIHIT)
wATE, & 7 11T T ¥ a4 AT
7t 41 fx sq fafagt &0 fawigs o=
feegar & fog zrgw @97 faam om

MmN WERW  £F 97 A1 232
A ZE B 77 3 AT AW F7 G
¥ owg A vAy A gt 3
AT AN FT ASAT A, TAAT gt 2T
QAT T HTAT L | A X Ao ¥
ag F 1 afgw ™ q@w g8 vaaw
q e g fx oarew W O4qRe W
AT E MC | T W AT E A
¥ ¥ qar 7

oY gEsta | wEgAr (S
Tqr T v FA A fKq g
Faar | fafaes gz o=t fooars
w7 qER F
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TR WA . wA FgT AT |
oTH T W9 OTF ST AT JAT RS

&
®g FTAAT AEEw o Ag g

weaw AT - A7 I3 F K7
Wt g g7 Ad & ¥ w7 ¥ awq
frepm 7

ot @ 0T : (THRT) . Weuw
qere, 598 wed fr & wod) I o
o3 & w9 § T faag s @A
g1 ¥ oo fraramm g A &
Hgar § w7 ww ¥ frawT w0
f¥ g0 uefre =7 forar om0 —

e qEYg - A Ay &} ?
T qUA TH T g1 FT WI—

st ATy VT ATgE qET TEw
ar |

T WATew #v Wi Iafeqa ¥ o
it g9 aTd F1 AAA § AR F oY
TamaT g fF 59 3w v snfas gafa
¥ faq T@ WY 7 920 GO FY
qEAT & | WA WU AW H GETSATEY
TR SqaeqT FT TGAT FT AT
forar & W1 gra & @@ ag Fov ¥ fw
zw aeF 1 fawrw swmariEy a0®
¥ Fer Arex &1 ot feafa o gw
Farerw F1 qEed W7 W 73 &ar 2

=g ‘Tarem #r 1 W A
g & 3 agad awaAr g aef
Uk @ Sufedd FAT 1 gEd
7z FadArd & Ffgw F7 T 2 fE
¥ WATEE X W 99W@A U ¥
faafaxr &, o NN F e
¥ 1oy wafa # §, a=r w1 famqr @
aoRrfasr faxme & @ & A #wv
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mr g fE owTer wmogwm & H
wowar g fF oo # g7 ww am
N agd T I I} qw faw mw
g AR g At & A Y gEEt
LECGIIE e SEA G

g fawmn & foew g9ma oW,
gepafex  farre R smweE @
T e e | @9 @ 9]A 7 gI@T
TH T FAT E L TAHA FE A=
T & 7 g9 ¥ dumar Y s
FLHF T aF FT WA fawm g fw
aiEl F ST F AT F FTH A
fgear ¥ &1 AFr famr sy | SfE
# ¥@ar g fF aga 7 s 0w § el
9T 99rgd TS FY TTET THY qF
T gk g fae # fr zawr forw
fom mr 2 ag WY gE ¥ &y W
¢ f& foq Toat & zAEY 4T
g€ 3, @i T AW A AT A
WL, AT AT H T W g AR
fog IF@ § IAFT Tqvom A TE
o, @@ g1 81 R & |

17.32 hrs.

[MR. DEPUTY-SPEAKER in the Chair]
ISt FT TAOAT F 413 gW SEd
g & wfa #Y v ¥ wTH %E gar
g% & o7 # ) @ Aia gwEarl F
qTa ¥, foq avg § &9 9we
¥ oo W gEd g F e
IAT ATy §, TEY AN T IARAT A
A T HrE & | Al #7 oFAr
T qATET X FTHT B A% qEET
e 2, @ fwwr & Ff
Fg1 ar wfeut v wEer A g Al
¥ gu | Iew T GAAAl FT agd
<G §, ¥EH F AAAT § | 7 TE ALY
g § f qra q9mwal F AR A
FUY oG | Afww {7 qge W Fg T
NS foT FgA7 98T £ I A9
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TS FT AT FAA §, I« F wFEqAT
g wfed | B 4T FY E mw
q 1 @t w gwwfa 1 ogAmE A
drée d9c ¥ grar § Afew dxa v
I Y IS FL T & | AGET
7g it & fF aiEt F F a9 WY g
gfsaamet g &, o *2q faw &
T 2, % fedmw M FE @W
N AR AL EET & 1§ WO TF
JEEIW AT ATRAT E | TF T I
grarferds AR goR ATIES
o afaw f&@g 1 % g g f%
T gH T SHM | A Saw faaw
TTOHT FAT H AT GISAT | IEA FGT
fe fodt &1 feemm a2 fx Wy
aETES § @91 g g% | sHfwg Mg A
I afamre @@ FL

oY glo ATo frard (WIS :
moET Ffeeegodt & & oar g

2

& wxw qogw - oy fage ®
WY T @ AR oA AwA g

7 gagar § f& wa F 97 Aw
afearet @Y § 1 T ¥, IR
fad o7 ax *K @@ FJFEw @Y
Y g & F wremEY ¥ afe 2 @+,
mAEY ¥ WOA AAEGT T AT GH,
a9 aF T A 9T qHEAT qe
FIAATET F TG ALY I THAT T |

o9 ¥ gIed 9I@d & @t A
UF 1T FEAT ARAT | HEATAT AT
FT FATL TgT T4 1T & A7 | AR
X §F W& GATHAT FT FRATT T 1
¥ dEt #Tgnd ¥ foag gem g
TE ¥ SHIEIT AT gAY aF ART T4
g 7 Fifew s § 5 w09 ey
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[ 7 qwea]
S FY A ¥ fag wg oo amar
g WA vEF g F & e
2, STH g FL WX WA I ) FIAT
g @ IEE TAd HEIH TV FY
dfer foar s & 1 waiwa dEmal
1 3@ | 71 w@are § 5 8 ww
¥ o &Y w79 aF q faar glEd ¥
[E A1 TFAT § | gOET AT 7 QA
¢t & ot gafaws s & 99
I 2 AFEN 9@ W § W I
@ ¥ T qEAN uIAT GqEan

B ooxyowy 3

TH T FT FIET T9L FET R
s Towam § damEdl 1 w@w aga
ae fog gar & 1w 98 fam A
A, T F AT F yEw HAT A
X ¥ adrgr aor 91 fF gy mAy W
AR 3F T ¥ IAFT FIH ALY A9 @I
21 St g9 § faw & o @
FJOE Fr oodr &, IJAF are A oY
Fgi ¥ whmal #Y 7z ag TR R fE
@y AT # F1A G wA @r g
Aq FgAT 48 & F M g9md oy
Tl A § Fmma ey g1 awdy
§ wafs wi@l § I AWIF I AY
f& mfe~ @ & feag gu & o ww
& 3g ata &1 qYar fAa fe 3 @Y 32
FI& AT 4G A AFTAAT T 4F
37 @Y 1 A1 geafy & afsmrdr
=¥ & foq & qrg At aUFd gy @
Lot ZEET QU AYaT faewr wigg
fr 9 @2 @ 7% |

g7 § FEaias fawm F iy &
&g Fg AEAr g ) 3F e ¥ aw
mar @ fe e g wa fwey T faly
TF & wANa AT T § | 9gET A
A ag & fx 7o faam & fon aeet
agT IR & oY A g aey
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& forar fr it ¥ A% aveqE @i
AT 1 Tl Y v w@v ATAREAE
g TEF WR TE 9 &Y 3§ A 2w
FF QOAE A A wSG NIl
WK 93 wEgE 7 & fr 97 ¥ mial
¥ fag arfedt &t we<w &, ¥ F WY
TETT 7, TETA FY AET &, AITH!T gaH
faw F1smT TR &1 waEe faar s
afgd A AT QY @ g § AT gEAr
g1 AT WF AT I Y I AW
T At FY 2 & oy § A wg fe
qray & f¥ 0F 09 @ 01 7 AR
fogrer v wmgAr g1 A ¥ 3@ ar@ w
SdeTw @ § fY fors famr ar
TF AT gAY 487 g a5« fE
Tl F W@AT AT | A FAR GqqA
g % 33 7 T fafrex wew A
AT TSATEAS F1, FIA FATGHETN HY
AW AR IFIT Fg fF way & S5
At 1 A @ fagr o0, §@9 33
AT AR R AT | WS ATH e
F AT @08 qU ) A AT F QY
At # qgav fad g oA AT S
arg & Aawt #1 facdy & A gInd
T g § £ga 9T g8 T IARY
FFar & AL T IF FE@ FRYUATHR
A AGT 4, qq A AT

ux AT Fgr @ fE oaa ¥ ge
Tt ¥ fau qral &7 sqawar g
aifed | zEx Ak A 1% QY 07 T
Y gl & i TAAY sgaear Y nfeg |
qa%wﬁiﬁwﬁﬁmﬁﬁg}
saeqr A& &1 7Y @ R oow W
Fgax A ¥, A9 | A T v
# gord Fom @ Fo wr fF T
qz ME FL a0 | Advew 7g g
QY ar A fiw 7T AT AR A T
U TF T s F7 77 T, FEY T e
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FH, F T A AR §¥ SIS
g7 M |

aEt ¥ difedi qg & Iy
feqamiz & AW 9T faqeet g
2 9T 3T @ F T A & ot ma
F AR FY AATF FIA FT RFT (HA AT
g1 7 WOH 0F o) frarer |0 E
wg1 @ fe gt § At e &@w
Fg gz W fEmr omar afEw ¥
#A WEIA ¥ FEA AR § F W
IART T T G FT @A FT AT
oy at ag qra fa &F oY @ ga &,
wR Al agr 9w #% AEr &

us mafm wger: qat g

W aw@ woew - 7T gt § a4 @
ESERAR GRS i S

T H AT A AW W g
afer grera 78 3 fF agdl #v sad
T &) =Y F Ay 53 &
TFHfa sk A afa, afer A F &
T TFA § | d3T A7 #15 syFear @y
T 1 oA wOR g W §
AfFT agr av 7 zarg fawdy & s A
&Y erFeT A &

HY A ¥ uF aiq § glewAt &
forg 3% o # g qar 3 Aoy
AT | wq qay Tar Y a@nn m fE
gFCwt #r mia # qut ey &, vafa
oAt ey a7 F1€ T AT T1fEd
TA I F a3 F G AX A0 T A,
TATFT JAR F T A 5T
foq @ 7€ Fw W A7 feAdade
2 Tow ¥ =Y wrar ¥ fr o o
4

wq ¥ fF feg awg & seafady
feqmiiz & amw ov 4% &7 3EvEw
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rat # fEEr @7 wWr & 1w IOHE
H g el &Y aIEH HIEAT TGS . .

Shri Harish Chandra Mathur
(Jalore): I have got this book here
Waste Makers.

Wt ERq avkq ;7 g fawfay

# g T 4T (% o) A gF § FC Ay
FY 419 &, TEl W FE F qTEE
gfes #r T F1 a9 &, 99 ¥ WK
Frafaey sqede & afd JR S s
2 & o7 ¥ wfordfy @R = oWy ¥
AT 49T 9 gAT § %R 39 9
oHd &9 ET &1 WY g g9 &,
qrg aR & o faat 71, gt ¥ 7 wvaw
g, o7 #X fed, @ = fF @ &
ag A w9 ¥ A AT @ 3 oA F
Tga W faar mav g1 Fr Ar@T @
f il # 99 F @G ¥ A A I
AR G &, BT TR A9 AT
A7t &, Afdw o= @ v Ag @ v &R
2 ITET G741 F A LR AP T8
FNT F9 F F @7 AW &, FAT IT &
TEAWE AE FW@ & | g FAG
72 gu & wfET 99 &1 grEw T ogwr
FifF AqT ST ST F7 74k * fo7 w@E
TRY & W 99 & quv qgo gl g |
T g3 ¥ fafaee ¥ w71 fF st &9
foaqr w1 3 9E A T &L ®Y ARy A
AR ¥ &y (a0 §1 9% 89 A wEY
T ATH 9 AR F [GETH FTLATE
T g WY gk g F gar faay
¥ oF 2 fafee a33 & fog of o)
# ¥ geee sifwe & gon fr 7g 9
et % ot g § 1 9N FeT 7 97
g & AR A s FgwE §
Fi ¥ @ @ 0% & e o
g i F W # @ froag wg
A @ g1 T a® q v
FEagHe ¥ fog Fgm @1 TR W
FTH F1 WY TIAT AMRA § A WA AT
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[ s a3 ]
3T 1 By Y IfFET w7 g
T At & qEgar @ m 5 fEe <o
Y WELT % 1 I5 F AR L AT AT
9T FWA FTL A1 SART A=H g,
g 9 & f& 7 ¥ 7@ 3y
FT AW AT

g aF wwafes fewEdz &
I 3, Tg UF o9 (F6T FT F0092 -
feg 3 1 &3 ag a9 g WY FEY A fF
T FT wAT FAL FEA & 97 7
TF G497 @19 T T 97 a9 T4 8 |
Fmmafea feqEdAz 1 g7 ga AT
2T @ fF 39y e S F A A
gl & | W F AR Fegifed ¥ a9
Y E AN A A F HA § ) fEET O
T FOfeT § F I & 5T A
ag TGS A1 T AV R A HErI
F 9 AT & 67 Ay 47 9% T
@ & 1 g0 9 g 2 agi w-
feq vF A9E T weg FEngfed A
gt 2 1 U ) uT & A1 AW Az
A3 23 &\ qAT AAT AW ¥ 7
FTIfed a9 & ®T I4F ATy
G @ & | 3 X A fafreT aRa
oo fE ¥ aawra & 5 92 3 -
IR FrARfET , X ARAS: § qF Il
J FAT BT 9T, IO THEY Y 2fad |
ag ata few § fF g ag a7 {am-
TA X AT fFoT fF e oAE A
qifFadey F1, & gfuwfeEr &1
IF R IATE g | fAfees arga ¥ Fng-
fra fafred Y FRELT § ST S -

“He criticized the States for
their failure to implement the
national policy in its true spirit.
He revealed that in one State,
despite the Central directive,
three State Ministers were  still
holding positions of power in co-
operative organisations. De-officia-

lisation of co-operatives was only
in name”.

APRIL 3, 1963
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fAffer e warEg s 8z AT N
& o e T i 5k AR dfew
Fga & foF wfeerew AEY AT Tnfgd o
ars qY agd I I F F AT A
FT AT &7 & AT & AR A 3 F

Q¥ qrAATT qEew : @ i Y A
FrE

s @I QIR : ATHIY | 43 gU
AT g& FIFTTLHET FT AGAADT FQ
¥ oF AT TEEE § FgA o fw
Frorafed &1 A9 qF A, T AY A
F& faawr, oY AF07 21 faga fw
Frgradfed #t garfass g1 | @3 fafy-
T gTed 3 39 agenw fqar d

“The danger to co-operation
arose not as much from those who
opposed it from outside, as from
the people who agreed with it in

in principle but tried to sabotage
it from within.”

g 3T fAfefmew Fomiiea
feqrdz &1 21 FE a%ar | g IAA
FEa3, ¥ FeT 2 wwafza fatera

F FTRE A |

qF HIAA @ ALET © g€ B FeT
g’

st & qwsw AW fEA F7
Afad Y F1E a1 7S & | q§ AT AT
ara 2wy A & o 1 3@y T8 fage
F ar ¥ ) Fgy T & ag Y gA AT )
T 5 Fo ATo W A G 3T HTATAT
3, =Y agi ¥ e Far &7 i Fo AYo
ag 7 TEwl amam frar @ R fea
q7g o fagre & FoAaRfex 1 AT
Frx frag s 4 § | A T, AT
o ¥ W agr FE A T E R

“It is an open secret that large-

number of cooperative organisa-
tions are being controlled by the
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political leaders and their proteges
who have been largely respon-
sible for the misuse of their finan-
cial resources.”

W JqdATey 78 foaT 2 |

st faufa fam o FifaEry)
wmafesy 1 Nfeferd  qEter ==
@Y & wYT IaH w7 Y anfae §

o avs TRy : fagre # aifafesa
arffsr § qEY #Y qEf e § A Y
fora fo g =17 £ 1 @Y ag AHAT §
feg  awg & iR AN Fnafed
feqesz & 42 gu § A IEFT ALY
A 1 FEATT Y § A FHTIR-
feg wifwm &Y @ F%@ & 1 W
uF AW fafae &w7 & fag af 47 fF
f&w a@ ¥ Farfea wifaw g @Y
2| W AEAE TWR T 9 IR
g% fory oY 17 Y @ fF wmmfes
R & AR 9T &y A g ErE |
GTE F AL H g ey

“The large disparity among the
holding of the members would
lead to big landloards exploiting
other members.”

9 ®T wIEOUET wfR & @ &
I g Nfa R fF fra ey ag
a¥ A4 AR FT CFAAEE FIA B |
7Y Y -

“The old cooperative farms are
in the hands of big landloras
or under the influence of the vil-
lage heads, In some cases the pea-
sants were denied their rights and
fair wages. In one society the rich

landlorg was in control of the
whole society.”

g 3 FIRTIAET FITHT AT 37 1 Zo Ao
Far W o wifEw 2 g,
fagre, dgz #1 99 @vn 4 S fear &

CHAITRA 13, 1885 (SAKA)
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WY qaemn £ fF oww faafar § agr-
e, G, FYT AT IAX 93T F 4T
T & 1 I 93 A Y g i
T & | TF F T A Y TE -
9T H | IR A F TR I WA HF
T Q87 F &Y AN F; g A -
T AL F | I Go o F a7 B
FAA F a1 | T ferm 2 72 B0

‘“Three other pilot societies have
been formed by the land-owners
not accus‘omed to work on the
farm”,

TR 7 dFT @R faar 57 s
w7 Y | g T Frrodfad s

“The farm work was carried
out by a large number of labour-
ers. In the case of another society,
none of the members work on the
farm. They belong to one family.”

7g Fmafes wifwr 397 w37 # §
forasT a9y gu awf FAm F# Y 7€ 2 )
& faafasr ¥ 77 #3018 & fF wx
TOHET |9 IATRY & 6 qeF 7§ -
fer a3 o Tora s Sdaad
T Aok A AT FT At Aoy alv g%
oY KT UF Tq7T 7999 9T F a9
AT 9IM | §F T ¥ A fF gy
fafaeet ¥ wg faur | 22 fafrex @i
At o e 1o w & ey
AT Y & | T T 9 AT w9 w7y
& g3 WY T 917 F1 q9h § | gater
AT A4 & i ZO7ET w97 59 Hr)-
A F [EAEIT FAACE AT AW F
fagara & @ aTg FY AT £ wrEAw
Iw A #WIfF g7 oF o AT
¥ & o eafed Y 97 0 GRS ) AT
¥ qHwaT § | TATT A AT & R age
a7 & faar st @@ # a1 oy
AT FI T(ASH QT § bR FT
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[t w7 T3]

fewroa ¥ fog, 3 faqr § aa@a

T | AFHT 78 THY TZORT I TS F-

gfrarst SR F g4t § 9@ WY
& 99 7% miT F I | IR,
2 73 adt A B gu § @ W@
T 32 gU § a9 7% 78 T 9 F7 v
&Y T AT 2 1 AL AW N g W
FroTfed wifea & agi Ao A}
93 T fa=ard #7929 fagr @ AR
T AR &Y 59 qNd FT HiHT f5an
F wEeT 999 SId | "I WY B R
T F A Tq9 AT wmfed §
FTaST AE IBA & | A g 3TH
FTIET IS &, T I TFEIH ITW
IYFT HEIT BN §, afeF AN T T3
ART N TIX FFRT IBQA F A 6T
FPATTE F A7 F FIQA A FY 23X
T g & o Fedfer oF maE
T FT @ T g | gafan & FEAar
fF R ST TH qIAFE FY IATT ]
@Y I T JW FY A A fa=rd F E
g fag | gar 78 g TifEe F
Faq HIT A AT F & qrq foq
ITC | BH @A & fF qF] 9T FooT FIA
F fag, ofwEi 9T Fsa1 F¢ F f9U
wifagt Twedt gyt & | 1 AU gAE §
f&e @ 1 quAfd ¥ 99T T@A
STFET 1 T GHEAT HV QAT T HAT
&Y T/T A GHAT § I ITH FATAT F
forerr afeag & I 1 wfaF T g )
A § & gunfi 1 ad § a9
FTHAAE R ITFT AR I AAF
A SAITHY 7T GATEGY FVHI TF FVHM-
Wea & 9 F1 TEEITT § HOT @AY
=1fg | WX T faQ Iredee s
FOQU T | AT WET F gL qAH
F1 gffarel FATAT AT afF TR AR
/G W # Fadfes qAHE T w1477
I3T |

APRIL 3, 1963
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s gresrai| ANy (W) : FaTeqe
wgra, & wrqzifas faste qur age™
®WATHT &7 w4 FT qAdTFW ¥ foo
LU LU A

grRrfa® fasTq &1 w7 93 awf
¥ 9 @ &\ %@ faurr A fasrw &0
FTH g M a5 TgAmar & 1 &/ F
A § oyl o affg et F A
faar war 0T gw ¥R § fF o oA
F TLEIT § FTAHT STHR A a3 & |
W A AR FRAFTH B AR ALY
qt, ¥ f5 74 T0F ¥ | ¥, T8
QIR STHAT, 74 T qOA7, 59 faqmr
F G F T gA WAl F ager § W
9y ¢ fF am oToEd S ®
Tt goherar fast 3 A fae e

R 95 AWT QAFAT § I O
FT 93 IS F g9 F foar w@m
F% ol ¥ 9T Ueg wiewd § o
T § WY TG WY ) A q A
grar g f& wEl & eefow dwr @
oY T oo W el 9% @9 g 9
AT quA) AEgFarHl §1 QT F7 T,
ar ag 17 3 farmr @rey faar o o
& BT g7 STy QT ¥ g feam F
FT F0 goT & | fareg it aga w=eh)
TR ¥ wo & fau o wgd ™
FEAT § | GI4T TS & AW WG AL
WAT A1 @ § 9T IW g0 A 9w q
I FEAT f70 | AT 70 AgRy
I 78 FTR & fqo oF TR g9 B, IEW
foq¥e &7 73 gfmeme X ® § 1S9y
frqrE sma g Sue fawrfaat & sqar
e oy wrmw g q7 wvem §

gw #8x & fr |t #71 IR W],
afe St FAFTT F AF@FE §
Iy WY foran eave fear arar wifge
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AT syTA ALY faar sar 1 gw @A
g f& smmfer gro faamt &1 &
feat ST & 1 a7 SHS <@ A g fE
framt & o 9T & & sarT g2 7 faan
oy | afee g 3@ & f 9T » X de
¥ qZT TAT AT 93T § | T FIW-
eq 5 AT FrEET F 7 X W
Ix 3, fefegae srmaifes 37 &, uv
AT AAFT oAt gfaaa § o)
IqE AT AERE @ AT ATATR &
A & FFTAT W FTRATT T g8
£ A1 = ag gt § 5 wreawr
&Y o QX T ¥ IATY ¢ IX &< aF &
FET THAT E ) TW H e g A
HIEETFAT T |

SHE FTE T QST FH F;
& AT TF FT%; GuT AEY 1 q AT |
IO W Q70 qX3 HHG TG & ) oa
HEITHT £ TAAHZ FZ 51 10 wifaq )
W TRART ATETEE I & AFT AT
FIGEZIT TF AT W AT T19 F Gr
& T woAr 797 qU Y T 9 ) g9
gfer & I7H AgE@AT [ FTET X
fqu 9ga srawrs & 1 WX O AEY
fgT JMAwT &Y T9F FTH H WY FY 442
feat ¥ weweaT 9T oA |

faer Frefeat o9 &0 ama I
Wl & W AT & 9 @ fF o
FIT FAEA I 1 T TET ¥ ag
wrwTa A& € fx (e 9FTe gamew
AT S, FFIRE for T FATAT AR,
T W w7 ozEArs 9 fwar W
MT I ¥ FAT AL AT § Wi
&1 ¥ qix ¥ Frarat wv o wieor
foe arfzu aw W0 dF FTR TGS
forer & | fardrer areifea® i &7 IQURA
wT faar w7 & AfEw aw A E fE T
TiEt ¥ WAl w9 & | 98T a@i gy
2 qgr g 1S SEAN GG X W A

CHAITRA 13, 1885 (SAKA)
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grafeat & @t & sgw fr ge e &
forq uF widw TR qAT T W
wEl ¥ ¥ S0 &) A7 oy W fF
FRAFTA F @A) & @I & gEar
2w

A J37 ¥ 1T {7 FE AT,
Ffaq ag I mit 99 FIW A
g 1w geFT SfFere 7 9% swEw
TEY g &

&2 ¥ 98; fzaxa feamt #1 ge=i
i & 1 wEt A 759 Ty & o 9T g
¥ o F fawEi ® FE g SgI@
TEerd gt § | I mfear w g
feeg & & 1 W A=) &z A ¥
IAEY FZT THGTT SSTAT 98T § |

qarad T 3 feafay & aga g
foar ot <@T & faeg e 3 & fa
FATF R AT TEO R H TR & |
2T UF VT YT HIA WAT HoT W &
FTT A7 €I § | ZHIAC swemr syenT v
Fxm gy wr g | & sgm s Ifw dama
U 9T AT &HIS F1 Ifandt &
Fax arem &, enfog s AW A g ae A
oF & § T yufaq fFa oy aifs
o §REAT fAd @d

g & A% FERAA & feafaw ¥
& HIT SIS F391 & | W9EA W T3
WY & fF wgeT &1 710 TG A% &
g A sfma g sxw g 1w fd
Wi & g9 A af gETE ¥ g
THA Y T & | TF Et ARH HAT FAq
srerafeat &1 YA AT oA W@
wrraifer &% a1 W q@e IWHT 2,
FqrafeT QTR 7T W TG0 IgET §,
AT gfaa w1 A7 ag I g,
e g &1 2t Jga @ soqad
Fraraifer raredt 1 @ T 3
AT T ATE TF &Y WrH Ay "varifz i
T FAIR a9 AT g |
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ot o wo Wi (YY) :

7iff qrem ¥ o w9 #1

MIEEE AN - A @a@ X
9 FTH FT TEGHAT TS 91 & gran o
@ & faed smafer @1 o @
T 2 1 29 2| & fF grgde fafwew
AETEES WX OF &7 A F grg |
g v 5 o= o= gy & at
IAHT FTH @O T & d97 fF fef
¥ T I9aT § | = aXg W Fe-
e F w9 &1 fY FicwgA Y aral
# &Y 7T a1 59 fau eaETE gY gwar
2 W X TET Y T Y T T 6
&Y g1 | TfaT wreownf ¥ 59 AR
e fagm s a1 aga sy @

TF a1q & AT FAT AT E |
&t FT ITET T3 & AW IF IARA
1 qe7 oY @@r 2 ) gwfaw adw
FiEq qar o\ T390 77 Fa ff @
T g A g F Fror o 9w
it & are qg Ay 9 & o e
gt &, afew 9% o Ay & Y sATRY
Ga1 % @w § | ag W wfiwesa
e a7 fede w1 @ faer aefy | 3
gaE 2 fF | a9 & a9 1 39
dar fagso @ 9 s feoa| ¥
ey ¥ @ g | A g & e Qe
foraw & T S f o o @6
T I I IW FT FaA FETRIE
e ¥ AOEA &Y " ar d97
T |

gadt @ & qg FgN A@ g
T 2Eq & f aga & AwEd ®) Fm-
Aew AT Fgfady saaawe F1 oo
faar oAt &, WX IHF  ATE AR IN
FH o7 7 FE @ fowawi ¥ qE
Iaeg wifx faameii & @ faam amar
IqF A FOEwEAr F7 AT T H ALY
fas amar
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faGaa A ag sz g § 5
wromfesw &Y o wEied T8
2| TR A AN Aoy ¥
Mm@ RETTETE
IIMELT FqATAT et § | oF fefeae
FTafed FF § (Y STEERE & A
S A fogem & @ @A &
e AW fT AT AT & 1 99 A o
& fF & e o7 o ) & awar §
at fore fewr woraae & 99 fawr 3 sracaes
! feqmatfon FX T2 1 HE W F
TR ATfIE T § I AT q=dAr &0
UF §T AT EE@ g § BT JEEr
favrg @ & & stmar & R forge e
YT ag grav & fF 9y foge Jwwm
e off 3T T Y ¥ zefau
A faaew & f& smmafer & fag
UF QR TARE G g Anfee

18 hrs.

I WEET ;. AT T AT
THY gHTT &1 T & |

A} ZTCET 1/ KA - § AT Y {1
¥ o fade ¥ wF 3 gAE A @
T A g o

foq axg #1 gfaur sfeafaa
! HYAT AT e w3 & fag &
et &, 9 ag Y Agfema ohiEes-
foezg &1 Y 4 o7 | FT AT AW
T ¥ amgT waa & fan agfaaa
ofgy | Ferafed FEEAT ¥ AT

. g W fr 9@ AT I TEEE

¥ fau ae6 sgfagd & @ig S
gfrad fsfigafars Frmvifer srar-
@ #Y "I ag w9 & fam &
S § gt gfed wvwerter FMTg
g Axgredw w N & T
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o § ¥ gg Fgm Agw g fE
% dqAqie Wfeed A T gt
R ATeHT TS F R F gRAT
FTTATCA Ffer & 1w A v gw
oF Er NFT A AIfuw w7 fmbo
FIAT AR & 99 X A9FA gW FT T
T BT 97 B TT & | TR fOuTT &1
T A =W AT w1fgy 91 g9 A
Eqwaiic mieay 77 fefese saemie
ATfEEE T 9HTT & FE) Y I fat=my
¥ g TR |

CHAITRA 13, 1885 (SAKA)

for Grants 7616

g IF AATFATIAE FT G §
& @ @ & fr ag quear ot & &
gt &Y arfY @ 1 T F fy off IF
et g€ & 1 g W € fF oA
T 59 # g9 FO ¥ fou fagw wm
fear S #T I F1 FW & Ay
wife ¥ wrfr

18.03 hrs.

The Lok Sabha then adjourned till

Eleven of the Clock on Thursday,
April 4, 1963/Chaitra 14, 1885 (Saka).
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CoLUMNS WRITTEN ANSWERS TO
ORAL ANSWERS TO QUES- QUESTIONS—contd.

TIONS 7367—7406 U.S.Q. Subject CoLumMNs
£.Q. Subject No
No. ] 1369. New University in Delhi 7412
682. Anti-Indian Chinese lite- 1370. Gold mines in Andhra

rature . - A 7367—72 Pradesh . 7412
683. National Book Trust 7372—74 1371 IF(x:xgu%:m c‘;; sal“y of 12-13

. . 7412—
2;‘; ;‘::;:’ﬁ:‘:“s“}' Board ] 7375—80 1372. c.:nd to pubhshers in
. C o service rissa . 7413

S-?eds“ in Union territo- 7380—82 1373. (;-Iard and soft cokc in

. : rissa 7413-14
::: Ci;le‘;:m f‘x"“‘"’“ plant 7332_23 1374. Polytechnics in Onssa 7414

. ol survey - 7383 1375. Teachers of jaffiliated
688. l;ghagkaﬁys-Bnrauni Oil 375 colleges in Onsst:a . e 741415
685 lr:tiiln:::ngc ‘of -I A S. 7384—88 1376. Grants for Oriya Dramu . 7415-16
- ik o . Alleged arrest of Pakis-
and LI.F.S. officers . 7388—91 1377 P
tanis in West Bengal 1
691. Semi-conducting rock in 8. C ’ B 7416

Rajasthan . . 7391—93 1378. “cnsus 7417
692. Mining leases in Orissa 739385 1379. Phosphate rocks in Bth 7417-18
693. Report on coal gradation 7395—99 138 n?:lall’lgxrt }E?:)ti}ll::'t)u her 7418
694. Lm?s:tiTo:\mlP?r:::u: %igg: 1381. Glass sand deposits in

gudium 7399—7400 Banda district . 7418-19

. 1382. Recovery of goods meant
695. 153::‘}; r:;ahft Cf’al mine at 740002 for the poor in Delhi . 7419
696. Petroleum Insmute, Dehra 1383, ti;psubhc Day Celebra-
Dun 7402—-04 84. Ed 3 h 7420
1384. ucation oft 13 physncal-
697. Igg:l“;n;g:ugﬂ"ﬂtc sector 10406 ly handicapped persons . 7420-2%
WRITTEN ANSWERS TO A 1385. ClSLﬁ;a Ticket Rackets
1in De . . . 7421
QUESTIONS 7406—42 1386. Public sector ‘oil refineries 7421-22
I%OQ. 1387. l#l:trcnchment in Census
offices . . . 7422-23
:958’- (;)oku;g c;_)al \ .I) "~ 7406 1388. Central Prohibition (om-
98. Death of a New clhi mittce . . . - 7423-24

(]:f"-“'“ah“ : 7407 1389. Coal controller 7424
699. 'E(:inscn;g:)e; OnRelc’re);st];ﬁ 1390. Books awarded Acadcmy

and Youth Welfare . 7407—o08 Awards ) 7424725
700. Socio-economic develop- 1391.&1‘rtgm(n;r “lnmtluti:) 0'

- ation..: inera cve-

;!::;1: of Pcoplf of bOFdCr 208 lopment Corporation 7425
US.Q ' 1392. Oil drilling in U.P. 7425-26
N;). . 1393. Sale of illicit lxquor in

. Delhi . . 742627
1364. UGc.nc.tics and Biometry 1396. Vijnan Mandu‘s in

nit in Calcutta . 7409 Madhya Pradesh . 7427

1365. Multi-purpose schools 7409-10 1397. Surplus staff . . 7428
1366. Ancient  remains in 1398. Government and Public

Orissa . 7410 Schools in Delhi . 7428
1367. Lalitigiri in Cuttack 1399. Reservation in promo-

district 7410-11 tions for S. C. and S. T. 7429
1368. Kashi N.lgarl Prachmm 1400. Garo hills coal bearmg

Sabha 7411 area in Assam . 7429--3
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WRITTEN ANSWERS TO
QUESTIONS—contd.
U.s.Q. Subject
No.
1401. Bhutanese
India .
1402. Accommodation for Delhi
Administration employees
Coal dcvelopment  in
West Bengal and Bihar
Publishers from U.S.S.R.
Andaman Labour Force
Kerosene distribution in
Andamans .
Financial assistance for
housing of S.C. and S.T.
Lime stone deposits in
Khammam district,
Andhra Pradesh .
Copper and Bouxite de-
posits in J. & K. .
Grants from U.G.C.
Central Secretariat Ser-
vices
Higher Secondary Edu-
cation in Delhi
Thefts in Delhi
Clerical Staff in Delhij
schools .
Indian students studymg
abroad
Hindi Typev.nt.mb and
Shorthand Scheme .
Preparatory classes in
Delhi Colleges
1420. Equipment for
0Oil Company

students in

1403.
1404.
1405.
1406.
1407.

1408.

1409.

1411,
1412,

1413,

1414.
1415.

1417.
1418,
1419,

Indian

CALLING ATTENTION
TO MATTERS OF UR-

GENT PUBLIC IMPOR-
TANCE . . .

(/) Shri Raghunath  Singh
called the attention of

the Prime Minister to the
Chinese announcément
regarding reclease of Indian
Prisoners of War.

The Prime Minister (Shri
Jawaharlal Nehru) made a

statement in regard thereto.

[DaiLy Dicser]

CoLuMNS

7430
743 -31
7431-32
7432-34

7433
7433-34

7434-35

7435

7435-36
7436-37

7437-38

7438
7438-39

743940
7440
7440-41
7441

7441-42

7442—49

CALLING ATTENTION TO
MATTERS OF URGENT

7620

PUALIC IMPORTANCE—contd.

() Shri Hem Barua called
the attention of the Prime

Minister to the reported
harassment of members
of minority community

in East Pakistan resulting
in their migration into
Assam as disclosed by the
Finance Minister of Assam.

The Deputy Minister in the
Ministry of External
Affairs (Shri Dinesh Singh)
made a statement in regard
thereto.

REPORT OF COMMITTEE
ON PRIVATE MEMBERS’
BILLS AND RESOLU-
TIONS PRESENTED

Eighteenth Report was present-
ed.

'DEMANDS FOR GRANTS

(3) Discussion of Demands
for Grants in respect of the
Ministry of Works, Hous-
ing and Rehabilitation con-
cluded and all the Demands
were voted in full.

(i) Discussion on Demands
for Grants in respect of
Ministry of Law com-
menced. The  discussion
was concluded and all the
Demands were voted in
full,

(#13) Discussion on Demands
for Grants in respect of the
Ministry of Community
Development and Co-ope-

ration commenced. The
discussion was not con
cluded.

AGENDA FOR THURS-

DAY,

CHAITRA 14, 1885 (SAKA)

Further discussion and voting
on Demands for Grants in
respect of the Ministry of
Community Deveclopment
and Co-operation.

GMGIPND —LS 1I—49 (Ai) LS—18-4-63—880.

CoLumMNs

7449

7450—761€

APRIL 4, 1963/
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